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Permission for Irrational combination
under State Drugs Authority

3510. SHRI CHANDRIKA PRASAD
TRIPATHI; Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that maximum
number of irrational combinations of one or
more drugs were allowed by State Drugs
Authorities in Uttar Pradesh, Bihar and
Gularat; and

(b) if so, the details of combinations
allowed lor manufacturing by these State
Drugs Authorities?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE): Ca) and (b) The State Drug Control
Authorities are the licensing authorities for
permitting manufacture of drugs in their
States. The details of combinations licensed
for manufacture axe maintained only by the
Licensing authorities of the States.

Government is not aware that maximum
number of irrational combinations of one or
more drugs were allowed in Uttar Pradesh,
Bihar and Gujarat.

Diploma Course for Rural Doctors

3511. SHRI AJIT P. K. JOGI; Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state;

(a) whether it is a fact that there is
shortage of qualified doctors in the remote
rural areas of the country;

(b) whether Government consider to
reviving lhe three or four years diploma
courses in medical education so that atleast
the medical school trained doctors are
available for such areas;

(c) it so. the details thereof;

(d) not, what other steps Government
propose to take to ensure that at least all the
sanctioned posts of doctors in  rural and
tribal areas are filled up and by when all
these vacancies will be filled up; and
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(e) if so, whether Government are
aware that quacks in large numbers are
practising in these areas and what steps
have been contemplated to deal with the
problem?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) according to the information
received from the State Governments, only
3831 posts out of a total of 34801 sanctioned
posts of Medical Officers in rural areas are
vacant as in June, 1987.

(b) and (c¢) Medical Council of India
which is statutorily charged with the res
ponsibility of maintaining uniform mini
mum standard of medical education in the
country is strongly opposed to the intro
duction of any short-term course in medi
cine. The Government do not therefore
propose to revive the diploma course in
medical education.

(d) and (e) To encourage medical doctors
to work in rural areas, the Eighth Finance
Commission, on the suggestion of Ministry of
Health and Family Welfare, has provided
special funds to the States for providing the
following incentives to the doctors;—

(i) A rural allowance equal of -5 per
cent of the basic pay subject to a maximum
of Rs. 250/- p.m. for the medical officers
serving in Primary Health Centres; and

(i1)) House Rent Allowance at the rate
of Rs. 150l- per month  where
residential accommodation is not pro-
vided. In addition, the Eighth Finance
Commission has made a special provision
of Rs. 53.52 crores for con tion of resident
ral quarters for the rne-dical  doctors
serving inrural areas. It is expected that
all the vacant pasts of doctors in rural
areas will be filled up as a result of these
incentives. Medical care at the hands of
qualified personnel will become available to
all sections of population.
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Conversion of M.A. College of Technology,
Bhopal into L. I. T.

3512. SHR1 AJlt p. K. JOGI: Will the
Minister of HUMAN  RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that none of
ihe five I. I. Ts. established in the country
is so located that the central part of
the country is served by it;

(b) whether Government are consider
ing to establish any more I- I. Ts in the
country to fill in this void; and

(c) whether there is any proposal under
Government's  consideration to convert
the M. A. college of Technology, Bhopal
into an I. I- T. and if so, what are the
details thereof, and if not, whether Gov
ernment propose to examine the feasibili
ty of converting it info an I. I. T. and
take necessary steps to locate one of the
L.L.Ts, at Bhopal?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) to (c)
Apart from the five Indian Institutes of
Technology (UTs) already established at
Kharagpur, Bombay, Madras, Kanpur and
Delhi, one more IIT is proposed to be set uP
in Assam. The IITs, are 'Institutes of
National Importance' and cater to the needs of
the country on an all-India basis and not on
regional Or State considerations. There is no
proposal at present under Government's
consideration to convert the Maulana Azad
College of Technology, Bhopal into an LI.T-
or to set uP any more L.I.Ts, in the country.

Inclusion of Diseases in the
National Health Programme

3513. SHRI RAJ ANI RANJAN SAHU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to refer to
the answer to Unstarred Question 1201 given
in the Rajya Sabha on the 18th November,
1987 and state:
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(a) whether it is a fact that other dis
eases have also been included other than
the eight diseases 'already included in the
National Health Programme.

(b) if so, the names of those diseases and
'he drugs required for the treatment of those
diseases;

(¢) whether Government recommended
Iodine which is required for Goitre
Programme to be covered under Price
Control; and

(d) if so, by when?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE): (a) and (b) Apart from the
eight programmes the following three
programmes and the drugs used have also
been included in the list of National Health
Programmes:—

1. STD Control Programme:—Anti
biotics

2. National Family Welfare Programme
including Mother & Child Health:— Folic
Acid, Ferrous Sulphate, Vitamin A'.

3. AIDS Control Programme:—
There are, as of now, no specific drugs for
treatment of AIDS.

(c) and (d) Iodine in the form of Potassium
Iodate is used under the Goitre Control
Programme. Potassium lodate is nor. a
Pharmacopical drug 'and so is not included in
the Drug Price Control Order.

Education to the Consumer on
Drugs Interaction

3514. SHRI RAJNI RANJAN SAHU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) what steps Government have taken to
educate Doctors and Consumers at lares
regarding Drug Interaction;

(b) what are the types of drug interaction
which can be fatal; and
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(c) whether there is a separate wing to
monitor and take steps against such inter-
actions and future plans about it?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROQj
KHAPARDE): (a) Medical students are
taught the possible adverse interactions that
may occur amongst certain types of drugs
and not to prescribe them together.
Government insists such interactions to be
given as cautionary measure in the package
insert and other promotional literature of
drugs.

(b) The types of drug interactions that
could be fatal are:—

(1) When they interact to increase or
diminish the intended effect of one or
both of the drugs.

(ii) Interact in a manner to cause
a new and unexpected reaction.

(iii) Interact in a manner to cause
additive toxicity of each drug.

(© The Government has given a Pro-
posa! in the 7th Five Year Plan to monitor
adverse reaction to drugs at a national
level At present there is no separate cell.
A pian for establishment of Adverse
Monitorina Cell has been prepared and
as and when financial concurrence is
given the plan will be put into operation.

Drugs Needed under the National Health
Programme

3515. SHRI
CHANDRIKA PRASAD TRIPATHI- Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to refer to the answer
to Unstarred Question 1203 given in the
Rajya Sabha on the 18th November, 1987
and state:

(a) whether it is a fact that Mental Health
Programme and Diabeties Control
Programme, STD Control Progfamme, Child
and Meternal Health Programme and
Immunisation Programme are covered under
National Health Programme; and

[RAJYA SABHA]
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(b) if so, the reasons for non-identification
of drugs for these. diseases?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE): (a) and (b) Mental Health
Programme and Diabetes Control Programme
have not been included in the National Health
Programme which, however, cover the STD
Con.rol Programme, Mother and Child
Health and the Universal Programme on
Immunisation. Drugs identified for these
three programme are as follows:

(i) STD Control Programme; Drugs for
STD are antibiotics which are also used for
other infactions.

(i) National Family Welfare Prog-
ramme including Mother and Child
Health:

Drugs for Mother and Child Health are
Folic Acid and Ferrous Sulphate which are
used for a variety of conditions.

(iii) Universal Programme on Im-
munisation: For EPI Programme. DPI, DT.
TT, BCG, Polio, Typhoid and Measles
vaccines are used,

Priec Control of the Drugs required
for the Trachoma Treatment

3516. SHRI CHANDRIKA PRASAD
TRIPATHI: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
refer to the answer to Unstarred Question
1113 given in the Rajya Sabha on the 18th
November, 1987 and state:

f a I whether it is a fact that Government
have not included  Oxytetracycline,
Chloramphenicol, Gentamycin, Neomycin
Framycetin for price control order under
category I; and

(b) if so, the reasons for not including
these drugs in the above category for its price
control when these are used to control
Trachoma?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) and (b) These are Antibiotics
used for control of Trachoma and for other
infections. Control of Trachoma is one aspect
of the National Programme for Control of
Blindness. The emphasis is on prevention of
blindness by performing cataract operations.
For these reasons, Anitiotic Drugs for
Trachoma Control have not been included in
Category I of the Drug Price Control Order.
Flowever, Gentamycin, Chloramphenicol and
Tetracycline 'nave been included in Category
II of the Drug Price Control Order.

Drugs under .the National
Health Programme

3517. SHRI CHANDRIKA PRASAD
TRIPATHI; Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state;

(a) whether it is a fact that Government
have identified around 90 drugs for
inclusion in category I of Drugs Price
Control Order required for control of
diseases under National Health Programme;
and

(b) if so, wha! are the names of those
decgs and date when was the list of these
drugs sent for inclusion under Price Control
Order?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) and (b) The Government
identified the drugs for the following
National Health Programmes:

1. T.B.

2. Leprosy

3. Blindness

4 Oral

5. Goitre

6. EP.L

7. Malaria

8. Filaria.

Rehydration Therapy

The list is enclosed as statement.

[9 DEC. 1987]
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Statement

LIST FOR INCLUSION IN CATEGORY
SENT ON 31-7-1987

ESSENTIAL DRUGS FOR NATIONAL
PROGRAMME

I. National T.B. Programme

1. Inj. Streptomycin Sulphate
2. [sonicotinic acid Hcl tablets

3. Combinations containing—

[acfiiootinic acid Hcl —150 mg

Thiacetazone —75 mg
Combinations containing—

Isonicotinic acid Hcl —75 mg

Thicetapone —37.5 mg
5. Ethambutol tablets —3800 mg

6. Sodium Pass granules
7. Pyrazihamide

8. Fifampicin

II.  N(tional Leprosy Eradication Prog-
ramme

1. Dapsone—100 mg and 50 mg tab-
lets

2. Clofazamine—100 mg and 50 mg
capsules

3. Rifampicin—300 mg and 150 mg
capsules

1. Naional Trachoma Control Prog-
ramme and  National Prog-
ranme for cditrol of Blindness

1. Tetracycline Hcl oinment—1 per
cent

2. Sodium Sulphacetamide Drops—
10 per cent to 20 per cent

3. Pilocarpine Eye drops—1 per cent to
2 per cent

4. Hydrocortisone drops and oin-

ment—0.5 and 1 per cent

5. [odoxouridin eye drops—0 1 per

cent

6. Timolol Maleate—0.25 per cent to

0.5 per cent

7. Acetazolamide tablets—250 mge
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8. Atropin eye drops and otment— 1
per cent

9. Homatropin eye drops—1 per
cent and 2 per centt

IV.  For PrevAition of Dehydration un-
der ORT

Oral Rehydration Salt

V.  Goitre Programme

For Iodization of eible salt, Iodine in
the form of Potassium Oodate is
essential.

V. E.P.I Programme

For EPI Programme DPT, DT, TT;
BCG, Polio, Typhoid and Mea-
sles vaccines are used.

Vil. National Malaria Eradication Pro-
gramme

1. Chloroquin
2. Amodiaquin
3. Quinine Inj.

4. Combination of Pyrimethamine
(25 mg)— Sulfametiypyrozine (500

mg)

5. Paracetamol.

VI. Filaria
Diethylcarbamazine.

Interview for post of Joint Commissioner
(Academic) in Kendriya Vidyalaya
Sangathan

3518. DR. R. K. PODDAR: Will the
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state:

(a) whether interview/selection for the
post of Joint Commissioner (Academic) in
Kendriya Vidyalaya Sangathan are being held
shortly;

(b) whether the vacant post is a pro-
motion or selection post;

(c) what are the academic/professional
qualifications experience etc. required for The
candidates thereto;

[RAJYA SABHA]
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(d) whether any representation for being
considered as a candidate has been
received from any departmental applicants;
and

(e) if so, what are the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF HU-
MAN  RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) to (c)
A copy of the Recruitment Rules for the post
of Joint Commissioner (Academic) in
Kendriya Vidyalaya Sangathan giving the
details regarding method of recruitment,
qualifications experiene. is annexed. (See
Appendix CXLIV. Annexure No. 147).

The post will be filled up in accordance
with the Recruitment Rules.

(d) and (e) One of the Deputy Come
missioners of Kendriya Vidyalaya Sanga than
had submitted a representation requesting for
amendment in the Recruitment Rules which
has been considered and rejected and the
concerned office rt-formed accordingly.
Thereafter, the officer has submitted another
representation requesting for reconsideration
of the decision .

Drug from Guggul

3519. SHRI B. SATYANARAYAN
REDDY: Will the Minister of HEALTH
AND FAMILY WELFARE be ple; state:

(a) whether a new drug from Guggul, a
plant which grows abundantly in Karnataka,
Gujarat and Rajasthan has beer loped by the
scientist at the Central Drug Research
Institute. Lucknow;

(b) whether the technology transfer done
earlier by CIPLA which is now
marketing the drug 'gugulip' for Iu the blood
cholesterol level and thereby preventing a
therosclerosis and heart attack; and

(c) if so, what arc the details of the:
lests, if any were conducted on the patients
with the results thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE): (a) Yes, Sir,

(b) The Central Drug Research Institute,
Lucknow, transferred the Technology earlier
to CIPLA, an Indian Pharmaceutical
Company at Bombay.

fc) Gugulipid has passed through the three
phases of clinical trials successfully. Phase III
trials with gugulipid, 1580 mg day in divided
doses, were conducted in six medical
institutions, In 70—80 per cent patients
gugulipid has showed average reduction of
serum cholesterol (11 per cent) and
triglycerides (16 per cent) compared to 10 per
cent and 21 per cent respectively with the
currently used drug clofibrate. Gugulipid was
comparable to ciofibrate in its hypolipiaemic
effect. Gugulipid is devoid of side effects and
clofibrate produced flu like syndrome.

Mughal paintingg preserved abroad

3520. SHRI B. SATYANARAYAN
REDDY: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to
state:

(a) -whether it is a fact that eighty to
ninety per cent of the Mughal paintings are
not in India but preserved in various
museums in Europe and America and
whether the museums which should serve as
laboratories for history students had been
totally delinked from Indian Universities; and

(b) if so, what are the details thereof?

THE MINISTER OF STATE TN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF HU-
MAN  RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) and (b)
No authentic information about exact number
of Mughal paintings outside India is
available. Museums of standing in India
maintains good relations with the academic
world including Universities,

[9 DEC. 1987]
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Licence fee/coinpensation charged
from Cooperative Societies by Bombay
port Trust

3521. SHRI BHAGATRAM MANHAR:
Will  the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether it is a fact that the Bombay
Port Trust had taken a decision sometime in
1980-81 for charging nominal and reasonable
licence feelcompensation from the
Cooperative  Societies who have taken
Bombay Port Trust lands/premises on lease;

(b) if so, what are the details of the
decision in this regard and to what extent this
decision is being implemented;

(c) whether it is 'also a fact that lease
agreement of some of the societies in
Boiubay is to expire in 1991 and that these
s ¢ icties have requested for *he renewal of
the agreements on nominal licence fee/
compensation; and

(d) if so, what are the details in this
regard and what steps are being taken to
firalise the lease agreement with these
societies?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT): (a) No. Sir.

(b) Does not arise.

(c) No, Sir. No lease granted in favour of
Cooperative Societies is due to expire in
1991.

(d) Does not arise.

Renewal of lease argreement with Minerva
Premises Cooperative Society Ltd. Hy
Bombay Port Trust

3522. SHR BIR BHADRA PRATAP
SINGH: Will the Minister of SURFACE
TRANSPORT be pleased to state:

(a) whether it is a fact that some Members
of Parliament have written to Government for
the renewal of base agreement by the
Bombay Port Trust with the Minerva
Premises Cooperative Society Limited, Patel
Sewree Division, Bombav for another 30
years;
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(b) whether it is a fact that in the
above premises, small scale units are
functioning earning foreign exchange for
the country;

(c) whether it is also a fact that the above
society has agreed to the terms and conditions
put forward by the Bombay Port Trust except
the society has requested for the nominal

licence fee to be charged; and

(d) if so, what are the details in this
regard and what steps are being taken to
finalise the lease agreement with the society?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT): (a) A letter from a
Member of Parliament has been received
regarding the renewal of lease agreement by
Bombay Port Trust -with the Minerva

Premises Cooperative Society Limited.

(b) There are a number of small scale
industries on the premises but no informa
tion as to whether these are earning any

foreign exchange, is available.

(c) The Society has requested for grant of
a lease in their name on the terms and
conditions determined by the Bombay Port
Trust in respect of the premises occupied hy
them. There is no request from the Society for
levy of nominal licence fee.

(d) The Minerva Premises Cooperative
Society Limited are the sub-tenants of the
registered lessees and hence the question of
renewal of lease agreement with the said
society does not arise. A suit filed by Bom ba/
Port Trust against the present registered
Ussees is pending in the Court.

[ RAJYA SABHA]
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Land acquired for U.T. near Vihar Lake in
Bombay

3523. SHRI BIR BHADRA PRATAP
SINGH: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to
state:

(a) whether it is a fact that Govern
ment had acquired some land in 1953 for
the purpose of establishment of LLT.
near Vihar Lake, Bombays;

(b) whether it is a fact that after acqui-
sition of the land, no development has taken
place on it;

(c) whether it is also a fact that the above
land belong to a freedom fighter and he has
appealed to Government for the release of his

land; and

(d) if so, what steps are being taken by
Government to hand over the land to him
when it does not require the land and by
when this is likely to be handed over to him?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMEN (SHRIMATI
KRISHNA SAHI): (a) to(d) The Iland
provided to the LLT. Bombay for its
establishmeiit was made available by the
Government of  Maharashtra after acquiring
it through its land acquisition process. A portion
of this land was given to the National Institute
for Training in Industrial Engineering for its
establishment. However, a small part  of the
land belonging to one Shri Rajaram Trivedi
could not be handed over by the -State
Government as he had filed a Writ Petition in
the Bombay High Court which was reportedly
rejected. However an ap peal preferred by Shri
Trivedi against the State  Government is before

the High Court and the case is sub-judice.
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Selection Grade to Group D' Em-
ployees of National Gallery of Modern
Art

3524. SHRI G. SWAMY NAIK: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to refer
to the Teply to Unstarred Question
247 given in the Rajya Sabha on the
25% February, 1987 and state:

(a) whether in pursuance of the orders
dated 22nd May, 1986 the benefit giving
selection grade to Group 'D' employees with
retrospective effect from Ist August, 1976, has
since been allowed to the Gallery Attendants
of the National Gallery of Modern Art, New
Delhi;

(b) if not. what are the reasons therefor
and what measures are being taken to
implement these orders without further
delay; and

(c) what action is being taken against the
officials responsible for non-implementation
of these orders?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir.
All the eligible Group 'D' employees
(including Gallery Attendants) of the National
Gallery of Modern Art have been sanctioned
Selection Graoe with effect from 1.8.76.

(b) and (c) Do not arise.

Chhitauni-Bagha Railway Bridge

3525. SHRI  VIRENDRA VERMA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is. a fact that foundation
stone of a railway bridge at Chhitauni-Bagha
joining Eastern Uttar Pradesh and North Bihar
was laid on 22nd October. 1973 by the then
Prime Minister Shrimati Indira Gandhi and it
was declared that the work would be
completed within five years;

[ 9 DEC. 1987]
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(b) if so, what are the reasons for non-
completion of the work even after 14 years of
laying its foundation stone;

(c) what is the total expenditure incurred
so far on the work and what is the percentage
of escalation in its cost due to delay in its
completion; and

(d) what is the present position slating
the progress made and by when the bridge is
likely to be completed?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) At the time
of laying foundation stone, no
completion schedule was committed.

(b) and (d) The Ministry of Irrigation had
suggested in 1973 that Railways could take
advantage of the Flood Control Point to be
provided at Chhitauni for construction of a
bridge across Gandak River. The cost of the
flood protection works was agreed to be
shared by Ministry of Irrigation and
Governments of U.P. and Bihar. The initial
deposit was also made by them.

When the scheme was finalised and the
cost updated in 1982, the Ministry of
Irrigation did not agree to bear their increased
share of cost, on the plea that it was no longer
a priority flood control work. Government of
Bihar asked for refund of their deposit and
withdrew their participation. Response from
Government of U.P. has not been
forthcoming.

The  Planning  Commission, while
reviewing this project in view of the stand
taken by the Ministry of Irrigation and State
Governments, recommended its closure. The
work on the bridge has, therefore not com-
menced: No time schedule for completion
can therefore be indicated.

(c) Expenditure incurred so far was only
for rail link from Bagaha to Val-mikinagar
and it is Rs. 2.86 crores approximately. The
escalation in cost of the bridge from 1974 to
1982 when the cost was last updated was 427
per cent.
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Renovation of Temples at
Bhubaneshwar

3526. SHRI V. NARAYANASAMY: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased
to state:

(a) whether it is a fact that out of thousand
temples that once existed in Bhubaneshwar
which is popularly called as Mandir Malini, a
place garlanded by temples, only 300 of.
them: survive today and others have been
damaged because of the town coming up ane
the renovation work not being done in the
temples;

(b) whether it is a fact that the relics cf
Indian Culture and Architecture are perishing
in the process; and

(c) if so, 'what action Government have
taken to renovate these temples?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION
AND CULTURE IN THE MINISTRY
OF HUMAN RESOURCE DEVELOP
MENT  (SHRIMATI KRISHNA  SA
HI): (a, and (b) Although Bhuba
neshwar is known to be a, city of
temples, the exact number of temples
that once existed there have not been
recorded in authentic terms with pro

per  documentation. The most si
cant of the ancient temp'
around  Bhubane. numbering

twenty-eight have been protected by as
monu ments of National These are

being properly ding on their needs of he
res- ponsil to conserve nonument
protected by them. ' ion of
reservation and upl numenif has tO be
examined keeping in view their structural and
artistic merits and their state of preservation
by interested parties, local bodies and State
authorities.

(c) Does not arise.

[RAJYA SABHA]

to Questions 188

Use of Hindi in Foreign Countries

3527. SHRI D. B. CHANDRE GOWDA:
Wiil the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state to what
extent the use of Hindi in the foreign
countries is likely to be boosted during the re-
maining period of the current Five Year Plan?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): At present.
50 scholarships to the students of different
foreign countries for study in Hindi are
awarded and the selected candidates are paid
scholarships as also the air fare to come to
India for learning of Hindi. Hindi teachers are
appointed at Surinam. Guyana and Trinidad
for teaching of Hindi. Two part-time Hindi
teachers are working in Sri Lanka.

The project 'for production and publication
of  Hindi-All U.N.O. Language
Dictionary is  being implemented and
under Cultural Exchange Programme.
German-Hindi and Czech-Hind;
dictionaries in addition to the e Hindi,
Hindi-Hungarian and Hindi-Russian
conversational guides are under preparation.
Hindi version for UNESCO Courier is being
brought out In addition, free Hindi books
are fo Indian missions abroad and
voluntary organisations engag-lhe
propagation of Hindi. These ies will be
vigorously imple-the current Five Year Plan.

Lower Acceptance of Family Planning
Norms by Certain Communities

. SHRI HARVENDRA SINGH
HANSPAL: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) whether according to a survey conducted
by Government it has been led that the
acceptance of the family planning norms
among certain communities in the country is
relatively much lower than the national level
of acceptance;
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(b) if so, what is the reaction of
Government therelo and full details thereof in
this regard; and

(c) whether Government propose to
adopt a new strategy to bring the level of
acceptance of FP norms at par with the
national level?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KI
APARDE): (a) Yes, Sir.

() and (¢) An All India survey on
E ly Planning practices conducted
by Operations Research Group, Baroda
80 and 1981 covering 34831 cou-
as samples in the country show
ed that acceptance of modern methods
of family planning among the Mus-
lower than the national le-
According to the study 17.3 per
cent  of Muslims were reported to be
P -ing any modern family plan-
methoa as against 28.1 per cent naional
level. The  Family Wel-ramffis in India is
being pro-mi : on voluntary basis in
keeping fne democratic traditions of the
country among all sections of the population
The  programme seeks to promote
responsible  parenthood, with a two-child
norm:—male, female or both—through
independent choice of the family planning
method best suit-the acceptor. Efforts are
made support to the programme, of lers
from various walks

including the religious lea-through the
press, inter-person-nrrssunication,
orientation  training camps and
involvement of volim-misations.

Accident involving DTC Bus

SHRI J. P. GOYAL: Will the ler
of SURFACE TRANSPORT 1 to
state:

h her it is a fact that a Delhi port
Corporation bus scythed through four two-
wheelers at the Shanker Road Upper Ridge
Road, Delhi crossing on the morning of 23rd
No-ember, 1937: if so. the details thereof:
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(b) the number of persons killed
and injured in the said accident;

(c) what was the cause of the said
accident;

(d) what action has been taken in the
matter; and

(e) what measures Government propose
to take to put a check on accidents by DTC
buses or buses plying under DTC?

THE MINISTER. OF STATE OF THE
MINISTRY OF SURFACE TRANSr-PORT
(SHRI RAJESH PILOT): (a) to (c) On 23-11-
1987, the driver of a D.T.C, bus on route No.
207 while negotiating a turn at roundabout of
Shankar RoadlUppe Ridge Road, lost control.
The bus scythed through three stationary two
wheeler Scooters ani one Motor Cycle,
damaging the three two-wheeler scooters
totally and the Motor Cycle partly. Three per-
sons died on the spot ana one person
succumbed to his injuries in the Hos-Another
lady sustained injuries and was also admitted
in the Hospital.

(d) The driver has been challaned
lor rash and negligent driving after
investigation by the Police. As for de
partmental action, the said driver has
been placed under suspension.

(e) Measures taken by DTC on a
continuing  basis cover ihe training
including refresher training of crew;
enforcement of speea limits; provision
of speed governors in city route buses;
incentives to drivers with accident-
free records and deployment of mo
nads to check crew behaviour.

Introduction of Uniform Syllabus

3530. SHRI JP. GOYAL: Will the
Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to state:

fa) whether there is any proposal
under  Government's  consideration  to
introduce  the uniform  syllabus in
schools and colleges throughout the
country,
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(b) if so, what steps are proposed
to be taken in this! regard and by
when this goal is likely to be achiev
ed; and

(c) if answer to the part (a) above
be in the negative, what are the diffi

culties in introducing uniform sylla
bus  of  education throughout the
country?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRIMATI
KRISHNA SAHI): (a) to (c) It is not the
Government's policy that education in all
schools and colleges in the country should be
of a rigidly uniform nature. The National
Policy on Education envisages a national
system of education basea on the principles
embodied in the Constitution. The national
system implies that at the school stage all
students have access to education of a
comparable quality. This system will be based
on a national Curricular framework with a
common core alongwith other components that
are flexible. In higher education, the policy
envisages redesigning of courses and
programmes, with increasing flexibility in the
combination of courses. In (echnical
education, the policy envisages maintenance of
minimum standards. In this context Model
curricula and syllabi are formulated by the All
India Council for Technical Education tor the
information and guidance of the various
Universities, institutions, State Governments
etc., who are free to adopt the same with
whatever changes or modifications considered
necessary to meet their local needs.

Societies running non-aided Public

Schools

3531. SHRI M. A. BABY: Will the
Minister of HUMAN RESOURCE DE-
VELOPMENT be pleased to refer to the reply
to Unstarred Question 1816 given ir the Rajya
Sabha on the 6th May, 10B7 and state:
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(a) the names, addresses of the societies
running non-aided recognised public Senior
Secondary Schools in Union-Territory of
Delhi; and

(b) whether  Government/Delhi  Ad-
ministration are having any administrative
control over the management of such societies
which are running such schools and if so,
what are the details thereof, and if not, what
are the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) A
statement is attached (See Appendix
CXL1V, Annexure No. 148].

(b) Delhi Administration has no
administrative control over the management
of such societies. However, the schools set up
by such societies are required to be run by a
M anag-ing Committee constituted as per the
provisions of Delhi School Education Act and
Rules. 1973. It is the responsibility of the
Managing Committee of the school to comply
with the various provisions of the Act and the
Rules. The Delhi Adminis tio oversees the
compliance.

arafas ar=w famag, Sagae
& ghauml &1 warz

3532, it GAIT FHIT T2 7 70% :
w1 AAg "mad fawm w947 0z
FATH ¥ w7 T

(F) &7 92 a9 F F HA9-
97 9E-I1 mEET @t § Ofey
e fam & gquafes a3 fGGarag
¥ faamd? # "wemmw ZET O FEy
9% AEET  FAEAATOET At
fawrdt #1 A A" I g
FAI F FAA 4T wEAEA
AWAT FT E E

(a) afz zr &1 #41 a9Fr7 a7
92 T gfgam IwAEa FOT o ey
faarr w@mAr 2



193 Written Answers

(w) =1 v e & fafaw
?ﬁﬂﬁmﬁmqmar‘rfw
1 § oo T fowtadl &1 faeer
T 9T T W ETE

) afz swEEE amr (7)) w7
THT A F AT |1 HETL %4
T F1 W FOW F1 fFETT T
2z arfs =wz wfgww ¥ feafasd
F1 7 Fglaam gZT A AT OFF

() afz z a1 mH &
71 2w gfz 7@, a1 TmE Fv
FIIOU 27

qAg Awew fawm d@Fmwmg §
forerr ot wesfa faami § wsg 56
(et goon AwY) o (F) A
(F) q==1 vFA F A1 EN F AT
T AqTEA 97 @ fRar s

Isolation of AIDS virus by the Doctors of
AIIMS

3533. SHRI SURENDRA SINGH
THAKUR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to state:

(a) whether it is a fact that AIDS virus
had been isolated by doctors of All India
Institute of Medical Sciences;

(b) if so, what are the details thereof;

(c) whether facilities are available in
India to isolate/diagnose the AIDS virus;

(d) if so, what are the details of such
institutions and facilities available therein;
and

(e) if reply to part (c) above be in negative,
what steps have been taken by Government
to identify cases of AIDS

1505 RS—7
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aft"liction and control the spread of deadly
disease at national and international level?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) to (e) The reference centre for
AIDS at All India Institute of Medical
Sciences has informed that HIV has been
isolated from the Lymphocytes of 3
prostitutes from the vigilance home at Madras
by co-cultivation method. The presence of the
virus in the cells was confirmed by indirect
immunofloures-ence  test and  reverse
transcriptase assay. Further characterisation is
necessary to know exactly whether it is HIV-I
or HIV-II or a new strain. Facilities for
diagnosis of AIDS infection and AIDS disease
are available in the country. However,
sophisticated facilities for characterisation of
AIDS virus are presently not available, 36
surveillance centres have been established all
over the country where serological tests for
AIDS antibody by ELISA technique is
available, In addition confirm'atory Western
Blot test facilities are available also in 4
referral centres namely NICD, Delhi, All India
Institute of Medical Sciences, New Delhi,
C.M.C, Vellore and NIV Pune. Arrangements
are being made to procure sophisticated
equipments for some of the referral centres to
undertake isolation of the virus and its
detailed characterisation. Before such direct
diagnostic methods become fully operational
the National AIDS Control Programme is
depending on diagnosis of AIDS infection
throagh indirect methods by detection of
antibodies by ELISA test and confirmatory
western Blot test which are usually
recommended for screening of high risk
persons.

Monitoring of expenditure of Pondicherry
University

3534. SHRI ALADI ARUNA alias V.
ARUNACHALAM: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether it is a fact that the Central
Government refused fo sanction further
amounts in view of the lavish spending by
the Central University, Pondicherry; and
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(b) if so, what are the steps taken by the
Central Government about monitoring of the
spending of the said University?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) No, Sir.

(b) Does not arise.

Funds deposited by Pondicherry Univer
sity in Banks

3535. SHRI ALADI ARUNA alias V.
ARUNACHALAM: Will the Minister of
HUMAN RESOURCE DEVELOPMENT
be pleased to state:

(a) whether it is a fact that the funds
provided by the Central Government for the
Central University, Pondicherry, dur-
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ing the last two years have been deposited in
various banks; and

(b) if so, the banks where funds have been
deposited indicating tde nature of accounts,
account Nos. and amount bank-wise during
the last two years?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) Funds
are provided to the Pondicherry Univertisy by
the University Grants Commission and kept
in Nationalised Banks for  meeting its
expenditure.

(b) According to the information furnished
by the Pondicherry University, the amount
deposited in va;:ous Nationalised Banks as
ON Ist December. 1987 is as under:—

1. State Bank cf India. Pondicherry

Indian Bank, Pondicherry

Central Bank of India, Pondicherry
Canara Bank, Pondicherry

Union Bank of India, Pondicherry
United Commercial Bank, Pondicherry
Punjab National Bank, Pondicherry .
Syndicate Bank. Pondicherry

o -V I

Indian Overseas Bank, Pondicherry

New Bank of India, Madras

Construction of building for
Pondicherry University

—_
e

3536. SHRI ALADI ARUNA alias V.
ARUNACHALAM: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be
pleased to state:

ia) whether it is a fact that the Central
University, Pondicherry is conducting

(Rs. in lakhs)

130

50.0
15.0
150
10.0

50

50
400
400

500

classes and running its offices in various
rented buildings in Pondicherry;

(b) if so, what are the buildings taken on
rent by the Central University and what
is the total amount of rent paid every
month for each building; and

(c) by when construction of the new
University building is likely to be over in the
University Campus and the faculties be
shifted to the said place?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) Yes,
Sir.

(b) Thirteen Buildings in Pondicherry
have been taken on rent for accommoda
ting three University offices, eight Depart
ments and Schools, one Central Library
and one students hostel; besides one build
ing at Mahe and one at Karaikal. Total
amount of rent paid every month, as ap
proved by CPWD, is Rs. 86,781.

(c) Anticipated date of completion
of Administrative block and staff quarters
is December, 1988. Library, School of
Management and hostels are likely to be
completed by June, 1989 as per CPWD
commitment.

Appointment of Staff by
Pondicherry University

3537. SHRI ALADI ARUNA alias V.
ARUNACHALAM: Will the Minister of
HUMAN RESOURCE DEVELOPMENT
be pleased to refer to the answer to Unstarred
Question 1909 given in the Rajya Sabha on
the 25th November, 1987 and state.

(a) whether it is a fact that though
Selection Committees were constituted
for recruiting staffs on the academic and
non-academic side in the Central Univer
sity, Pondicherry, the rules of calling for
names of the individuals through Employ
ment Exchanges were not duly adhered
to;

(b) whether Scheduled Caste was not
given representation while recruiting staffs in
the Central University;

(c) the persons involved in the complaint
received by Government and its contents;
and

(d) the total amount spent so far on
various schemes in the said University?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) No, Sir.
According to the Pondicherry University
appointments have been made by calling
candidates from local employment exchange
and through public advertisements.

(b) No, Sir.

(¢) One complaint has been received in
respect of a selection made in the Department
of Management. This is being looked into.

(d) According to the information fur-
nished by Pondicherry University, expen-
diture incurred on various schemes up to date
is Rs. 389.94 lakhs.
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Routes of Punjab Mail and Udyaa Abba
Express

3540. SHRI PAWAN KUMAR BAN
SAL: Will the Minister of RAILWAYS
be pleased to state:

(a) whether it is a fact that both Punjab
Mail and Udyan Abha Express, cover the
same route between Delhi and Bhatinda with
a gap of about forty five minutes to one hour;

(b) whether desirability of diverting one
of these trains enroute on Jakhal-Dhuri-
Bhatinda sections has been considered; and

(c) if so, what factors have contributed
in denial of direct fast train to Delhi to
the people of the above areas?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes, Sir.
But these run between different destinations
and serve separate streams of traffic.

(b) and (c) Due to longer route and
increased journey time, diversion as sug
gested will not be in the interest of long
distance passengers. Dhuri is, however,
linked with Delhi by two pairs of express
trains.

Caving in of Elephants Caves

3541. SHRI PAWAN KUMAR BAN
SAL: Will the Minister of HUMAN RE
SOURCE DEVELOPMENT be pleased
to state:

(a) whether it is a fact that on two
occasions some portions of Elephanta caves
caved in recently;

(b) if so, what is the nature and extent of
damage; and

(c) what steps have been taken to
study the causes thereof and to prevent
damage?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) and (b)
A portion of the natural rock above the facade
of unfinished cave No. 3 roughly measuring
7.00x0.50 to 1.00x0.50 m fell down on 12th
September, 1987.

(c) Scientific and structural investigations
have been carried out by different ageneies
and necessary conservation measures have
been initiated.

Introduction of new trains

3542. SHRI PAWAN KUMAR BAN
SAL: Will the Minister of RAILWAYS
be pleased to state:

(a) what is the mechanism/procedure
adopted for introduction of new trains on
agisting routes; and

(b) what is the role ol travelling-public in
arriving at such decisions?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) and (b)
Proposals regarding introduction of new
trains, etc. are formulated by the Zonal
Railways in consultation with the Divi-
Jronal/Zonal Railway Users' Consultative
Committees which include public repre-
sentatives and given final shape by the Inter-
Railway = Time  Table Co-ordination
Committee which meets twice every year.

Use of languages in examination conducted
by Railway Service Commissions

3543. SHRI PUTTAPAGA RADHA
KRISHNA: Will the Minister of RAIL
WAYS be pleased to state:
>

(a) what are the languages in which
the candidates, can write in the examina
tions conducted by the different Railway
Service Commissions;

(b) whether there are any special marks
set apart for Hindi examinees; and
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(c) whether there is any proposal to allow
the candidates to write in the examinations in
all the languages mentioned in the
Constitution of India?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO  SCINDIA): (a) The
candidates have the option of using English or
Hindi in the written test conducted by
Railway Recruitment Boards (previously
known 'as Railway Service Commissions) in
all recruitment examinations.

(b) No, Sir.

(c) No, Sir.

Rajdhani Express for Southern Cities

3544. SHRI PUTTAPAGA RADHA
KRISHNA: Will the Minister of RAIL
WAYS be pleased to state;

(a) whether there is any proposal to run
the Rajdhani Express from New Delhi to any
Southern City; and

(b) whether there is any proposal to
reduce the running time of A.P. Express?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) No, Sir.

(b) Reduction in tht running time is not
feasible for the present.

Amendment of Motor Vehicles Act, 1939

3545. SHRI PUTTAPAGA RADHA
KRISHNA: Will the Minister of SUR
FACE TRANSPORT be pleased to
state;

(a) whether there is any proposal to amend
the Motor Vehicles Act, 1939; and
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(b) if so, what are the amendments
contemplated?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT): (a) and (b) With a
view to replace the existing Motor Vehicles
Act, 1939 with a new Act, the Motor Vehicles
Bill, 1987 stands introduced in the Lok Sabha
on llith May. 1987. Some of the important
features of the Bill include removal of
multiplicity of permits for goods carriages,
liberalization of stage carriage permits of non-
nationalized  routes,  simplification  of
procedures for grantlrenew-al of permits, new
system of registration marks for vehicles,
stricter procedure for issuance of driving
licences, including compulsory training before
grant of driving licence in respect of transport
vehicle strict vehicle inspection tests, simp-
lified method for fixing passenger fares by the
State Governments, ensuring standardization
of critical components of vehicles provisions
aiming at road safetylpollution control
methods.

Price Control of the Maternal and Child
Care Medicines

3546. SHRI RAFIQUE ALAM:

SHRI RAJNI RANJAN
SAHU:

Will the Minister of HEALTH Alter
FAMILY WELFARE be pleased to state;

(a) whether it is a fact that Government
have not recommended Folic Acid, Iron
salts, Vitamin A, DPT Vaccine, DT Vac
cine, TT Vaccine for price control under
category I; and

(b) if so, what are the reasons there
for and since when these drugs are be
ing used under Maternal and Child Hea
Ith Programme?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROIJ
KHAFARDE): (a) and (b) DPT, DT and TT
Vaccines which are used under the Universal
Programme on Immunization since inception
have been recommen-
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ded for price control under Category I. Folic
Acid and Vitamin 'A' which are used under
the National Family Welfare Programme
covering Mother and Child Health have been
included in Category II of the Drug Price
Control Order as they are used for other
conditions also. Ferrous Sulphate being used
for other purposes besides mother and child
health, has not been recommended for price
control.

Conversion of Sawai Madhopur-
Jaipur Rail Line into Broad Gauge

3547. DR. H. P. SHARMA; Will the
Minister of RAILWAYS be pleased to refer
to the answer to Unstarred Question 514
given in the Rajya Sabha on the Ilth
November, 1987 and state:

(a) what is the estimated cost of con
version of Sawai Madhopur-Jaipur rail
line and the constraints in completing this
project; and

(b) whether Government propose to
float a project tied loan specifically for
the conversion of this section from me
tre to broad gauge?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA); (a) The
estimated cost of conversion of 131 km.
Sawai Madhopur-Jaipur M.G. line into B.G.
is about Rs. 55 crores. The pubject could not
be taken up due to acute constraint of
resources for gauge conversion projects.

(b) No, Sir.
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Teaching of Drawing in Kendriya
Vidyalayas

3549. PROF. C. LAKSHMANNA: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to
state;

(a) whether it is a fact that till recently,
teaching of drawing was in vogue in
Kendriya Vidyalayas;

(b) if so. upto which standard;

(c) whether there has been any demand
from any KVS Teachers Association for
introduction of this subject as an elective at
plus two stage and if so, the details
thereof;
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(d) what are the reasons that the
Sangathan has abolished its identity as a
separate subject and merged it with socially
useful productive work;

(e) whether the Sangathan has received
any representation against this step; and

() if so, whether the said action of
the Sangathan is being given a second
thought?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRV OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHH: (a) and (b)
Drawing in the form of Art was taught as a
subject in Kendriya Vidyalayas till 1983 from
class I to Vill. Since 1983 all the activities
prescribed under Art are taught under SUPW
from Class I to X.

(c) Requests for introducing Drawing as
an elective subject at the plus two stage have
been received from time to time. However,
request from any Kendriya Vidyalaya
teacher's Association is not available on
record of the Kendriya Vidyalaya
Sangathan.

(d) to (f) Kendriya Vidyalaya Sangathan
is of the view that since activities prescribed
under Art such as printing, collage making,
toy and puppet making, clay work, sculpture
etc. are already covered under socially useful
productive work (SUPW). There was no need
to duplicate teaching by continuing it as a
separate subject. This has also reduced the
work-load of students.

Termination of booking agents

3550. PROF. C. LAKSHMANNA: Will
the Minister of CIVIL AVIATION be
pleased to state:

(a) whether it is a fact that Indian
Airlines has taken decision to discontinue
with the appointment of booking agents;

(b) if so, thereasons therefor; and
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(c) when were agents last appointed?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI JAGDISH
TYTLER): (a) No, Sir.

(b) Does not arise.

(c) The last appointment of agent was
made by Indian Airlines in October, 1987.

Creation of Posts of Sports Coaches in
Kendriya Vidyalayas

3551. PROF. C. LAKSHMANNA: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to
state:

(a) whether it is a fact that the Board of
Governors of the Kendriya Vidyalayas
Sangathan held its meeting on 13th
November, 1987,

(b) whether it is also a fact that the Board
has approved the proposal of creating some
posts of sports coaches for Kendriya
Vidyalayas; and

(c) if so, what are the details thereof and
justification thereof?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) to (c) A
proposal for creation of posts of sports
coaches was put up before the Board of
Governors of the ken"-driya Vidyalaya
Sangathan in its meeting held on 13th
November, 1987. The Board directed that a
Committee be constituted to work out a
comprehensive programme of development of
sports in the Kendriya. Vidyalaya Sangathan,
and the aforesaid proposal be considered by
the said committee.

Appointment: of Booking Agencies

3552. SHRI RAMSINGBHAI PATA-
LIYABHAI RATHVAKOLI; Will the
Minister of CIVIL AVIATION be pleased to
state:
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(a) whether it is a fact that some tra-
velling agents and agencies in various parts
of Gujarat have been appointed for
Vayudoot and other air services booking
during the period Ist January, 1986 to 27th
November, 1987;

(b) if so, the names thereof;

(c) the terms and conditions on which
they were appointed; and

(d) the number of applications recei
ved during the period from Ist January,
1985 to 27th November, 1987 alongwith
the number of applications accepted, re
jected and kept pending and the number
of agents likely to be appointed during
the period from Ist January, 1988 to
31st December, 1988?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI JAGDISH
TYTLER); (a) ary (b) The details of the
Handling-cum-Ticketingi agents appointed by
Vayudoot in Gujarat, are as follows:—

Handling . cum - Ticketing Agent:
Mls. Prakash Travels, Rajkot.

Ticketing Agents- (a) Mls. J.P. Travels,
Veravel,

(b) Mls. Piyush Travels, Juuagarh and
Rajkot.

(c) The terms and conditions offered
to the agents are:—

1. Vayudoot will pay a commission of
3 per cent on the total sales turnover less
cancellation amounts.

2. The commission shall apply both on
passenger and cargo sales. Statistical
charges and cartage charges on airway bills
shall not attract any commission.

3. Agency shall be entitled for two free
passes on Vayudoot sectors  per year.

(d) Of the 9 applications received for
appointment as agents only 3' were ac
cepted. Appointment of more ageucies
will entirely depend on the number of
places to be airlinked in Che State of
Gujarat.
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Telephone connection in various towns of
Gujarat

3553. SHRI RAMSINGHBHAI PA
TALIYABHAI RATHVAKOLI : Will
the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of applications receiv
ed in Baroda, Surat, Valsad and Broach,
districts of Gujarat for telephone con
nections under OYT, non-OYT and other

ies during the period from Ist
January, 1987 to 31st October, 1987;

(b) the total number of connections
given in each category during the said
poricd;

(c) the number of connections which
were given out of turn and as a special case
during the said period;

(d) the number of applications pending
for telephone connections for the last three
years in the above division; and

(c) whether any more exchange is likely to
be installed in the above districts ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SANTOSH MOHAN DEV): (a) to
(e). The information is being collected and
will be laid on the Table of the House.

3554. [Transferred to the Wth Decem
ber, 1987].

Stadium at Fazilka

3555. SHRIMATI KAILASHPATI
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state;

(a) whether there is any proposal un
der consideration of the Punjab Govern
ment to construct a sports stadium with
a capacity of 10,000 at Fazilka, which
had ence been a venue of the AU India
Cross Country Races;

(b) whether it is a fact that land for
the stadium had been allotted and an
initial sum of Rs. 50,000 was also sanc
tioned for the purpose;

(c) whether construction of the sta
dium is in progress and if so, what is
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the present position thereof and if not,
what are the reasons therefor; and

(d) by when construction of the stadium is
likely to be completed ?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND THE
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P. V. NARASIMHA
RAO) ; (a) to (d). This Department does not
seem to have received any proposal from the
Punjab Government for financial assistance
for construction of a stadium at Fazilka.
However, the information has been called for
from the State Government and would be laid
on the Table in due course.
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Recognition to All India Karate Do-
Federation

3559. SHRIM. S. GURUPADASWAMY;
SHRI GAYA CHAND BHUYAN:

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whether recognition has been finally
granted to the All India Karate Do-Fede
ration, Bombay;

(b) if so, when; and

(c) whether Government had provided
adequate grant to this Federation?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND THE
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P. V. NARASIMHA
RAO); (a) Yes, Sir.

(b) lime 15, 1987.
(c) No grant has so far been released to

this Federation as it has not yet organised
any National Championship.
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No Tobacco Day Celebration on 7th April,
1987

3560. SHRI B. SATYANARAYAN
REDDY:

SHRIJ. P. GOYAL:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether the attention of Government
has been drawn to a news report published in
the Hindustan Times dated 3rd November,
1987 on "No tobacco day on April 7, 1987";
and

(b) if so, the reasons therefor and the
action taken by Government thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE); (a) and (b) The Resolution adopted
at the 40th World Health. Assembly urged the
Member States to celebrate 7 April, 1988 as a
'World No-Smoking day' to encourage people
to desist from use of tobacco products on that
day 'as a part of the continuing efforts to re-
duce the smoking pandemic.

The Government will take appropriate
measures to reduce use of tobacco pro-cructs.

Westland helicopters

3561. SHRIMATI RENUKA CHOW-
DHURY: Will the Minister of CIVIL
AVIATION be pleased to state;

(@) whether Government's attention has
been drawn to the news item appearing in the
Times of India dated the 17th November,
1987 under the heading "Westland helicopters
run into trouble';

(b) if so, the details thereof; and

(c) whether Government propose to in
quire into the matter and if not, the reasons
thereof?
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THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI JAGDISH
TYTLER): (a) Yes, Sir.

(b) The snags experienced on the West-
land helicopters so far are largely of the
nature cf normal teething problems ex-
perienced by any new aircraft inducted into
service. The Westland helicopter is perfectly
safe f°r flying and the Westland fleet of
Pawan Hans has already logged more than
5000 hours of Hying.

(¢) No, Sir. The snags so far noticed on.
the Westland do not warrant an enquiry.

Violation of safety rules

3562. SHRI SURESH KALMADL

SHRI DHARAM CHANDER.
PRASHANT:

Will the Minister of CIVIL AVIATION be
pleased to state:

(a) whether Government's attention has
been drawn to the news item published in
"The Indian Post", Bombay of November 10,
1987 that check certificates for Indian Airlines
aircrafts are issued by the shift-charge
(Assistant Engineering Manager) without
filling in the registration number of the
aircraft Or the flight number;

(b) whether it is in conformity with the
rules laid down for safety; and

(c) if not, what action has been taken in
this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI JAGDISH
TYTLER); (a) Yes, Sir.

(b) Indian Airlines is an approved or-
ganisation as per Aircraft Rules. The aircraft
maintenance/inspection schedules are duly
completed and certificate by the ap-propriate
licensed Engineers is given. As such the
airline releasing any aircraft with-
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out complying with the inspection require-
ments is not true.

(c) The matter reported in the press is
under investigation.

Transfer of Vice Principals in Kendriya
Vidyalayas

3563. SHRI YALLA SESI BHUSHANA
RAO: SHRI ASHOK NATH
VERMA:

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whether it is a fact that Post Graduate
Teachers of Kendriya Vidyalayas are posted
out of their region in another language area
when they are promoted as Vice-Principal;

(b) whether any association of Kendriya
Vidyalaya Teachers has objected to it; and

(c) if so, on what grounds and what is
Government's reaction thereto?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI); (a) The
Board of Governors of the Kendriya Vidya-
laya Sangathan in its meeting held in April,
1987 while approving the revised guidelines
for transfers decided that Post Graduate
Teachers and Vice-Principals on
recruitment/promotion will be posted as far as
possible outside the region in another
language area for 5 years. After that they will
be given a region of their choice subject to
availability of vacancies.

(b) and (c) All India Kendriya Vidyalaya
Teachers Association has raised objection to
this new policy on the ground that the
Association was not consulted before hand
and that it is administratively unsound.
However, there is no proposal to revise the
decision in this regard.
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Vocationalisation of Secondary Education

3564. SHRI V. NARAYANASAMY;

SHRIB. SATYANARAYAN
REDDY;

Will the Minister of HUMAN RESO-
URCE DEVELOPMENT be pleased to state:

(a) whether Government are providing,
aid for vocational courses at the plus 2 stage
in selected schools in the country under the
new scheme of vocationalisation of
Secondary Education;

(b) whether Government have selected
the schools for such vocational training; and

(c) if so, what are the details thereof and
the number of vocational training co, urses
likely to be conducted and with what cost?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRIMATI
KRISHNA SAHI); (a) The proposed
Centrally-sponsored scheme ! of
Vocationalisation of Secondary Education has
not yet been finalised.

(b) and (c) Do not arise.

AIDS in children

3565. SHRI BHAGATRAM MANHAR;
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) whether it is a fact that AIDS have
been found in children below the age of 15
years as has been reported in a section of the
press; and

(b) if so, what are the total number of
such Cases detected so far and what steps are
being taken to Prevent AIDS in the children?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE); (a) and (b) So far, only one child of
9 months old has been detected to sero
positive for HIV infection. Gov-
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ernment is taking appropriate measures to
soreen risk high group through sero surveil-
lance and reference centres established in
various States of the country. Screening for
HIV antibodies for high risk mothers and
mothers with sexually transmitted dis. eases
has also been suggested to the sur-veillance
centres as a preventive measures against
AIDS in children.

Enrolment of children in Delhi
schools

3566. SHRI BHAGATRAM MANHAR;
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to
state:

"

(a) whether it is a fact that quite "a
number of children in the Union Territory of
Delhi are not enrolled in schools due to
various financial reasons;

(b) if so. what is the estimated number of
such children who are not studying;
and

(c) what steps are being taken by Gov
ernment to ensure that all children of
Delhi attend schools?

THE MINISTER OF STATE TN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) to (c)
Information is being collected and will be
laid on the Table of the Sabha.

Grants to Naturopathy and Yoga Centres

3567. DR. (SHRIMATI) SAROJINI
MAHISHI; Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that the Central
Council for Research in Yoga and Naturo-
pathy was set up some years back to conduct
research in Yoga and Naturopathy;

(b) whether it is also a fact that the
Council was providing financial aid to the
Naturopathy institutions in various States
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including a Naturopathy Institute in
Jammu;

(c) what are the reasons that the
Central Council has suspended grant for
the institutes including Barkat Ram Vid-
yavati Ghai institute in Jammu; with the
result that the institutes depending on the
central aid have been virtually closed and
no reason has been given for suspension
of grant; and

(d) whether Government is going to re
consider and restart giving grant to the
institutes?

THE -MINISTER OF STATE IN THE
MINTSTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE): (a) Yes, Sir. One of the objects of
the CCRYN is to undertake research in the
field of yoga and naturopathy .

(b) Yes, Sir.

(¢) The Central Council for Research in
Yoga and Naturopathy (CCRYN) has been
rendering financial assistance, to various
Yoga and Naturopathy Institutions for
conducting research in Yoga and Nature Cure
and to two colleges of Naturopathy for
teaching. The grant-in-aid for the research
was sanctioned only for a limited period of
three years yo various Yoga and Naturopathy
institutions, including Barkat Ram Vidyavati
Ghai Institute in Jammu. The aforesaid
institute in Jammu and Kashmir was a
sanctioned grant for a research oriented
scheme in Naturopathy entitled "Study of
effect of Nature Cure treatment of respiratory
system diseases excluding T.B. and Cancer
and Gastrointestinal tract diseases including
liver and gallblader." The scheme was
initially sanctioned for three years. The
scheme commenced on 1-1-1984 and. expired
on 31-12-1984. Grant-in-aid was given for
entire period of the tenure of the scheme.

(d) Subject to availability of funds, the
CCRYN is considering grant of financial
assistance for extension of some of the
existing schemes and also for some new
schemes.
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Depicting of Indian culture and civilisation
to attract tourism

3570. SHRI RASHEED MASOOD; Will
the Minister of TOURISM be pleased to state:

(a) whether it is a fact that Government
have formulated a number of schemes to
encourage tourism;

(b) whether Government have formulated
any scheme for the development of sites and
places depicting Indian culture ‘and
civilization also under the said schemes;

(c) if so, what are the details thereof; and
(d) if not, what are the reasons therefor?

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIATION AND
THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI JAGDISH
TYTLER): (a) to (d) The Ministry of Tourism
has formulated several schemes to encourage
tourism to India. These include undertaking
sustained publicity and marketing campaign?
in the overseas markets, development of infra-
structure at centres of tourist interest, pro-
motion of domestic tourism, construction of
Yatri Niwases to provide budget acco-
mmodation, provision of Yatrikas at pilgrim
centres; development of beach resorts,
improvement of facilities for Himalayan
trekking and water sports, preservation of
natural heritage areas, floodlighting of
monuments, development of facilities along
Buddhist circuits, improvement in the quality
of surface transport, development of wildlife
tourism and provision of wayside facilities.

The Ministry of Tourism has a scheme for
promotion of cultural tourism. Under this
scheme, infrastructural facilities are created
at culturally important centreslmo-numents
and at places of Buddhist importance.

Interview for the post of Principals of
Kendriya Vidyalayas

3571. SHRI ASHOK NATH VERMA:
DR. R. K. PODDAR:

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:
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(a) whether it is a fact that some ineligi
ble teachers had been -called for inter
view recently held by Kendriya Vidhya-
laya Sanguhan in Delhi for the post of
Principals of Kendriya Vidyalayas;

(b) if so, what are the details thereof;

(c) whether these teachers were inter-
viewed and paid travelling allowance for
attending rne interview;

(d) if so, what are the details thereof;

(e) whether any eligible applicant was not
called for interview; and

(f) if so, what are the detailg thereof and
reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI); (a) to (d) Of
all the candidates who were called for
interview, :wo were found ineligible on
rechecking Of applications. They were
informed telegraphically not to come for
interview. However, they had come for the
interview and stated that they had not
received the telegram. They were accordingly
paid the Travelling Allowance. Two other
candidates were found ineligible on the day of
interview on sdrutiny of their certificates. One
of them being an outstation Candidate was
Paid the Travelling Allowance.

(e) No, Sir.
(f) Does not arise.

Grievances of the Teachers of
Kendriya Vidyalayas

3572. DR. BAPU KALDATE: Will. the
Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state;

(a) whether Government have received
any open letter in August, 1987 from the
All India Kendriya Vidyalaya Teachers
Association;

(b) if so, what are the details thereof; and

(c) what action has been taken to redress
their grievances?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF HU-
MAN  RESOURCE  DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) to (c) A
letter dated 6th August, 1987 from the
General Secretary, All India Kendriya
Vidyalaya Teachers Association addressed to
Prime Minister of India had been received
alleging inter-alia physical assault on him on
15th July, 1987 by some members of another
Association of Kendriya Vidyalaya Teachers.
The General Secretary of All India Kendriya
Vidyalaya Teachers Association had aiso
lodged an FIR in the Vasant Vihar Police
Station. The matter has since been
investigated by the Police authorities who
have informed that the allegations made in the
complaint could not be established.

Transfer of teachers from North Eastern
Region of Kendriya Vidyalaya Sangathan

3573. PROF. C. LAKSHMANNA: SHRI
ASHWANI KUMAR; SHRI
ASHOK NATH VERMA:

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whether it is a fact that there is a
provision for transfer of teachers to a place of
choice after their three years stay in North
Eastern Region;

(b) if so, what are the details thereof;

(c) the list of teachers so transferred
during the current session alongwith their
duration of stay in North Eastern Region;

(d) the list of these teachers transferred
this year from North-Eastern Region before
completing three years alongwith the duration
of their stay there; and

(e) what are the reasons for transfer of the
teachers referred to in part (d) above?
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THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) to (e)
This provision was discontinued consequent
on the revision in transfer guidelines made
by the Board of Governors of the Kendriya
Vidyalaya Sangathan in April, 1987,
wherein the Board abolished tenure as a
basis for transfer to promote a sense of
identification amongst teachers with tde
Vidyalayas where they are working.
Transfers have been effected during the
current year as per these revised guidelines,
and a total of 103 teachers were tfansferred
from the North Eastern Region. While
effecting these transfers, the period of stay
was not taken as one of the criteria as per the
revised guidelines.

Selection of teachers for Kendriya
Vidyalaya in Moscow

3574. SHR1 ASHOK NATH VERMA:
SHRI YALLA SESI
BHUSHANA RAO:
DR. BAPU KALDATE;

SHR1 SHANKER SINH
VAGHELA:

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) the details of the different posts
created for Kendriya Vidyalaya Moscow as
also dates of creation;

(b) the names of the appointees to these
posts alongwith the dates of their selection;

(c)the names of persons who were pla
ced on different selection committees ap
pointed for selecting teachers for Kendriya
Vidyalaya Moscow;

(d) whether these selection Committees
have also selected teachers for other Kendriya
Vidyalayas located outside India; and

(e) if so, what are the details of the
teachers selected by these Committees for
1505 RS—S.
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other Kendriya Vidyalayas located out-
side India?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE N THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT (SHRIMATI
KRISHNA SAHI): (a) and (b) A statement
giving the details of the posts created for
Kendriya Vidyalaya, Moscow, names of
persons selected, date of selection etc. is
given in Annexure. [See Appendix CXLIV,
Annexure No. 149.]

(c) Statement giving the composition
of the Selection Committees for various
categories of posts for Kendriya Vidyala-,
ya, Moscow is enclosed {See below).

(d) and (e) The Selection Committee
has selected PGT (Chemistry) for Ken
driya Vidyalaya, Kabul.

Statement

Composition of Selection Committee for
various categories of teaching posts  for
Kendriya Vidyalaya, Moscow

1. Principals and PGT (English)

1. Shri T.N. Kaul, Ambassador of
India to Moscow.

2. Smt. Krishna Sahi, Minister of State of
Education and Culture.

3. Shri Natwar Singh, Minister of State of
Externa) Affairs.

If. PGTs in Biology, Hindi, Economics,
Chemistry and PRTs

1. Dr. R.C. Sharma, Commisioner,
Kendriya Vidyalaya Sangathan.

2. Shri L.R. Mal, joint Commissioner
(Administration), Kendriya Vidyalaya
Sangathan.

3. Prof. M.S. Kharpad,
cil for Educational
Training, New Delhi
tend meetings).

National Coun-
Research  and
(could not at-

4. Shri Vishnu Prakash, Under Secretary,
Ministry of External Affairs, New
Delhi.
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II. PGTs in Mathematics, Physics and

Geography
1. Dr. R.C. Sharma, Commissioner,
Kendriya Vidyalaya Sangathan.

2. Shri L.R. Mal, Joint Commissioner
(Administration) Kendriya Vidyalaya
Sangathan.

3. Shri Vishnu Prakash, Under Secra-tary,
Ministry of External Affairs, New
Delhi.

4. Dr. N.K. Bajaj, Senior Lecturer in
Physics, St. Stephen College, New
Delhi (atended on 25.9.1987 only)

IV. PGT (History)

1. Dr. R.C. Sharma, Commissioner,
Kendriya Vidyalaya Sangathan.

2. Shri L.R. Mal, Joint Commissioner
(Administration) Kendriya Vidyalaya
Sangathan.

3.Dr. (Mrs.) Sunita Pauri, Head of
Department of History, Lady Sriram
College, New Delhi (attended
on 9.11.1987 only)

4. Shri Vishnu Prakash, Under Secre
tary, Ministry of External Affairs.

Withdrawing of facilities admissible of tac
associations under Kendriya
Vidyalaya Sangathan

3575.SHRI YALLA SESI BHUSHA-
NA RAO;

SHR1I SAMAR MUKHERIJEE:

Will the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to
state:

(a) whether it is a fact that the facilities of
bringing three office-bearers of recognised
associations of the Kendriya Vidyalaya
Sangathan on transfer to appropriate
Headquarters of administration, has, of late,
been withdrawn by the Kendriya Vidyalaya
Sangathan;

(b) whether Government Memorandum of
the 8th April, 1969 associations, has since
been withdrawn; and
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(c) if so, what are the reasons for with-
drawing the facilities?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) to (c)
The question of posting of office bearers of
Associations at Head quarters of Associations
was reviewed to bring if in line with the
instructions issued by the Government
'according to which only one functionary i.e.
Chief Executive or General Secretary could
be posted at the Headquarters. The recognised
Associations have been notified of 'this posi-
tio” although no consequential transfers have
been effected.

Interview for teachers for Kendriya Vid-
yalaya, Moscow

3576. SHR1 YALLA SESI BHUSHA-
NA RAO: PROF. C.
LAKSHMANNA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased 'to state:

(a) the date when a Kendriya Vidyalaya
was sanctioned and posts of teachers were
created for Moscow;

(b) the date when interviews for Principal
and PGT (English) fo,. KV Moscow were held;

(c) the date when interviews for other
posts of KV Moscow were held;

(d) rne list of selected te'achers of diff-
erent categories alongwith the dates they
joined in Moscow;

(e) the criteria according to which
candidates were called for interviews for
selection to different posts; and

(f) the details of streams 'and standards
opened and the number of students in
each of these standardslseclions?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE JN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) The
Kendriya Vidyalaya, at Moscow
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was sanctioned in August, 1987. The school
has been sanctioned the following staff;—

Principal 01
PGTs 09
TGTs 02
PRTs 06
Music Teacher 01
SUPW Teacher 01
Librarian 01
UDC 01
LDC 01
Group D' 04

(Including Lab. attendent)

(b) to (d) Statement giving the details
regarding the dates of interview, names of
those selected, date Of posting etc. is
lannexed. [See Appendix CXLIV, An-
nexure No. 150.]

() The following criteria were laid
down by the Kendriya Vidyalaya Sanga
than for the selection of staff for Kendriya
Vidyalaya, Moscow;

(i) Seniority in the service of Kendriya
Vidyalaya Sangathan in the cadre.

(ii)) Good record of service. *

(iii) Atleast 8 years service in the
Kendriya Vidyalaya Sangathan in the
grade; and

(iv) Atleast 3 years to retire.

(f) Classes from I to IX and Class XI
Science and Humanities stream are func
tioning in Kendriya Vidyalaya Moscow
during the year 1987-88. The number of
students studying in these classes is as
under;

Classes Strength
I 21

I 13
I 16
v 11

[9 DEC. 1987]
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Classes Strength
\" 18
VI 08
Vil 13
Vill 11
IX. 1!
X1 13 (Hum. 6/Sc.
7)
TorAL 138

Jaundice and Typhoid in Sheikh Sarai in
South Delhi

3577. SHRI GURUDAS DAS GUPTA:
SHRI RASHEED MASOOD;

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state;

(a) whether the attention of the Gov
ernment of India has been drawn to the
news item published in the Times of
India dated the 24th November, 1987
that polluted water caused spread of
Jaundice epidemic and cases of typhoid
in Sheikh Sarai in South Delhi and what
adequate steps have been taken to check
the diseases taking an epidemic form; and

(b) what are the details of the Cases
and the number of persons affected and
measures taken by Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ
KHAPARDE): (a) 'and (b) Yes, Sir.
Government has seen the news item. In-
formation was received on llth November.
1987 that the water supply in Sheikh Sarai
Self Financing, Phase I, 'C Block, a colony
developed by D.D.A., was found to have been
contaminated leading to cases of hepatitis
(Jaundice) and typhoid. The Engineers of
Water Supply Undertaking of the M.C.D, and
a team of doc tors headed by the Municipal
Health Officer visited the colony to
investigate the  matter. Preliminary
investigations re-
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vealed that the Water and sewer lines laid by
the D.D.A, were running close and parallel to
each other with loose ferrules connections
resulting in probable suction of sewage into
the water line.

A team from National Institute of Com-
municable Diseases, Delhi had also visited
Sheikh Sarai to investigate the reported
outbreak of viral hepatitis.

A total number of 68 cases of Hepatitis and
43 cases of typhoid were detected with no
deaths. The following steps are being taken to
attend to affected cases of Jaundice and
typhoid:—

1. A mobile dispensary has been
deputed daily from 13-11-87 which
functions from 9.30 A.M. to 4.00 P.M. The
Medica] Officer is not only giving
treatment to the patients but 'also giv-ing
Gama-Globulin  injections.

2. Handbills have been distributed to all
the houses for boiling the water before use.

3. Adequate number of Gam'a-Globu-
lin injections have been provided and the
injections are being given to the contacts,
pregnant ladies and children below
fourteen years of age, which ‘are
considered to be vulnerable groups.

4. A reporting centre has been estab-
lished in 'C Block Sheikh Sarai so that
people can report fresh cases of Hepatitis,
Typhoid etc. so that immediate
containment measures can be started in the
affected house.

5. Typhoid injections have also been given
to the affected cases.

6. D.D.A, authorities are making efforts
to remove the engineerincr defects in the
water supply system.

Issue of complimentary passes for Festival
of India
3578. SHRIJ.P. GOYAL;
SHRI DINKARRAO GOVIND-
RAO PATIL:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether it is a fact that the Russian
Circu was inaugurated in the Indira
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Gandhi Indoor Stadium Delhi on rne 26th
November, 1987;

(h) what is the seating capacity of the
Indira Gandhi Indoor Stadium;

(c) the number of tickets sold for the
show of the circus on that day;

(d) the number of complimentary pass
es issued by the Indian Council for Cul
tural Relations for the circus show that
day;

(e) the number of persons allowed entry
into the stadium on one such complimentary
pass;

(f) whether several ticket holders could
not get entry into the stadium and if so, what
action has been taken against the concerned
officials; and

(g) what guidelines have been issued to the
ICCR for issuing complimentary passes for
various shows beinh. organised under the
Festival of USSR in India?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir.

(b) The seating capacity of the North
Plaza of the Indira Gandhi Stadium where
the Soviet Circus is being held is 12,500.

(¢) The number of tickets sold for the
Inaugural show on 26th November. 1987
is 4,500.

(d) The exact number of complimen
tary passes issued for the Circus show on
26th November is not available, as the
office of the Lt. Governor Of Delhi was
'approached to arrange for 4.000 school
children, to fill up the stadium, as it was
apprehended that the stadium may not be
full.

(e) The number of persons allowed in to
the Stadium on such complimentary
passes varied for the reason given (d) above.

(f) About 500 ticket holders were unable
to gain access to the Stadium for the show on
26th November, 1987 because ticket sales
had been unexpectedly
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brisk that day. It Was decided on the spot
that their tickets would be honoured in the
show on the next day, ie. on 27th
November, 1987, and this was done.

(g) No specific guidelines have been
issued to the Indian Council for Cultural
Relations for issuing passes. In accordance
with past practice, passes are issued to
various categories such as Ministers, Member
of Parliament, officials, artistes, directory of
cultural organisations, public figures, school
children etc. The number of passes varies,
depending upon whether the show is by ticket
or invitation and according to the size of the
hall, etc. In shows Which are by invitation
only, the number of complimentary passes
cover 100 per cent of the seating capacity of
the hall. Where shows are ticketed, the
number of complimentary passes for each
show is 'accordingly limited.

Freight rates pushed up by S.C.L.

3579. SHRI DINKARRAO GOVIND-
RAO PATIL: Will the Minister of SUR-
FACE TRANSPORT be pleased to state:

(a) whether Government's attention has
been drawn to an allegation of Western
Snippers Association 'according to which
Shipping Corporation of India is pushing up
freight rates without notice and discussions
and that the only "beneficiaries are foreign
firms; and

(b) if so, the steps Government are faking
to check this trend?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRIRAJESH PILOT); (a) and (b)
Attention of Ministry of Surface Transport
bas been drawn to the fact that members of
the Indja-Pakistan-B'angladesh Conferences
have, with the cooperation of some of the
independent operators formulated a minimum
freight rate agreement primarily with 'a view
to stabilise the rates and also avoid inter se
competition between the shipping lines which
led to serious erosion of freight levels result-
ing in shipping lines suffering a loss in
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operation in the India-UK/Continent Sector.
The Shipping Corporation of India Ltd. being
a member of the India-Pakistan-Banglades'n
Conferences has no alternative be a party to
this minimum freight ‘agreement. The
minimum freight agreement group merely
adjusted rates upward with a view to stabilise
market rates and reduce losses. The above rate
'adjustment benefits all lines which are
members of the MFA group including Indian
national lines.

Telephone at the residence of Administra-
tor, NDMC

3580. SHRI DINKARRAO GOVIND-
RAO PATIL; Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that a number of
telephone connections have been installed at
the official residence of the Administrator,
NDMC at Court lane, Delhi;

(b) whether it is also a fact that the
telephone bill of a private telephone of the
Administrator, NDMC is also being paid by
the NDMC; and

(c) the total amount paid by the NDMC
in last two years on account of the telephone
bill installed at the residence of the
Administrator, NDMC?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SANTOSH MOHAN DEV): (a)

Two telephone connections are working at
the official residence of the Administrators,
NDMC.

(b) Yes, Sir. According to information
obtained from NDMC, since a personal
telephone connection is .available at the
residence of the Administration. NDMC,
its charges are being re-imbursed by the
NDMC in

of the provision of a second
telephone  connection to  which the
Administrator is entitled.

(c) Total amount paid by the NDMC
with effect from 1.10.85 to 1.10.87 is
Rs. 10,450.00, according to information
obtained from NDMC.
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Chairman of Indian Olympic Association I=ma g wTaT F frrE

3581. SHRI DINKARRAO GOVIND- 3583. =radAT i'“l‘h" It
RAO PATIL: Will the Minister of HUMAN e - -
RESOURCE DEVELOPMENT be pleased :;:; ?H RLUL AT A Tar
to state AL

(a) whether a new Chairman of the (7) #ar =g ag 2 & =3

Indian Olympic Association has been elected

at a meeting m Trivandrum; and T qom ( 1986-87) T 79 AT

1986-87 & faqr¥ 7 41 2
(b) if so, what is the name of the elected -

person? (@) =fz 2, a1 Far 2z &Y
a9 7 & 3#a IE F gAme
THE MINISTER OF HUMAN RE giqsir Y7 agEai a1 aEw
SOURCE DEVELOPMENT AND THE S 3 U :
MINISTER OF HEALTH AND FAMILY ;—W;j WAL LU G )
WELFARE (SHRI P. V. NARASIMHA R
RAO); (a) and (b) According to in = ) .
formation made available to Government, {71’) _””a' ar, dar :f?_atr-" q
Shri B. S. Adityan has been elected as Ta Wy AqE a4 F fag w4
officiating President of the Indian Olym T 9T qq T Z, ArfE e
pic Association at its Special General ENTATT A7 217
Meeting held in Trivandi m on 27.10. AT A
1987.
I wATEA & TG WAl (st AveE
Persons benefited by Adult Education T f'f.ﬁjlrr) :[‘B) ar (q) St et
scheme . :

L () W A ur #owrrda-
3582. DR. MOHD. HASHIM KIDWAI; T aTT T dven aEry A7

Will the Minister of HUMAN RESOURCE

DEVELOPMENT be pleased to state: ife 7 fawiafas wgeqm som
fea wq -
(a) the number of persons benefited by
the Adult Education scheme in the country (l) ATt wre afgwrfoat
from January 1985 till September, 1987; and Zrr A farei
(b) what is rne target fixed in this regard M T

during the current financial year? .. . L
(n) @=zar w3m  qar &7

THE MINISTER OF STATE IN THE faferor wq AT TIEW
DEPARTMENTS OF EDUCATION AND > = ~
CULTURE IN THE MINISTRY OF s :p{m ¥ faa
HUMAN RESOURCE DEVELOPMENT AE-TRIA TAN &1 TS
(SHRIMATI KRISHNA SAHI): (a) The .
number of persons enrolled in the Adult tlll] FEATTAT F1 77070 3T
Education Programme from 1.1.1985 to farortae §T%Tx'7‘f. RS
30.9.1987 were 2,84,20,248. A qrEeTl srle fl’l

(b) A target of 89.23 lakhs persons

have been fixed for 1987-88. (iv) stioror wraFaT &1 g

AT ET AT AIT HUA-
SRUBLICT e ST EOE ¢
ZAT |
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(v) ®1% AMTEAIET F R
T T4 g’f{'{-{m'f £l
fg7 @EFgE 9@ A
a7 ;A (AT 1 s

2UE TqTI

(vi) #d=rfeat & w7 wa

fore siaare |=eAr §a
q3H Fratedl ¥ OiRT
THT A1

(vii) ®edra qE7 7 FUA-
AT F ® T GLEFA
TTITITAT  FIATA0 |

Sale/purchase of women

3584. SHRI RAJNI RANJAN SAHU: Will
the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government's attention has
been drawn to the alleged sale/purchase of
women in the country; and

(b) if so, what are the details of the steps
Government propose to take in this regard?

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND THE
MINISTER OF HEALTH AND FAMILY
WELFARE (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) The Immoral Traffic (Prevention) Act,
1956 as amended in 1978 and 1986 is
applicable to all the States and Union
Territories. The Act prohibits among other
things (i) living on the earnings of prostitution
(ii) procuring, inducing or taking women or
girls for the sake of prostitution and (iii)
detaining of women or girl on premises where
prostitution is carried on.

The Act also provides for the setting up of
"Protective Homes" in which women and
girls, who are in
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need of care and protection may be kept and
where appropriate technically qualified
persons, equipment and other facilities are
provided. By the amendments made to this
Act in 1978 and 1986, the penal provisions
contained therein have been made more
stringent and effective. It is for the State
Governments and Union Territory
Administrations to implement this Act
meaningfully and effectively.

Telephone directory of Assam

3585. SHRIMATI BIJOYA CHAK
RAVARTY: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the reasons for inordinate delay in
making the telephone directories in Assam
up-to-date;

(b) whether Government are aware of the
fact that in many district towns in Assam
telephone directories were printed way back
in 1977 and have not been replaced in spite of
the customers' demand; and

(c) by when up-to-date directories will be
provided in the districts and sub-divisional
towns in Assam?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SANTOSH MOHAN DEV): (a) to (c)
The information is being collected and will be
laid on the Table of the House.

Issue of railway passes

3586. SHRI RAMSINGBHAI PAT-
ALIYABHAI RATHVAKOLIL: Will the
Minister of RAILWAYS be pleas-ed to state:

(a) whether railways have given free passes
to some special categories of persons on
Western Railway like freedom fighters, Poets,
Social workers, Artists during Ist Januay,
1987 to 31st October, 1987;

(b) if so, the details thereof;
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(c) what are the criteria regarding issuing
of such free passes to special categories of
people other than railway employees; and

(d) what is the number of such persons who
are enjoying this facility of free passes under

Western Railway at present?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) and (b) First
Class All India Complimentary Card Passes for
which the expenses are borne by the
Ministry of Home Affairs) have been issued in
favour of freedom fighters drawing pension
from the Central Revenues to travel with a
spouse/companion in the same class valid for a
period of one year from the date of issue. No
than freedom'

categories as such other

fighters, have been issued Complimentary Card

Passes during the period by Western Railway.
1515 Card Passes have been issued in
favour ol freedom fighters by Western

Railway between Ist
October, 1987.

January, 1987 and 31st

(¢) Freedom Fighters who are drawing
Sainik

from Central

pension under the Swantantarta
Samman Pension Scheme
Revenues were eligible for grant of First Class
Complimentary Card Passes Valid for a
period of one year from the date of issue
under the Scheme finalised in consultation

with the Union Ministry of Home Affairs.

(d) 1515 freedom fighters who have been
issued All India First Class Complimentary
Card Passes under the scheme by the Western
Railway, are availing the travel facility.

[RAJYA SABHA]
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Specification  of locomotive
required by Indian Railways

3587. DR. H. P. SHARMA: Will the
Minister of RAILWAYS be pleased to state:

(a) what
locomotive requirement of

are the specifications of the
the Indian

Railways for the next five years and
how does it plan  to meet these
requirements;

(b) what would be the share of the
indigenous and foreign suppliers of these
requirements; and

(c) what are the comparative figures of
cost/benefit ratio of the indigenous and
imported locos.

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA (a) Specifications
of electric and diesel locomotives required by
Indian Uaif-ways during the next five years
are enclosed as Statement-I and Statement-II,
respectively (See below).

Requirements of electric and diesel
locomotives! for the next five years will
mainly be met by the Railways locomotive
manufacturing  units  at Chittaranjan and
Varanasi. Procurement of electric locomotives
from BHEL and some high horse power pro-
totype electrical and diesel locomotives through
import are also  planned. Locomotive imports
are planned for acquisition of improved
technology and for subsequent manufacture
in the country.

(b) Approximate number of locos
proposed to be manufactured indigen
ously, and imported under the trans

fer of technology basis would be:

Indigenous—605 Electric & 850 diesel
locomotives. Foreign suppliers—58 electric &
50 diesel locomotives.
electric and diesel
to be received.
comparison is possitye.

(©) Imported
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Siatement—I
Typ: Horse Power Maximum Speed
indigenous Electric Locomotives
Freight 3900 80 Kms per hour
Passenger 3900 130 Kms per hour
Pratotype Imporied Electric Locomotives
Freight 000 100 Km. per hour
Passeng'r 6000 160 Kms p°r hour
Statement—11
BROAD GAUGE (DIESELS)
Typ2 WDM?2 WDM?7 High Horse WDS4D WDS-6
Power
Wizel arrangemznt Co-Co Co-Co Notdcleci- 0-C.Q Co-Coa
de
Engine Alco-251-B  Alco-251-B Mot yet MaK 6M- Alco-251D-
16 Cylindar 12 Cylinder decided 282 A(K) 6 Cylinder
mad 2 at made at nmade at made at
DLW Var- DLW Vara- CLW Chitt~ DLW Vara
anasi nasi ranjan nasi.
Pow?r Rating (Standard 2636 1977 Approx. TO0 1400
conditior) Hp HP 4000 HP Hp HP
Type of Transmission Electric Fiestric Elzctric Hydraulic  Electric
Builder of Transmission BHEL/ BHEL/ Not yet Voith KPC BHELS
Bhopal Bhopal decided Pune. Bhopal
Approximate total weight in  112-8 94 Not finanii- 60 126
working order tonnes tonnes sed. Will tonn:s tonnes
be approxi-
magely 115
to 125 ton-
nes.
Maxiroum tractive effort 304 25-9 Not y2t 18-0 34-0
tonnsy tonnes decidad tonnes LOnnes
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METRE GAUGE (DIESELS)
Type YDM2 YDM4 YDM6

Wheel arrangement B'-B' Co-Co Co-Co

Engine Make 6M 282 A(k)  Alco 251-D 6 Cylin-  Alco 251-B 12 Cyli-
made at CLW der made at DLW nder made 7t DLW
Chittaranjan Varanasi Varanasi

Power Rating (Standard 700 HP 1400 HP 1977 HP

conation)

Typ; of Transmission Hydraulic Electric Electric

Builder of Transmission Voith Kirloskar BHEL/Bhopal BHEL/Bhopal
Pneumatics Pune.

Approximate Total w:ightin 48 tonaes 72 tonnes 87 tonnes

working order

Maxim im Tractive Effort 14-4 tonnes 18 9 tonnes 229 tonnes

NARROW GAUGE (DIESELS)
Type ZDM4A ZDM5 NDMS5

Wheel arrangements (762 mm gtuge) (762 mm geuge) (610 mm gauge)
IB-BI B-B -

Engine MaK 6M 282 A(K) KTA-D50L of Kir- ~ KTA-I150L of Kir-
made at CLW, loskar Cummins loskar Cummin
Chittaranjan. Ltd., Pune. Ltd., Pune.

Power Rating at (Standard 700 HP 450 HP at site 450 HP at site

Condition)

Typ; of Transmission Hydraulic Hydraulic Hydraulic

Builder of Transmission Voith Kirloskar Voith Suri & Nayar  Voith Suri & Nayar
Pneumatics Pune Bangalore Bangalore

Approximate Total weight 38-5 tonnes 22 tonnes 22 tonnes

in working order

Maximum Tractive effort. 7-8 tonnes 6- 5 tonnes 7- 5 tonnes

National Highways in Karnataka

3588. SHRI VEERSHETTY MOGLAPPA
KUSHNOOR: Will the Minister of
SURFACE TRANSPORT he pleased to refer
to the answer to Unstarred Question 2691,
given in the Rajya Sabha on 2nd December,
1987 and state:

(a) whether it is a tact that the existing
length of national highways in Karnataka is
considerably less than the corresponding
length of National Highways in the
neighbouring States of Karnataka i.e. Kerala
and Tamilnadu; and

(b) if so, what action is
by the Central Government in

being taken

order to bring Karnataka on par with Kerala
and Tamilnadu in this regard?

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI RAJESH

PILOT): (a) No, Sir

(b) Does not arise.

D.T.C. Buses for Gurgaon

3589. SHRI H. HANUMANTHAPPA: Will
the Minister of SURFACE TRANSPORT be
pleased to state:

(a) whether it is a fact that D.T.C, buses
were not allowed to enter the Haryana
Roadways Depot, Gurgaon
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in the recent past and D.T.C, buses were
stopped to ply on this route; and

(b) if so, the reasons therefor and whether
the matter has since been settled?

THE MINISTER OF STATE OF THE
MINISTRY OF SURFACE TRANSPORT
(SHRI RAJESH PILOT): (a) Yes, Sir.

(b) The permits for operation of these
D.T.C, buses have since been got
countersigned from the STA Haryana and
normal operations have been resumed.

Import of electric locomotives to
upgrade technology

3590. SHRI SURESH KALMADI: Win

the Minister of RAILWAYS be pleased to
state:

(a) whether Government propose to
import 40 electric locomotives of 6,000 horse
power each in order to upgrade technology;

(b) if so, details thereof indicating name
of the country from which these are to Be
imported along with the price at which these
are to be impor-

;-ed;

(c) whether any negotiations with BHEL
with regard to production of such locos are in
progress; and

(d) if so, the reasons for import?

THE MINISTER OF STATE -OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes, Sir.

(b) Global tenders have been incited.
Details of country of import and price will be
available only after placement of order.

(¢) No, Sir.
(d) Messrs Bharat Heavy Electricals

Limited do not have the 3 phase induction
motor drive technology.

to Questions 246

Callous attitude of the Doctors in
North and' South Avenues of OGHS
Dispensaries

3591. SHRIMATI BIJOYA CHAK-
RAVARTY: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that medical
facilities and attention by doctors at C.G.H.S.
Dispensary at North Avenue and South
Avenue, New Delhi are deterioriating due to
their callous attitude towards the patients;

(b) the number of doctors who art
deployed in these dispensaries and what are
their names and since how long they are
serving in one dispensary;

(c) what is the tenure of a doctor at
one dispensary and what criteria is
followed in retaining a doctor for
more period than required: and

(d) what steps Government propose
to take to instill or inject enthusiasm
and interest in the doctors at these

dispensaries to  serve the  patients
better?

THE MINISTER OF STATE INTHE
MINISTRY OF HEALTH ANDI| FAMILY
WELFARE (KUMARI SA-I ROJ
KHAPARDE): (a) No, Sir.

(b) The information is enclosed as
Statement (See below).

(¢) A medical officer who has al
ready completed 4 years or will be
completing 5 years within a month or
so in a particular dispensary is trans

ferred except in cases of administra
tive exigencies.

(d) In service training is imparted
to C.G.H.S, doctors. In addition sur
prise inspections are also carried out
by Senior officers from time to time

to ensure that C.G.H.S, dispensaries
are functioning smoothly.
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to Questions 248

Statement

The Details of Medical Officers with date of their posting in C.G.H.S. Dispensaries North
Avenue and South Avenue

NORTH AVENUE DISPENSARY
(Allopathy)

SOUTH AVENUE DISPENSARY
(Allopathy)

S. Name of the doctor
No.

S. Name of the doctor
No.

1 Dr. V.K.Sinha 10/86

2 Dr. (Mrs.) Usha Chawla 9/84
3 Dr. (Mrs.) N.P.C Puri 8 /8S
4 Dr. N.K. Kashyap 10/86

5 Dr. Teja Ram 8/86

6 Dr. Mohinder Rao 6/87

7 Dr. Alok Dixit 9/87

NORTH AVENUE DISPENSARY
(Ayurvedic)

1 Dr. (Mrs.) Basanta Jain 6/83

2 Dr. Prabhakaran 1/84

1 Dr. Amar Jeewan 10/86

2 Dr. Yogesh Sexena 4/83

3 Dr. Arun Kumar 11/87

4 Dr, Seema BalkrishanWasnik 6/87
5 Dr. (Mrs.) Kumud 2/87

6 Dr. R.Opeh 4/86

7 Dr. S. Raghuvan 7/86

8 Dr. (Mrs.) P.S. Bias 7/86

SOUTH AVENUE DISPENSARY

(Homoeopathy)
1 Dr. AR. Das 1/85

2 Dr. (Mrs.) Sushma Verma 1/85

Smoking among students

@3591. SHRi RAMSINGBHAI PAT-
ALIYABHAI RATHVAKOLI; Will the
Minister of HEALTH AND FAMILY
WELFRAE be pleased to state:

(a) whether Government's attention has
been drawn to increasing smoking among
school and university students;

(b) if so, what are the details threof;

(c) whether Government have since re-
ceived some reports and recommendations of
the survey conducted by some organisations
and institutions;

(d) if so, what are the details thereof and
the action taken thereon;

(e) what steps have beeN taken to prevent
boys, girls and youths from taking to
smoking; and

(f) whether Government propose to ban
smoking among students, Government em-
ployees, if so, what are the details thereof and
if not, the reasons therefor?

THE MINISTER OP STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHA-
PARDE); (a) and (b) There are no

©Previously Unstarred Question 2935,
transfered from the 4th December, 1987.

data available in regard to the increase of
smoking among students.

(c) and (d) The Indian Council of Medical
Research have sponsored a study on factors
related to initiation and, maintenance of
smoking behaviour among school children.
The ICMR has under-takenlinitiated projects
aimed at testing the efficacy of an anti-
tobacco education programme.

(e) and (f) The Government has taken the
following steps to discourage smoking in
general:

1. Health education publicity on the
hazards of smoking has been undertaken
through mass media channels.

2. The Cigarette manufacturers are
required to display on every cigarette
packetladvertisementlhoarding, the statu-
tory warning 'Cigarette Smoking is in-
jurious to Health'.

3. It has also been decided that
A.LR, and Doordarshan would not ac
cept any advertisements which enecure-
ge smoking.

Apart from the statutory warning on
cigarette packets and advertisements some
of the State Governments have promulgated
laws prohibiting smoking in closed are as
like cinemas, buses educational -n-stitutions
and hospitals.
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Impact of Crime Films on the Adolescents

3591-C. SHRI SURENDRA SINGH
THAKUR; Will the Minister of HUMAN
RESOURCE DEVELOPMENT
be pleased to state:

(a) whether Government had recently
conducted any survey or study regarding the
impact of films displaying crime on the
adolescents;

@@TT: Fariftey 99 3229, 8
frarae, 1987 ¥ wyATEACE

@ @OPreviously  Unstarred  Question
3756, transferred from the llth December,
1987.
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(b) if the reply to part (a) above be
in the affirmative; what are the findings of
such survey or study;

(c) whether it has come to the notice
of Government that among the adolescents
are on the increase due to the impact of
films displaying crimes;

(d) if the reply fo part (c) above bein the
affirmative, what steps have been fa-ken by
Government to check the exhibition of
crime films; and

(e) what are the norms set by Govern-
ment for clearance of crime films?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF EDUCATION AND
CULTURE IN THE MINISTRY OF HU-
MAN  RESOURCE DEVELOPMENT
(SHRIMATI KRISHNA SAHI); (a) An All
India Survey on "Film Censors—Viewers
Reaction" was conducted by the Indian
Institute of Mass Communication at the
instance of Central Board of Film
Certification over the period 1971—387.

(b) and (c) The majority of viewers of the
country interviewed were of the view that
crime as the main theme in some films has
produced criminal tendencies among viewers.

(d) and (e) Under the power given to the
Central Government vide Section SB (2) of
the Cinematograph Act, 1952, Central
Government has issued guidelines setting oin
the principles for granting certificates to the
films for public exhibition. As per guideline
1(a), the objective of film censorship is to
ensure that the medium of film remains
responsible and sensitive to the values and
standards of society. As per the guidelines
(2), the Board of Film Censors is to ensure
that:

(i) anti social activities such as violence
are not glorified or justified;

(i) the modus operandi of criminals
Or other visuals or words likely to incite
the commission of any offence are
not depicted; s
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(iii) pointless or avoidable scenes of
violence, cruelty and horror are not shown;

(iii-a) scenes which have the effect of
justifying or glorifying drinking are not
shown;

(iv) human sensibilites are not offended
by vulgarity, obscenity and depravity etc.

The above guidelines are adequate to check
the exhibition of crime films which are not
responsible and sensitive to the values and
standards of the society.

12-00 Noon

REFERENCE TO THE SIGNING OF
THE INTERMEDIATE-RANGE NU-
CLEAR FORCES (INF) AGREEMENT
BETWEEN PRESIDENT RONALD RE-
AGAN OF THE U.S-A. AND THE
GENERAL SECRETARY OF THE COM-
MUNIST PARTY OF THE U.S.S.R. MR.
MIKHAL GORBACHOV AT
WASHINGTON ON DECEMBER 8, 1987

MR. CHAIRMAN: As the hon. Mem

bers , the United States and
the Soviet Union have signed yester
day a treaty to eliminate medium
range nuclear weapons from Europe.

It is a historic agreement and we hail

it as a major step towards achieving
the goal of ridding the world of the
meanace of nuclear holocaust. 1 hope

Members will join me in extending to
the President of the United States,
Mr. Ronald Reagan, and the Soviet
leader, Mr. Mikhail Gorbachov, our
sincere  and  hearty felicitations  for
taking such an important and far-
reaching step in the interest of world
peace.  Truly this occasion is a
matter of jubilation in as much as it
is a stepping stone towards construc
tive relations between the two super
powers and eventual nuclear disarma
ment. There is no doubt that if such
constructive efforts continue the world
will be a better and a more peaceful
place to live in. We acclaim this
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event of the signing of the treaty and join the
rest of the mankind in urging upon the super
powers not to rest content with this Treaty,
but relentlessly pursue the final goal of
achieving total disarmament and elimination
of nuclear warheads. We trust, given goodwill
and cooperation and conducive atmosphere,
the goal will not be far away to be reached.

SHRI PARVATHANENI UPENDRA
(Andhra Pradesh): Sir, Mr. Gorbar chov's
name should come before Mr. Reagan,
because he is mainly responsible for the
Treaty.

SHRI DIPEN GHOSH (West Bengal): Sir,
the order has to be changed because the
initiative was that of Mr. Gorbochov.

MR. CHAIRMAN: The reason why I
named Reagan first was that the agreement
was reached on the soil of? the United States.
So, don't have that argument now, please.

STATEMENT BY MINISTER

Correcting the reply given in the Rajya
Sabha on the 30th November, 1987 to
Unstarred Question 2359, regarding
Committee to look into the import of Anti-
TB drug intermediates

THE MINISTER OF STATE IN THE
DEPARTMENT OF CHEMICALS AND
PETRO-CHEMICALS IN THE MINISTRY
OF INDUSTRY (SHRI R. K. JAICHANDRA
SINGH): Sir, I beg to lay on the Table a state-
ment (in English and Hindi) correcting the
reply given in the Rajya Sabha on the 30th
November, 1987, to Unstarred Question 2359,
regarding Committee to look into the import
of Anti TB drug intermediates. [Placed in
Library. See No. LT-5250/87].

SHRI N. E. BALARAM (Kerala): Sir,
during this session this is the fifth time the
Ministers are correcting their answers. So,
when they are giving answers to the
Members' ques-
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tions, they are not taking the questions
seriously. They are again and again coming
and asking fér permission, to lay the correct

version. This is the fifth time they are doing.
I want a ruling from the Chairman.

MR. CHAIRMAN: There is no ruling. I
would only say, while answering, the
Government should be more careful. In this
case they have tried to correct it as early as
they could.

SHRI JAGESH DESAI (Maharashtra):
My point is if correction is substantial, they
should read the correction and then lay it.

MR. CHAIRMAN: Yes, they should read
the correction first and then lay. Now, Papers
laid on the Table.

PAPERS LAID ON THE TABLE

Report and Accounts (1986-87) of the
Singhareni Collieries Company Limited,
Khammam (Andhra Pradesh) and related

papers

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): Sir, I beg to lay on the
Table, under sub-section (1) of section 619A
of the Companies Act, 1956, a copy each (in
English and Hindi) of the following
papers:—

(i) Sixty-Sixth Annual Report and
Accounts of the Singhareni Collieries
Company Limited, Khammam (Andhra
Pradesh), for the year 1986-87, together
with the Auditors' Report on the Accounts
and the comments of the Comptroller and
Auditor General of India thereon.

(i) Review by Government on the
working of the Company.

[Placed in Library.
5207187 for (i) and (ii)]

Indian Telegraph (Fifth Amendment)
Rules, 1987

See No. LT-

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI SANTOSH MOHAN DEV): Sir, I
beg to lay on the Table

. 1987]
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under sub-section (5) of section 7 of the
Indian Telegraph Act, 1885, a copy (in
English and; Hilidi) of the Ministry of
Communications (Department of
Telecommunications), Notification G.S.R.
No. 837(E), dated the 5th October, 1987,
publishing .the Indian Telegraph (Fifth
Amendment) Rules 1987. [Placed in Library.
See No. LT.-5208187].

Report and Accounts (1985-86) of the
Pawan Hans Limited, New Delhi and
related papers

THE MINISTER OF STATE OF THE
MINISTRY OF CIVIL AVIA-TION AND
THE MINISTER OF STATE OF THE
MINISTRY OF TOURISM (SHRI JAGDISH
TYTLER): Sir, I beg to lay on the Table—

I. A copy each (in English and
Hindi) of the following papers, un
der sub-section (1) of Section 619A
of the Companies Act, 1956:—

(i) Annual Report and Accounts of the
Pawan Hans Limited, New Delhi, for the
year 1985-86, together with the Auditors'
Report on the Accounts and the Com-
ments of the Comptroller and Auditor
General of India thereon.

(ii) Review by Government on
the working of the Company.

II. Statement (in English and
Hindi) giving reasons for the delay
in laying the papers mentioned at |

(i) above.
[Placed in Library. SeeNo. LT-
5328/87 forl. andIL]

Railway Protection Force Rules, 1987

THE MINISTER OF STATE OF
THE MINISTRY OF SURFACE
TRANSPORT (SHRI RAJESH

PILOT): Sir, On behalf of SHRI
MADHAVRAO SCINDIA, I beg to lay on
the Table, under sub-section (3) of section 21
of the Railway Protection Force Act, 1957, a
copy (in English and Hindi) of the Ministry of
Railways Notification G.S.R. No. 951(E),
dated the 3rd December, 1987, publishing the
Railway Protection Force Rules, 1987 [Placed
in Library. See No. LT-5263/87].



255 Papers laid

Report and Accounts (1986-87) of the
Cochin Shipyard Limited, Cochin and
related papers

SHRI RAJESH PILOT: Sir, I also beg to
lay on the Table a copy each in English and
Hindi of the following papers under sub-
section (1) of section 619A of the Companies
Act, 1956: —

(i) Fifteenth Annual Report and
Accounts of the Cochin Shipyard Limited,
Cochin, for the year 1986-87, together with
the Auditors' Report on the Accounts and
the comments of the Comptroller and Audi-
tor General of India thereon.

(ii)) Review by Government on the
working of the Company.
[Placed in Library. See No. LT-.5265187
for (i) and (ii)].

1. Report and Accounts (1986-87) of the

Madras Dock Labour Board, Madras
and related papers

II. Report and Accounts (1986-87) of the

Kandla Dock Labour Board, Kandla
and related papers

in. Report and Accounts (1986-87) of the
Cochin Dock Labour Board, Cochin
and related papers
SHRI RAJESH PILOT: Sir. I also beg to
lay a copy each (in English and Hindi) of the
following papers:—

I (a) Annual Report and Accounts of
the Madras Dock Labour Board, Madras,
for the year 1986-87, together with the
Audit Report on the Accounts.

(b) Review by Government on the
working of the Madras Dock Labour
Board.

[Placed in Library. SeeNo. LT-
5165/87 for (a) and (b)].

II (a) Annual Report and Accounts of
the Kandla Dock Labour Board. Kandla,
for the year 1986-87, together with the
Audit Report on the Accounts.

(b) Review by Government on the
working of the Kandla Dock Labour
Board.

[Placed in Library. SeeNo. LT-
5269187 for (a) and (b)].
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Il (a) Twenty-fifth Annual Report and
Accounts of the Cochin Dock La our Board,
Cochin, for the year 1986-87, together with
the Audit Report on the Accounts.

(b) Review by Government on the
working of the Cochin Dock Labour Board.

[Placed in Library. See No. LT-
5268/87 for (a) and (b)].

I. Report 1985-86) of the Aligarh
Muslim University and related papers

II. Accounts (1986-87) of the National
Institute of Foundry and Forge Tech
nology, Ranchi and related papers

ni. Notifications of the Rampur Raza
Library Board, Rampur (U.P.)

IV. Notifications of the Ministry of
Human Resource Development
(Department of Culture)
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Report and Accounts (1986-87) of the
Central Social Welfare Board New Delhi
and related papers

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI M. M. JACOB): Sir, on behalf
of SHRIMATI MARGARET ALVA I beg to
lay on the Table a copy each (in English and
Hindi) of the following papers:—

(1) Annual Report and Accounts of the
Central Social Welfare Board, New Delhi,
for the year 1986-87, together with the
Auditors' Report on ihe Accounts.

(i) Review by Government on the
working of the Board.

[Placed in Library. See No. LT—

5300)87 for (i) and (ii)]

L. Report and Accounts (1986-87) of the
Telecommunications Consultants India
Limited, New Delhi and related papers

II. Report and Accounts (1986-87) of the
Hindustan Teleprinters Limited,
Madras and related papers

III. Report and Accounts (1986-87) of the
Indian Telephone Industries Limited,
Bangalore and related papers

SHRI SANTOSH MOHAN DEV: Sir, I
also beg to lay on the Table a copy each (in
English and Hindi) of the following papers
under sub-section (1) of section 619A of the
Companies Act, 1956:—

L. (2) Ninth Annual Report and Accounts
of the Tele-communiCations Consultants
India Limited. New Delhi, for the year
1986-87, together with the Auditors' Report
on the Accounts and the comments of the
Comptroller and Auditor General of India
thereon.

(b) Review by Government on the
working of the Company.
See No.

[Placed in Library. LT-

5229187 for (a) and (b)]
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II. (a) Twenty-sixth Annual Report and
Accounts of the Hindustan Teleprinters
Limited, Madras, for the year 1986-87,
together with the Auditors' Report on the
Accounts and the comments of the
Comptroller and Auditor General of India
thereon.

(b) Review by Government on the
working of the Company.

[Placed in Library. See No. LT—5227/ 87
for (a) and (b)]

III. fa) Thirty-seventh Annual Report
and Accounts of the Indian Telephone
Industries Limited, Bangalore, for the year
1986-87, together with the Auditosr' Report
on the Accounts and the comments of the
Comptroller and Auditor General of India
thereon.

(b) Review by Government on the
working of the Company.

[Placed in Library. See No. LT—
5228187 for Ca) and (b)]

Indian Telegraph (Fourth
Amendment) Rules, 1987

SHRI SANTOSH MOHAN DEV: Sir, I
also beg to lay on the Table a copy (in English
and Hindi) of the  Ministry of
Communications (Department of Telecom-
munications), Notification G. S. R. No.
719(E), dated the 18th August, 1987 pub-
lishing the Indian Telegraph (Fourth Am-
endment) Rules, 1987 under sub-section (5)
of section 7 of the Indian Telegraph Act,
1885. [Pleaced in Library. See No. LT—
5226(87].

I. Report and Accounts (1986-87) of the
Hospital Services Consultancy Corpo-
ration (India) Limited, New Delhi and

related papers

IL . Report and Accounts (1986-87) of the
Hindustan Latex Limited,
Trivendrum and related papers

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI SAROJ KHAPAR-
DE): Sir, I lay on the Table a copy each (in
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English and Hindi) of the following papers,
under sub-section (1) of section 619A of the
Companies Act, 1956:—

I. (a) Fourth Annual Report 'and
Accounts of the Hospital Services Con
sultancy Corporation (India) Limited,
New Delhi, for the year 1986-87, toge
ther with the Auditors’ Report on the
Accounts and the comments of the Com
ptroller and Auditor General of India
thereon.

(b) Review by Government on the
working of the Corporation.

[Placed in Library. SeeNo. LT-
5304187 for (a) and (b)]

II. (a) Twenty-first Annual Report
and Accounts of the Hindustan Latex
Limited, Trivandrum, for the year 1986-
87, together with the Auditors' Report
on the Accounts and the comments of
the Comptroller and Auditor General of
India thereon.

(b) Review by Government on the
working of the Company.

[Placed in Library. See No. LT—
5305/87 for (a) and (b)]

I. Report (1986) and Accounts (1986-87)
of the Cencer Institute, Madras and
related apers

II. Audited Accounts (1985-86) of the Na-
tional Institute of Mental Health and
Neuro Sciences, Bangalore and related
pfpers

KUMARI SAROj KHAPARDE: Sir I
also beg to lay a copy each (in English and
Hindi) of the following papers:—

I. (a) Annual Report of the Cancer
Institute, Madras, for the year 1986.

(b) Annual Accounts of the Cance
Institute, Madras, for the year 1986-87
and the Auditors' Report thereon.

(c) Review by Government on the
working of the Institute.

[Placed in Library. See No. LT—5309I
87 for (a), (b) and (c)]
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II. (a) Audited Annu'al Accounts of the
National Institute of Mental Health and

Neuro Sciences, Bangalore, for the year
1985-86.

(b) Review by Government of the
Audited Annual Accounts of the Institute.

(c) Statement giving reasons for the
delay in laying the paper mentioned at
(a) above.

[Placed in Library. See No. LT—
5307/87 for (a), (b) and (c¢)]

Notifications of the Ministry of Health and
Family Welfare

KUMARI SAROJ KHAPARDE: Sir, I also
beg to lay a copy each (in English and Hindi)
of the following Notifications of the Ministry
of Health and Family Wei-fare, under sub-
section 2 of section 23 of the Prevention of
Food Adulteration Act, 1954:—

(i) G.S.R. No. 852(E), dated the 13th
June, 1986, publishing the Prevention of
Food Adulteration (Third Amendment)
Rules, 1986.

(i) G.S.R. No. 1149(E), dated the 15th
October, 1986, publishing corrigendum to
Government notification G.S.R. No.
852(E), dated the 13th June, 1986.

[Placed in Library. See No. LT—
5170/87 for (i) and (ii)]

Report and Accounts (1986-87) of the
North Eastern Electric Power Corpo
ration Limited, Shillong and related

papers

THE MINISTER OF STATE IN THE
DEPARTMENT OF POWER IN THE
MINISTRY OF ENERGY (SHRIMATI
SUSHILA ROHATGI): I lay on the Table
under sub-section (1) of section 619A of the
Companies Act, 1956. a copy each (in
English and Hindi) of the following papers:—

(i) Annual Report and Accounts of the
North Eeastern Electric Power Corporation
Limited, Shillong, for the year 1986-87,
together with the Auditors' Report on the
Accounts and the comments
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of the Comptroller and Auditor General of
India thereon.

(ii) Review by Government on the
working of the Corporation.

[Placed in Library. See No. LT—
5230187 for (0 and (ii) ]

REPORT OP THE JOINT COMMITTEE
ON OFFICES OF PROFIT

= Mg ww gfmw (g
AT g qIA 5 g3 graw gaad
aimfy & 5 Sfidee 3 ox ol
(rgeit @91 [gedt ) aw wewm v
T g |

REPORT OF THE COMMITTEE ON
GOVERNMENT ASSURANCES

SHRI ALADI ARUNA alias V. ARU-
NACHALAM (Tamil Nadu). Sir, I present
the Thirty-second Report (in English and
Hindi) of the Committee on Government
Assurances.

STATEMENT BY PRIME MINISTER

RE: Agreement on elimination of land
based intermediate nuclear missiles
singned between General Secretary

Gorbachov and Prosident Regan

MR. CHAIRMAN: Now, I call upon the
Prime Minister to make a statement.

SHRI SATYA PRAKASH MALAVIYA
(Uttar Uradesh): On what subject? We must
know the subject.

MR. CHAIRMAN: On the subject which I
have spoken.

SHRI SATYA PRAKASH MALAVIYA:
We must know the subject.

MR. CHAIRMAN; This is regarding ag-
reement signed between General Secretary
Gorbachov and President Reagan on eli-
mination of land based intermediate nuclear
missiles in Washington.

SHRI SATYA PRAKASH MALAVIYA:
The House should have been informed.
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THE PRIME MINISTER (SHRI RAIJIV
GANDHI); Mr. Chairman, Sir, the agreement
on elimination of land based intermediate
nuclear missiles concluded yester-day between
General Secretary Gorbachov and President
Reagan represents a truly momentous
development. It is true that it envisages the
elimination of only around 3 per cent of the
combined nuclear arsenal of the U.S. and the
U.S.S.R. But its historic significance is that it
is the world's first nuclear arms reduction
agreement. It is also the first time that the
United States and the U.S.S.R, have agreed to
completely eliminate an entire category of
nuclear weapons. This agreement has vividly
demonstrated that, given the necessary politi-
cal will, technical problems, such as verifi-
cation, can be overcome. This agreement is not
and should not be considered as more than a
beginning, a historic beginning, a vital
beginning but still only a beginning. The
survival of humanity depends on the nuclear
weapon powers travelling all the way down
this road to the complete elimination Of
nuclear weapons. The world will be really safe
only when, as Delhi declaration puts it, "the
balance of terror" gives way to comprehensive
international security.

We will put a much more comprehensive
statement to the House when we have more
details about the agreement later. Thank you,
Sir.

MR. CHAIRMAN: Now  special
mentions.
ot o T AT ¢ iR, ey

w# oAl 5= F R 1w gEde §
ag wmfer frar war ar,

st garafy @y grosr Ay wAT
¥ TWT F oAy
oft e waawm fag (famre) @ 7
syt wAT ST wE fRY Wy e
FT TART FAT § AT, .,

ot awrafa © O Iy TaTTe F%
TWHATRISAF RE I FE R
AL
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. ot qdaafa wdE (wiw ezw)
ﬁﬁrar::;mﬂwr;ama’rf:mt

T owaaw fag o T oamd gz
FEAT AgaT £ % a9H qF ® a1 F
97 g9 @E 5 F A §8
AT [FUT AT, &1 5T (9ee 79F7 A9
fear am, avis o w22qe § awdga 7
4 aa e A |7

SHR1 RAJIV GANDHI: Sir, I would
request the Chair that instead of having a
discussion on such a small and basic
statement, we may wait till later in the Session
when we will put a comprehensive statement
before the House on the substantive aspects of
the treaty and then we can have a proper
discussion on those aspects.

MR. CHAIRMAN: The whole House
has welcomed it.

oY v waaw g« maar, @A
A & faw A gw &l A1 257 9 a6
arfge 1 =v a1 fear s afan
gL O ® @Eew dy fraz T g W
g, AT ZA FqT § 7

Uiy mwmafy : w91 79 "7 =3pia
w7 fam 2

[THE DEPUTY CHAIRMAN in the
Chair]

SPECIAL MENTIONS

Reported functioning of a large number of
schools in West Bengal without students
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knowlodge is phenomenal about election and

empty schools. We can invite her to join one

@it 2 A of the schools which is running empty. She

oAr wfaFT g ? fe ot w5 ® might learn a lot about West Bengal
q‘r

™ TTE & Hedr- there.
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Mass rally by major organisations at the
Boat Club, New Delhi

SHRIMATI KANAK MUKHERIJEE (West
Bengal); Madam, today, the 9th December
1987, is a historic day. From all over the
country, from the Himalayas to Kanyakumari,
millions of people have assembled in
Delhi. Thousands of jathas have assembled
here. People from all walks of life—
workers,  peasants, youth, students and
women—have assembled here to record their
severe protest against the total failure of the
Congress-I Central Government run under
Rajiv Gandhi and to demand the resignation of
the Rajiv Gandhi  Government and mid-firm

steps against separatism and other
thirteen demands are drought and flood
relief, check of price rise, minimum wages

and land reforms, remunerative prices for
peasants' produce, jobs and education for all,
opening of the closed mills and factories, end of
atrocities againsl the weaker sections and
women, equal rights  to women, democratic
trade union rights, firm steps against
separatism and communalism, electoral
reforms,  restructuring Centre-State
relations, curbing of corruption in high places.
The main demands are the resignation of the
Central Government under Rajiv Gandhiji
and a mid-term poll. Madam, now, I record
my  protest against the total failure of the
Government. The Government has failed to
protect the interests of each section of the
people of our country, the interests of the
working classes,  the interests of peasants,
the interet's of youth and the interests of
students and above all the interests of women.
Madam. you know the  Government
has  miserably failed to protect the
honour and rights of women in India. We see,
even today, when we are marching  towards
the 21st century, sati taking place in
Rajasthan. It is a national shame. It is a shame
to the whole  world. I associate my voice
with the milliors of peaple who have come to
assemble here in Delhi to record their  protest
against the

[ RAJYA SABHA]
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total failure of the Government and to demand
the resignation of this worthless Government
and a midterm poll. Thank you, Madam.

SHRI N. E. BALARAM
MadamDeputy  Chairman, 1 thought
today the Prime Minister would sit
here for some more time. But unfor
tunately, he is not here. He should
have read in the press that a huge
demonstration is going on in Delhi to
day. They have already reached the
Boat Club. Lakhs and Lakhs of peo
ple have come from different parts of
the country tO register their protest
against  the anti-peoples policies
pursued by this Government. I remember, on
15th August, when the Prime Minister was
speaking, he made a declaration, he pave a
promise that he would take immediate steps to
curb the price rise, he would take immediate
steps to give relief to the peopjp who are
suffering from drought. He made a series of
promises on 15th August. Now, the debates in
the House itself have revealed that the Gov-
ernment is not able to control the price rise.
The Government is not able to take any step.
About 200 mills have been closed so far when
you have started the new textile policy.
According to my understanding, about two
lakh workers are on the street. All thes]!
burning problems are there. But the
Government could not and did not take any
step to remedy the situation. The people are in
an angry mood now. They have come in large
numbers to register their protest here. In facing
all these problems, the Government has
miserably failed. The demand raised by the
people have already been explained by
Comrade Kanak Mukherjee a few minutes
back. All of them are demands, not partisan
demands, demands of the work-kers, demands
of the peasants, demands of the teachers,
demands of women, demands of different
sections of this country, demands of the States
and the demand of the Country. And one of
the most important demands is that this
Government should

(Kerala):
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resign since it has miserably failed to control
or lake measures against the

communal forces raising their head inside the
country. Even in States like U.P. Rajasthan
Gujarat, we see that the situation is getting
from bad to worse, not improving at all. In
spite of it, the Prime Minister did not care to
take ary stops. Such is the situation today. I do
not want to say anything about restructuring
Centre-State relationship that also has become
an acute problem. The people outside are
demanding that the only solution is resignation
by this Government and seeking of a fresh
mandate from the people. That is the only way
to save the country and to save the common
man. The support which the Prime Minister
had in the past is no longer there. He has
completely lost that support. In early 1985
when the Prime Minister was given that man-
date, everybody thought he would do
something for the country. Everybody thought
an effective Prime Minister has come. Things
will improve. But now what is the fate of the
country? I am asking. What is the fate of the
country now? About 25 mills are closed in
Madras. Can you open a single mill? About
one lakh workers rre on the streets. Can you do
anything for them? Lakhs and lakhs of
peasants are demanding remunerative prices;
they are agitating, they are gheraoing the
officers, in various parts of the country. What
are you going to do for them? What can you
do for them? What steps have you taken?
Inside the Congress Party itself there are peo-
ple who want a change in the policies of the
Government. But the Government refuses to
make any change. That is why the people
today are demanding that wunless this
'Government resigns and fresh elections take
place, no single problem can be solved in the
country. That is the fate of this country. I
request everybody who loves the country
should demand a fresh election.

SHRI P. N. SUKUL (Uttar Pradesh):
Madam,
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As regards the demands of the workers, of
the peasants, not only I but all Members on
this side also associate themselves but.

SHRI DIPEN GHOSH (West Bengal): As
long as you are there, these demands cannot,
be met.

SHRI NIRMAL CHATTERIEE
(West Bengal): Is your Government capable
of meeting these demands? No. You must
change your policies.

SHRI P. N. SUKUL: I have hard myself
the slongans of the processionists. They were
saying Rajiv Gandhi "Zindabad"...

SHRI DIPEN GHOSH: You go to the. First
Aid Centre and get your ears examined.

UF AAHE waew - o oad
TU AW ar. . (wEaw)

SHRI PARVATHANENI = UPENDRA
(Andhra Pradesh): They are so incapable of
distinguishing between zindabad and
'murdabad'. (Interruption)

THE DEPUTY CHAIRMAN: Noth-ink
will go on record. (Interruptions) Yes. Mr.
Narayanasamy.

SHRI V. NARAYANASAMY (Pon
dicherry): They have pasted nine
chartered  demands. I have cone
through the demands about price rise,
unemployment, etc. They wanted Rajiv
Gandhi to solve these problems. They did sav
Rajiv Gandhi should resign. Is it not
contradictory? (Interruptions) They are raising
these demands (Interruptions), . .



271 Special

THE DEPUTY CHAIRMAN: Noth
ing will go on record ilnterrup
tions) Now, only Special =~ Mentions. Sardar
Jagjit Singh Aurora (Interruptions).
Nothing will go on record. Only those who
want to associate themselves with the Special
Mention will be allowed.

PROF. C. LAKSHMANNA (Andhra
Pradesh): Madam, I have given my name and
I should be allowed (ilnterruptions) .

SHRI PARVATHANENI UPENDRA: He
has given his name Madam.

PROF. C. LAKSHMANNA: Madam, I
would like to associate myself with the
Special Mention made by Shri-mati Kanak
Mukherjee and others.

[MR. CHAIRMAN in the Chair.]

I would like to endorse the views expressed
by them and whatever demands have been put
forward by them, on behalf of myself and my

party.

o @7z gRA (IAT TIW) o
aurafd ST ST AT FT ST ErE I9E
arg d |1 AT 9l F1 qEEg FAT

g

SHRI NIRMAL CHATTERJEE: When
more or less a similar Special Mention is
made, Sir, we should indicate to the House
and the people at large that we fully support it.
Unless we are allowed to do so, what is the
purpose of our being here? A similar Special
Mention Mr. Gurupadaswamy is giving.

MR. CHAIRMAN: You have talked to me
and I have expressed my views to Mr. Dipen
Ghosh and others and I have given the chance
to one Member.

SHRI NIRMAL CHATTERIJEE: Every
Member should be allowed. Now, Mr.
Gurupadaswamy has given one. I know.

[RAJYA SABHA]
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MR. CHAIRMAN: Will you kindly take
your seat? From the Akali Party, Mr. Aurora
associate himself. Now, the Janata Party has
to do. Yes, Mr. Gurupadaswamy.

SHRI M. S. GURUPADASWAMY
(Karnataka): I have not associated myself as
yet.

MR. CHAIRMAN; Just in one sentence,
please.

SHRI M. S. GURUPADASWAMY: I fully
associate myself with all the demanas made
by the demonstrators.

SHRI PARVATHANENI  UPENDRA:
Including the demand that the Government
should resign.

SHRI MURASOLI MARAN (Tamil Nadu):
I fully and entirely associate myself with the
demands made by Mrs. Kanak Mukherjee. My
heart goes out to the people who are marching
on the streets today.

5 wer wEw wreErm o (THTY
F77) 1 WANT WEEA, ATAT FAw
qEHl & GEATE A § AT WTTEH
gz FEOE | FAR AT A OE,
SHq B9 WEWT 2|

sit vw waaw fag (Frare) @ 7
AT TAET AT A (e gU ATEIL A
wi w7 g & faw war v 1® Al
FT 7ET F A ATHC AR ATALY
F1 gaAT ARE

st §TH gow  mrEAmi (99
qaw) : #amfa o, 70 ffraa
T oA oFg AT 7 T W wEaT
a1 & oo aF & A -
w faemr a1, ¥ FWTE g1 T 2
HIT 5H 1 &l gEIET 3FT f%57
7 =arg A F/IRT )

MR. CHAIRMAN: Yes, Mr. Aurora.

SARDAR JAGIJIT SINGH AURORA
(Punjab): Before I start my Special Mention, I
would like to associate myself with the
demands of the Members.

MR. CHAIRMAN: You make your
Special Mention now.
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Reported House Arrest of acting
Akal Takht Chief, Prof. Darshan
Singh

SARDAR JAGIJIT SINGH AURORA
(Punjab): Mr. Chairman, Sir, I wish to draw
the attention of this august House to the
reprehensible  action of the Punjab
Government to place Prof. Darshan Singh
under house arrest to prevent his peace march
to Delhi on the 4th December, 1987.

I also wish to appeal against the ob-
jectionable steps taken by the Centra]
Government to prevent a peaceful dharna at
the Boat Club here on the 5th December to
voice the demands of the Sikh community in
collaboration with the other religious leaders
and communities. The demands are for pu-
nishing the guilty of the November, 1984
carnage, release of the innocent detenus
incarcerated in the Jodhpur jail since June,
1984 for over 3-112 yrs. rehabilitation of those
army men who had acted under religious
emotional stress in June, 1984 and, lastly, for
stopping the killing of innocent persons in
fake encounters in Punjab.

Sir, all these demands are based on human
rights and the dharna would have been
absolutely peaceful, non-political and
within the law of the land. [The  Deputy
Chairman in the Chair]. It has the
support ~ of  all right thinking people,
political parties and many of the religious
and social organisations. Religious leaders
from Hardwar were going to join the
'dharna’ with Prof. Darshan Singh.

This effort would have achieved by
persuasion, what the Government, in spite of
its tremendous suppressive efforts, has failed to
achieve in the last 18 months. In fact, these
misguided methods have proved counter-
productive and have increased anguish and
bitterness amongst the people. On the other
hand, this peaceful Satyagraha would have
more successfully isolated the extremists in the
Punjab and enabled the moderates to come
forward and re-establish their
influence
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amongst the public. It would have also
brought both the communities together, as
religious leaders from both the communities
would have sat together and persuaded the
people to develop mutual understanding ana
regard.

Lastly, is it fair and equitable when protest
rallies and demonstrations from all other
communities and parties are freely permitted
at the Boat Club, this laudable effort by Prof.
Darshan Singh has been brutally thwarted?
One cannot help wondering why even con-
structive steps to improve the present
deplorable situation in the Punjab are being
forcibly prevented. Could it be that
Government wants to keep the Punjab pot
boiling till the next election for an electoral
advantage? I hope not. The recent debacle in
Haryana State elections should be a lesson.

I once again appeal to the members of the
House to raise their voice against the
repressive and undemocratic measures being
adopted by the Government to smother the
voice of a minority fighting for human rights
by peaceful means.

Thank you,

SHRI V. GOPALSAMY (Tamil Nadu): I
fully associate with the sentiments of Mr.
Aurora.

SHRI NIRMAL CHATTERJEE (West
Bengal): I also associate myself with this.

SHRI PARVATHANENTI UPENDRA
(Andhra Pradesh): I fully associate myself
with the feelings expressed by Mr. Aurora.

Reported Murder of a person belonging to
a Backward Class in Bihar.
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Change of Timing of Parliamentaiy"

Bulletin (in Hindi) by Doordarshan
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PROF. C. LAKSHMANNA (Andhra
Pradesh): The shifting ol news from 7.30 P.
M. to 11.00 P.M. is not justified. The people
want to know what is happening in
Parliament. Therefore, they should
immediately change the timing in such a way
that the people in the country can know what
is happening in Parliament. I associate myself
with the sentiments expressed by Mr. Mala-
viya.

SHRI M. S. GURUPADASWAMY
(Karnataka): Let us know the reasons why
this was changed at all. For what reasons?,

There is no reason at all for changing the
timings.

FEH 9T AZ AT AAT Ffgd oW
e TeRiTAWT fafmzr P o3z
TIIT IH WET T AT HL AN
T ATSA A dF4Td @HTArT ST
ATE AT AAAT T TEEAMW |

ot gmafare g A (FE
AZW) @ A4 AT AAW IEWT 97 |
A WAT 0 7 " T w1 oA
EL 1 S S I C S B £
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THE DEPUTY CHAIRMAN: The Minister
of Parliamentary Affairs may please eonvey
the sentiments of the House to the concerned
Minister.

o TR wE fawm (S wIv)
g am " g 5 s s€w s

g 1 RIRETH A F g
o ff FTOT 9gE WIS
¥ gTgeR W W WAF B @ F )
& ot g¥mE A @ g 5

sitat dom awi  (wew w3w)
ff wUA #Y THH TS FEAT

..

¥

g1
ggmwmfa @ F  §eAET E

9 a & AT WEA "end @ |

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Madam, Deputy
Chairman, while associating myself with what
my friend, Malviyaji has said, I have to say
something to clear the misunderstanding.
The 7.30
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Hindi news bulletin  that was being broadcast
as Parliamnet news  was not being broadcast
on the national network. It was not even being
broadcast on both the  channels of  Delhi
Doordarshan. It was only broadcast on one
channel and in the other channel at 7.30 there
was news. So, the question is, as the
Chairman has also directed the Minister, and
the Minister had earlier  given the assurance,
that this Parliament news shall be
broadcast in Hindi and English  and also that
it shall be broadcast throughout the country.
The question now is that this timing has been
shifted. It is not a question of timing alone.
That timing of 7.30 was confined to Delhi
only and there was no programme of
Parliament News for the entire country. Now
the Minister has come out with the thing that
he will broadcast it on the National Network
from today, but he has slated it at a
time, which is absolutely a bad time. It
should be in English after the English) news
and in Hindi after the Hindi news.
Otherwise there will be no use. There is no use
of putting in on one channel of Delhi only. It
should be for the entire country and at a suita-
ble time.

IaqAmafa ; 317, AAT AT g1
R T w77 14T F7fg’ |

SHRI ALADI ARUNA alias V. AR-
UNACHALAM (Tamil Nadu): Madam Deputy
Chairman , this matter has been raised in the
Lok Sabha also. That is why I would like to
submit to you that we are not against the
national languages. But no purpose will be
served. We are not against the languages but the
content of the news will be broadcast or telecast
better if it is done in regional languages. Then
alone, what is going on in Parliament will reach
the general  public. If in the non-Hindi areas
the programme  Parliament News is broadcast
or telecast in Hindi, which is unknown to us, no
purpose will be served by it. That is why I say
that whatever is going on in Parliament should
be shown in regional languages. That is very
important. Are  you
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particular about the language or the con
tent of news, that I want to know. News
is more important than the language. If
you are very particular to know what is
going on in the House, it should be
telecast or broadcast only in the regional
languages. I have no objection if it is
telecast in Hindi language in Hindi-speak
ing areas. ions)

AN HON. MEMBER: Why are youig?
You are having it in English after Eng list,
late night news.

st v waEAw TRy (faaw)
w5 fasme famwr ST &7 @ £ f&

ME wE 9 F BATT 9T 11
FA OF 9nF wr. Wil G9Ema F&r
af o mwar & F e TEET o A
arit aifew & 1 & wferw @

3
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T AL H AgAE FEAT 9rfaw 1 @
& AUT FT AgT T [AZT FAET ¥
fomr ST 11 7 Fr AHT 2@r T
IR T Fadr ofafwr g3 ¥ ome
aratas & F 57 97 F@T a@ar
¥ wzel A Areoet #IT FFA
gFz frar 2 1 a3 9% 5 3@ ¥
#qRA # WerA FT AIW AT AT TIN
wHY w7 PR ¥ vawr qEwy w7
guAar Z (F 57 3w wr @ v
AET 7 | HAE WHErET & O9ETOT F
g W H1T #47 I FAAE F
Ay ¥ TT AR wT AR qfEaT
gHr 2 at F9 T FA FAET AR
w17 #fafa & Farg & AT FAT

Trfam |

ot Aty wgmA o (WETer) o
IqTATIIT WEEAT, 9 W@ 11 A
F awa fzEr AW W HAET
qEIET AT FT AT, AZ A AT F
AT F ... . (TrEemE)

IR & AT IART g1 fRAT 2
He is a member of the Consultative
Committee. He wants to say some-thing. He

has some information.
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SHRI V. GOPALSAMY (Tamil Nadu):
Madam Deputy Chairman, up till now,
Parliament News was being telecast—in
Hindi—at 7.30 p.m. and that in English after
11.30 p.m. We have been repeatedly
demanding that Parliament News in English
should be telecast between 7.30 and 8.30 p.m.
If it is to put on the national hookup, it should
be telecast as well as braod-cast in all the
regional languages, as Mr. Aruna demanded.
We are very particular that the telecast and the
broadcast should be before 8.30 p.m. because
the norvHindi-speaking people are deprived of
the facility which the Hindi-speaking people
are enjoying. Therefore, the Government
should consider this demand. (Interruptions’)

THE DEPUTY CHAIRMAN: I have asked
the Minister of Parliamentary Affairs to
convey the sentiments of the House to the
Minister concerned.

THE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI M. M. JACOB): I accept
the proposal, to be conveyed. (Interruptions)

SHRI ALADI ARUNA alias V
ARUNACHALAM: That will be done by the
Press also.

THE ADMINISTRATIVE TRI-
BUNALS (AMENDMENT) BILL
1981—Contd.

THE DEPUTY CHAIRMAN: We now
take up further discussion on the
Administrative Tribunals (Amendment) Bill,
1987. Shri Kadharsha

SHRI M. KADHARSHA (Tamil Nadu):
Madam Deputy Chairman, this is a very
simple Bill seeking to amend certain
provisions in the original Act of 1985. In
1985, the Government was in a mad rush to
push through this
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Bill. At that time, Members from this side
including our party suggest ed that the Bill
was brought in haste and that it shoull be
sent to a Select Committee. Had the
Government listened to the valued opinion of
the Opposition at that time, they would not
have had to cut a sorry figure in the case of
the Supreme Court judgement.

Madam, the Administrative Tribunals Bill
was passed in January, 1985. But Government
took a lot of time to appoint the Chairman of
the Administrative Tribunal. He was
appointed only in October, 1985. If they
needed so much time, when they took so much
time to appoint Chairman, what was the
necessity for the undue hurry to push through
the Bill. Even after the Chairman was
appointed, the Benches were not set up. They
were set up only in November, 1985. Within
four months, Government came before the
House with an amendment Bill. If I remember
correctly, even this amendment Bill was
brought forward to replace an Ordinance
promulgated earlier by the President. Now, ap-
proximately after one year, Government have
again come before the House with another
amendment Bill in view of the Supreme Court
judgement. This clearly shows that the
Govern-frient brought forward the original
legislation in a haphazard and hasty manner.

As far as this Bill which is now before us is
concerned, there are only three or four small
amendments. Even in this Bill, there are some
lacunae. 1. would like to invite the attention
of the Minister to section 21 of the original
Act. This limits the right of a Government
servant to appeal before Tribunal. The period
of appeal is one year after the orders are
passed by the competent authority and six
months if no orders are passed by the
competent authority. I would like to point out
to the hon. Minister that in the Supreme
Court case between G.P. Dowel and Chief
Secretary of U.P., his case was taken up after
12 years, after the cause of action was
noted.
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Now a government servant can file an appeal
three years after the formation of the
Administrative Tribunal. Madam, there is no
justification to prescribe the time-limit as this
will not help government servants in getting
justice. If justice is not given to a government
servant in the Tribunal, the only remedy for
him is to go to the Supreme Court. It is not
possible for all government employees to go
all the way to Delhi to file an appeal against
the verdict. Many of them will not be able to
afford the expenses and even if a case is taken
up in the Supreme Court, there is also the
possibility that it will be prolonged for a
period of more than 10—12 years. So, I would
suggest to the Government that administrative
adalats should be constituted in every state
capital so that they will process the grievances
of the government employees and forward
them.

Madam, the Supreme court has now
given an important judgment and the

striking feature of the judgment is
that the appointment and promotion
of the chairman, vice-chairman and

members of the Administrative Tri
bunals should not be vested with Go
vernment because there is every pos
sibility = of their being biased and
prejudiced from the Government
side.  Secondly, the Tribunals  will
lose their independent character. That
is why the Supreme Court has given
this judgment. It is held that no sec
retary will be eligible for appointment
as chairman of the Central Adminis
trative Tribunal as this effice is con
sidered, for all practical purposes,
equivalent to the office of the Chief
Justice of a High Court. The Tribu
nals will be a real and effective sub
stitute of High Courts but the Gov
ernment has to make some more
amendments because now there are
two members in the Bench, one from
judiciary and the other from adminis
trative side. If one member is
absent or if one member is not ap
pointed or if he is on leave, no case
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[Shri M. Kadharsha] will be considered by
the Tribunal and it will again take so
much time to get the grievances redressed.

Secondly, Madam, the reasons why
these disputes arise do not subscribe
to the issuance of orders by Govern
ment Secretaries. These disputes arise
between the  Government and the
government servants. Of late, Govern
ment has become the biggest litigant
in the country. According to the
statistics, there are more than 65000 cases in
the High Courts and Supreme Court and 55
per cent of the cases are of the civil writes
concerned with the disputes between the
'Government and the Government servants.

Though appointment of the Tribunal is a
welcome measure, the Government has to pay
more attention. This Tribunal is expected to
bring speedy justice, but, Madam, there is
shortage of staff. Even in Delhi, two posts
were vacant and since 'there were vacancies,
funds allotted to the Administrative Tribun-nal
had to be surrendered. The shortage of staff
should be removed. Now the Chairman has no
powers to appoint officers. They have to
depend purely on the deputationists and all
those who work on daily wages. I would like
to appeal to the Government that they should
come forward with new  rules for
recruitment.

Madam, the  Administrative  Tribu
nal is a marriage of the executive
with  judiciary. = Because of undue
haste on the part of the Government,
it has resulted in miscarriage. I hope
that at least this Amendment Bill
will rectify the deficiencies and defects
In view of this, the Government should
come forward and review the Bill in
an overall manner, instead of framing
piecemeal amendments to the original
Ast Thank you, Madam
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"The Chairman, Vice-Chairman and
other Members of the Administrative
Tribunal are being made eligible for re-
appointment for a second term of office.
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"The provisions of this Act shall not
apply to—

any person appointed to the secretariat
staff of either House of Parliament or to
the secretariat staff of the State
Legislature or a House thereof, or in the
case of Union Territory having a legis-
lature, of that legislature."
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SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Madam Deputy
Chairman, I rise to support the Bill. However,
there are certain areas on which I want to
make certain observations.

The honourable Minister has stated in the
Statement of Objects and Reasons that "The
Supreme Court, while disposing of the writ
petitions, made certain directions for
amending the Administrative Tribunals
Act." But
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what directions have been given is not stated
here, I would like to ask him if all the
directions given by the Supreme Court have
been incorpated in the amending Bill so That
we will not have to come back again for
amending certain other provisions to
incorporate certain other directions that the
Supreme Court has given.

The second point I would like to ask the
houourable Minister is with regard to the
constitution of the Tribunals. Here, Chairman,
Vice-Chairman or o ther Member of an
Administrative Tribunal are being made
eligible for re. appointment for a second term
of office. I think this provision should not
have been there, but if it should be there, it
should have been accompanied by a
Constitutional amendment. Unuer article 148
(4) of the Constitution, the Comptroller and
Auditor-General cannot seek re employment
after his term is over. Similarly, according to
article 319, Members MS well as Chairman of
the Public Service Commission cannot be re-
employed in other organisations. So that a
Tribunal may not be a stepping stone for
others to seek further gubernato-rail and other
posts, I think a provision should be made that
after retiret-ment they will not be eligible for
appointment to any other post.

Now, under section 14(2) of the original
Act the Government is empowered to * bring
the employees of public sector undertakings
under the purview of this Act. This is being
done because obviously, as the hono urable
Minister has stated in his opening remarks,
not enough Benches are created. In the
absence of enough Benches, I am afraid, we
will be accumulating a large number of cases.
I would like the honourable Minister to tell us
in the course of his reply as to what his plans
are during the next one or two years, say, by
1989, in which places he wants the Tribunals
to be set up, so that we would know how soon
the grievances could be redressed and, as in
the case of the High Courts and the
Supreme Court the
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cases do not get accumulated because
otherwise it will be nonrproductive and the
very purpose for which these Tribunals are
constituted will be defeated—at there is
stockpiling of castes and top priority is not
given to them.

Lastly. Madam, I would like to know from
the honourable Minister if any provision has
been made for setting up a Tribunal in Jammu
and Kashmir, though it is concerned with
Central employees only.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES, AND PENSIONS AND THE
MINISTER OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI P. CHI-
DAMBARAM); Madam Deputy Chairman, I
am grateful to the hon. Members for the broad
support that they have extended to this
Amendment. Bill, and I am also grateful to
them*-for the suggestions made by them during
the course of the debate.

Madam Deputy Chairman, let me as-sure the
House that the review petition was heard by the
Supreme Court on more than one occasion. The
Attorney-General of India appeared for the
Government of India, and the amendments that
are now being made are pursuant to the
suggestions and directions given by the hon.
Supreme Court after considering the submis-
sions of the Attorney-General of India. We
think that with these amendments we would
have made this Act comprehensive and put this
Act beyond any further challenge in any court.
We think that we have carried out every
suggestion made by the hon. Judges of the
Supreme Court, and we have also implemented
the directions given by them in their judgment
in what is now known as the Sampat Kumaran
case. We have also consulted the Attorney
General of India who- has given us his opinion
that these amendments would fulfil the
submission made before the Supreme Court.

Some questions were raised by hon.
Members during the course of the debate.
Hon. Member, Mr. Dipen Ghosh
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said that Government still goes on ap-eals
against the CAT orders. But he also conceded
that we had advisea the Ministries and
Departments that normally they should accept
the orders ol the Central  Administrative
Tribunal. But  there may be a case where a
question of principle is involved, in-
terpretation of a rule is involved or
interpretation of a  section is involved. In
such cases, in my humble view, the wholesome
approach would be to implement the
judgement in the case of the person who has
secured the judgement and to file an appeal on
the principle so that the principle can be
settled. Particularly, if it involves a Group 'C
or Group "D' employee, by implementing the
judgement, the Government would have
provided satisfaction to the Group 'C or the
Group D' employee, and by going in appeal
on the question o/ principle, the principle can
always be settled by  a higher court. Iam
sure, the  Ministries and departments do not
go in appeal frivolously and they do so only
after taking lega! advice. Butthe word of
caution uttered by the hon. Member, Mr. Dipen
Ghosh, is  well taken. 1 personally believe
that unless it is a very important issue, and a
very important question is involved, normally
Government should accept the orders of  the
Central Aaministrative Tribunal.

Mr. Sukul wanted to know about the
provisions for appeal. He said, we should
provide for an appeal to the High Court. [ am
afraid, there is a misunderstanaing. These
Tribunals are to replace the High Courts. We
cannot provide an appeal to the High Court.
An appeal can lie only to the Supreme Court.
I told him when he was speaking that there
was a provision under section 24 for an
interm order and that an interim order would
include both an injunction and a stay.
IrTmany cases the Tribunal has granted an
induction and" has granted a stay.

He wanted to know whether there was a
Vime-limit for disposal of cases, while there
is no specific time limit. I would only invite
attention to section 22  subsection (2) read
with rule 14,
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sub-rule (2). The Act provides that the cases
shall be heard and disposed of expeditiously,
and the Rules provide that as far as possible
the cases should be heard and disposed of
within a period o/ six months from the date of
taking the case on file.

As far as disposals are concerned,
may 1 point out that the Tribunal
Benches have been disposing of many
more cases than one would have ex
pected the High Courts to dispose of
because the High Courts have been
burdened with a large number of cases
of other kinds. for example, the
principal Bench and four other Benches were
set up on the Ist of November, 1985. Now we
have set up so far 14 Benches, In this period
of two years they have disposed of cases,
which is—something which anyone who is
acquainted with law will know—is a very
good track record. And we hope to be able to
improve on this track record once we fill the
vacancies and once we set up more Benches
in more places.

There was some comment about ex-cluoed
employees. All I can say, Madam, is that the
three branches of the State are very zealous in
protecting their own rights. The judiciary does
not want its employees to come under the
purview of the Tribunal. Parliament and the
Legislatures do not want their employees to
come under the purview of the Tribunal. I can
make a law only for the executive branch of
the Government. While I share the sentiments
of the hon. Members. I have to respect the
views of the juaicial branch of the State as
well as the...

SHRI GHULAM RASOOL MATTO: Not
only respect, but also give your price of
advice.

SHRI P. CHIDAMBARAM as well as the
legislative branch of the State. Perhaps a time
will come after two years or three years or
four years when the judicial branch and the
legislative branch will revise their views and
say, yes, our employees also can
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go to tht Tribunal. Icanonly hope for
that day. I cannot possibly advise the judicial
branch or the legislative branch.

There was some comment about the age
limit. It is not onusual. In the High Court the
age of superannuation is 62, in the Supreme
Court the age of superannuation is 65. We
have pro-vioed the age of superannuation of
62 for the Member and age of superannuation
of 65 for the Vice Chairman and the
Chairman. As the hon. Member, Mr. Nirmal
Chatterjee observed, a, Member can become a
Vice Chairman or Chairman and in order to
provide for this advancement of the Member
as Vice-Chairman or Chairman, we have
deliberately kept the age of superannuation as
62 for a Member and 65 for Vice Chairman or
Chairman. This provision has been upheld by
the Supreme Court.

A number of Members mentioned about
the public sector employees. It is true that we
have not yet notified public sector
corporations under the Act. There is power
under Section 14(2). The only reason why we
have not notified so far is because we do not
have enough, benches and we do not have
enough Members for the benches. As I said in
my opening remarks for the last six months
the process has been interrupted because of
pending litigation. Now that the litigation is
over and this Bill is being passed in
Parliament, hopefully by the end of the
session, we hope to appoint more Members,
fill the vacancies and constitute more
benches. Once we do that, then we can
progressively bring in the public sector
employees under the scope of the Act.

Mr. Matto, finally, referred to the need to
prohibit Members from taking up another
employment. Apparently, he did not see
Section 11, Section 11 of the Act does
prohibit employment of a member in any
other capacity. Section 11 provides for
prohibition of
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employment under the Central Government or
State Government of any Member. The only
place where he can be re-employed is in the
same tribunal in the same capacity for a
second term of five years.

Madam, I hope 1 have coverea all the
questions raised by the hon. Members. I am
grateful for their support.

THE DEPUTV CHAIRMAN: The
question is:

'That the Bill further to amend the
Administrative Tribunals Act, 1985, be
taken into consideration.’

was.

THE DEPUTY CHAIRMAN: We shall up
clause-by clause consi-on of the Bill.

Clauses 2 to 6 were added to the Bill.

1, the

Enacting Formula and the Title were
added the Bill.

SHRIP. CHIDAMBARAM: I move:
"That the Bill be passed

The gnestion was put and the motion wat
adopted.

THE DEPUTY CHAIRMAN: Now we
take up the next item on the agenda.

THE COMPTROLLER AND AUDITOR
GENERAL'S (DUTIES, POWERS AND
CONDITIONS OF SERVICE)
(AMENDMENT) BILL, 1987

THE MINISTER OF STATE IN THE
MINTSTRY OF FINANCE (SHRI JAN-
ARDHAN POOJARI); Ibeg to move?*

"That the Bill further to amend the
Comptroller and Auditor Generals (Duties,
Powers and Conditions of Service) Act,
1971, as passed by the Lok Sabha, be taken
into consideration."
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Presently the maximum pension of the
Comptroller and Auditor General of India is
limited to Rs. 20,400 per annum. As the hon.
House is aware our Constitution has assigned
an important role to the Office of the Com-
ptroller and Auditor General, There is a parity
of status between the Comptroller and Auditor
General of India and the Supreme Court judges
in many respects. The status of the Office of
the Comptroller and Auditor General is unique
in our federal setup, he, being a common
functionary for both the Union and the States.
Further, after demitting office C&AG is
debarred from holding any further office under
the Government of India Or of any State. This
restriction is not applicable to judges of the
Supreme Court. In view of the foregoing it is
proposed to provide pensionary benefits to
C.&.A.G. as admissible to a judge of the
Supreme Court from time to time. The
maximum pension admissible to a Judge of the
Supreme Court is presently Rs. 54.000 per
annum which incidentally is also the maximum
civil pension after the implementation of
recommendations of the Fourth Pay
Commission.

Presently, Madam, the other conditions of
the C&AG are the same as applicable to a
Secretary to the Government of India. He,
therefore, does not have the perquisites which
have been extended, from time to time, to a
Judge of the Supreme Court. The Bill seeks to
extend to C&AG other conditions of service
except tenure and leave as are admissible to a
judge of the Supreme Court. The Bill also
made some incident provisions to
improve the pensions drawn by the persons
already retired - the C&AG.

Madam, considering the Constitutional
importance of the office of the C&AG and the
need to maintain his dignity, I am sure, that
the provisions of the Bill will receive support
from all the sections of the House.

[9 DEC. 1987]

Powers did Conditions 298
of Service) {Amdt.)
Bill, 1987

Madam, I move the Bill. The question

was proposed.

SHRI NIRMAL CHATTERJEB (West
Bengal); Madam Deputy Chairman, there is a
beckoning from the Boat Club. Therefore, I
leave it there although there could be some
points. There could be no opposition to the
Bill as such. But incidentally I want to make a
reference to some of the problems associated
with the func. tioning of the C&AG. One
problem which is mentioned in the various
papers is also that the functions of the C&AG
have been extended en-ormously. It is true
that audit and accounts have been separated
but that is only partial. It is true for the Centre
but not for the States. The C&AG continues fo
be burdened with the accounting work in the
States. This is one kind of problem that C &
AG office requires to be strengthened much
more than what it is today. There is a frequent
talk of having surplus employment in different
departments of the Government; perhaps, this
is a department where there is not only a
surplus but there is a deficit. The strength of
the C & AG office, therefore, could be streng-
thened with some pruning or some transfer
from some other departments.

More importantly, Madam, the problem
which is quite often seen is that C&AG
reports are quite backdated and in the pubiic
Acounts Committee when we ask which
particular official was responsible for a
particular failure, quite often we are told that
that person has retired. This is a very common
thing in the discussion in the Public Accounts
Committee. This indicates that C&AG
functioning has to be such that more up-to-
date reports are available where-the person
concerned has not really retired. That is
another area where the Government and the
Parliament need to attend to.
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One of the problems, let me be candid, is
despite the fact that Indian auditing practice is
recognised as a model in many countries of the
world, so much so that even China sent its
people to understand what auditing means from
our C&AG, even then the scope for
improvement is there. Primarily our C&AG
function is modelled on tha British pattern
which also is changing. Within our own
country the C&AG functioning is also
changing in a very correct direction in the
sense that while previously it was looked into
only whether or not some money has been
misspent— whether or not the totals are all
right today the functioning is turning towards
performance audit and today in some of the
Western countries also they are switching over
to performance audit, whether or not this
programme itself was validly adopted in the
context of our planning priorities given. But
this is done only marginally. It is yet to be the
regular feature of the CAG's activity. In order
that it is possible for the CAG to turn his
attention Because after all, our economy is
different from Britain in the sense that we have
a large area of public sector activity even in the
ecunomic field and therefore the performance
audit whether or not this project when it was
adopted was justified in being adopted and not
only that after being adopted what the failings
were, this kind of attention it is desirable that
the CAG is enabled to nay but in order to do all
this a vital necessity is that we review the
functioning of the CAG's office for so many
reasons, for all the difficulties which have to be
eliminated, for its associations with the States.
There is a desire that instead of burdenine the
CAG with State audit, can't we have similar
setup, independent of the CAG for State
accounts or State auditing? In that case, tru?
qualitv of auditing would also and the quality
of audit
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would also improve if the employees in the
CAG establishment not only include the
people in the audit service but also specialists
because as we have discovered in the Public
Accounts Committee meetings and anybody
who reads the CAG's repo'rt will discover,
many technical questions arise like the
questions in defence.

It is true that our audit people are very
capable. I have no doubt their capabilities.
They are one of the most capable people in
employment at the Centre. But even some
specialist knowledge is absolutely needed and
therefore this CAG department should be
associed with many specialists in various
fields in order that the quality of assessment is
technically also foolproof. Now one of the
problems 1 pose before others including the
statement of the ruling party is that one of the
wrong things that we do with CAG office is
this. We say it is an independent agency as
much as the judges in the Supreme Court are.
But the employees in the Supreme Court are
not transferred ‘o Govem-ment offices.
Unfortunately, what happens? I can give my
experience in the course of last year.
Somebody who was in the CAG's office
auditing defence, briefing us on direct and in-
direct taxes as to the mistake of the
Government, when actually the time of
hearing came, we discovered that he had been
transferred to that very department itself so
that the advice he was giving to us. he had
now to defend and go against that advice.
Now this promotional opportunity provided to
CAG's staff in the Government department is
a constraint on the independent functioning of
the CAG's office. I pay tribute to them that
despite that, they funcion well. Bin all the
same this constraint should be removed and
promotional opportunities should be more
strongly built in within the organization. Now
I mention a final thing. The CAG's office is
technically defined as only CAG's office and
not all the auditors are included in that and
only the ex-
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penditure of CAG's office is not scru-
tinisable by the Parliament. One CAG's office
is not scrutinisable by the Parliament. One
report says, it is Rs. 25 million or Rs. 2.5
crores. While all the auditors salaries and all
other things can be inquired into by the
Parliament and that is more than ten times
that of CAG's office bill, a commentator has
mentioned that a funny situation arises that a
driver in CAG's office, his pay-scale etc.
cannot be questioned in Parliament while that
of auditors posted in different States, can be
questioned. These kinds of anomalies are
there. I am in a hurry also. Otherwise I could
have elaborated this.

THE DEPUTY CHAIRMAN: Probably,
you are hungry. Now it is time for lunch.

SHRI NIRMAL CHATTERIEE: There is a
lot of material and a lot of publication on the
functioning of CAG's office. What therefore, I
would request the Finance Minister to con-
sider is whether or not, with the assistance of
the C&AG, a review of the working. of the
function, can be made. All these problems are
there. The Government has not responded.
Ten-year old criticisms have not been
responded to by the Government. What can be
done on these? I request that a Parliamentary
Committee be instituted to understand and
modify the line in which the Government
move and the line in which the C& AG
functions. Thank you, Madam.

THE DEPUTY CHAIRMAN: Now the
House stands adjourned and will meet again
at 2.30 P.M.

The House then adjourned
for lunch at thirty-one minu-
" tes past on? of the clock.

The House reassembled, after lunch at
thirty two minutes past two of the clock, the
Vice-Chairman (Shri Jagesh Desai) in the
Chair.
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SHRI V. RAMANATHAN (Tamil Nadu); Mr.
Vice-Chairman, thank you for giving me an
opportunity to say a few words on the
Comptroller and Auditor General's
Amendment Bill. This is an independent body
like the Supreme Court. Its duties are defined
in the Constitution. It is stated in the Objects
and Reasons and there is parity of status
between the Comptroller and Auditor General
and a Supreme Court judge. It is true that the
office of Comptroller and Auditor General is
unique in our federal set up, being a common
functionary for both the Centre and the States.
He looks into the financial management both
of the Centre and of the States, the loopholes
and deficiencies. He scrutinizes the financial
management and gives his report to the
Government. By that the Public Accounts
Committee is also enabled to see how the
financial management is carried on by the
Government, what the defects and deficiencies
are and hov.-they can be rectified. But I want
to submit one thing, that this body must indeed
be an independent body. Presently the
Comptroller and Auditor General is appointed
from among the executive offices, mostly from
among the senior IAS officers. The officials
must have served the very same executive
which appoints him, for a number of years, and
just a little before the time of his retirement he
is appointed as Comptroller Auditor General.
As a result there are chances of that IAS
officer already having some biased opinion,
some fixed tio tions and he is very likely to
have definite views which he had held when in
the executive. Therefore, my submission is
there are other technically experienced people
also available oside as for example in t he
Indian Audit and Accounts Service: there are
people qualified in the Indian Audit and
Accounts Service. They are all technically
experienced people. We can choose from
among people belonging to the Indian Audit
and Accounts Service. This service also starts
at a
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[Shri V. Ramanathan] particular level like the
IAS and it stops at a particular level. Then, Sir,
there are senior chartered accountant also and
the selection may be done from among these
people who are technically qualified and who
are well-versed in the subject. When the
President has to appoint a Judge in the
Supreme Court, people who are Judges in the
High Courts or people who are senior
advocates having a. standing of a certain
number of years in the High Courts or
Supreme  Court are  considered  for
appointment. Like that, why can't people who
are having experience as chartered accoun-
tants, people who are having experience, vast
experience, in the field of accountancy, be
considered for appointment? Why can't people
who are having a lot of experience in the
auditing field be considered for appointment?
We are trying to put this post in some respects,
on par with the post of a Judge in the Supreme
Court. For making judicial appointments in the
Supreme Court, we are considering people
having experience the High Court Bench or in
the Bar. Similarly, why can't wa consider tak-
ing people for appointment to this post from
among these Categories that 1 have
mentioned?

The CAG goes deep into matters and selects
some cases and investigates them and probes
into them and then gives his report and that
report bo-comes the basis for the proceedings
of the Public Accounts Committee. I would
like to ask why the Public Accounts
Committee cannot te given an opportunity to
nominate persons, to suggest a panel of
names, and why a name from that panel
cannot he suggested for appointment. The
public Accounts Committee consists of
representatives from different parties which
are participating in the proceedings of the
public Accounts Committee. They are,
therefore, in a  position to give con-
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crete information and they can know about
persons. Therefore, they can suggest names
for a panel and from that panel of names, the
Comptroller and Auditor-General can be
appointed.

With regard to the functions also, Sir, I have
to say one thing. There is a feeling that all the
Government departments are not fully co-
operating with the Comptroller and Auditor-
General in furnishing the required information
to him and they are delaying things. Because
of this, the CAG is not able to get sufficient
information and he also says that he is not able
to prepare a proper report for want of adequate
information. The Government must take note
of this and take proper steps in this regard. I
want to submit one more thing. The CAG
gives a report and only a very cases are taken
up by the Public Accounts Committee. All the
findings are not being followed up. I would
like to know whether there is any separate unit
to take follow-up action on the reports of the
Public Acounts Committee’ I feel that there
must be a separate unit o'r organization to go
into the details of the findings of the Public
Accounts Committee. Only then the purpose
of the whole exercise will be served and these
being financial matters, we can keep a proper
watch on them. Therefore, I feel that this is a
very important thing which needs to be
considered.

So far as this post is concerned, it is a post
which is really equivalent to the post of a
Supreme Court Judge and, therefore, he
should be given the status of a Supreme Court
Judge which is very important.

With these suggestions, Sir, I support this
Bill.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); Mr. Sesi Bhushana Rao.
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SHRI YALLA SESI BHUSHANA RAO
(Andhra Pradesh): Mr. Vice-Chairman, Sir
there is no difficulty in supporting this Bill.

Sir, this amending Bill enables the
Government to give some of the benefits to
the Supreme Court Judges to the Comptroller
and Auditor-General
also. It is an institution created by the
Constitution. It is an independent body to look
after the finances of the country, of the Centre
and States. So not only pensionary benefits and
other benefits, but they should also be given
more powers to run efficiently the finances of
the States and the Centre I feel so. Sir, there
are so many reports coming from the Auditor-
General. We are not able to know what actions
are taken actually on the remarks or the audit
paras. That is not shown to us, whether any
action has been taken on the audit paras. Ire-
quest the hon. Minister to clarify this. It is also
seen that departments are not co-operating
when they ar,; asked for files. It is also
necessary for the Auditor-General to get files
to function effectively. Though there may be
some instructions by the Government to give
all the files, yet they only give some
explanation and no action is taken in this
regard. Or by the time action is taken the

officers who mis-manage the economy go out
of jobs. So for speedy justice, speedy action is
necessary.

Last year, so many reports were submitted
by the Public Accounts Committee. But due
attention is not paid to them. That aspect has
also to be considered.

With these remarks, I welcome this Bill.
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branches of the banks are audited by
Chartered Accountants.

SHRI ASHWANI KUMAR; It is internal
audit, as per my information. I have got the
records. Bank audi tors are appointed for
internal audit. The sample survey is conducted
after, three years. I would like to have this
information.
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SHRI JANARDHAN POOJARI: Sir, I am
grateful to the hon. Members who have taken
part in the deliberations. This is a very simple
Bill dealing with perquisites for the
Comptroller and Auditor-General. The hon.
Members who have taken part in the debate
have made concrete suggestions. Particularly,
I would like to mention the names of Shri
Nirmal Chatterjee, Shri Ashwani Kumar, Shri
Ramanathan, Shri Satya Prakash Malaviya
and Shri Sharad Yadav.

There was a suggestion by Shri Nirmal
Chatterjee that we should have a similar set-
up independent of the Comptroller and
Auditor-General in regard to State accounts.
Already, there is a provision in the Comptrol-
ler and Auditor-General's (Duties, Powers and
Conditions of Service) Act. We would
welcome if the initiative is taken by the State
Governments. But it should be ensured that
the State Governments duly protect the
interests of the staff handling his work.

Shri Nirmal Chatterjee criticised the
delays in the processing of audit
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findings. This point is well taken. In fact, the
Government is conscious of this fact and we
will convey the sentiments expressed by
hon. Members to the Comptroller and
Auditor-General. He also raised the point
that there should be a Parliamentary review
of the functioning of the CAG's organisation.
As the House is awara, the reports of the
Comprtol-lor and Auditor-General are being
reviewed by the Public Accounts Committee
as well as the Public Undertakings
Committee. Therefore, there is no need for a
separate re-ew by another Parliamentary
Committee .

The other point which was raised iri Nirmal
Chatterjee was that specialists should be
associated by the Comptroller and Auditor-
General inhis work. To some extent
this is already  being  done. For
example, experts are associated with the Audit
for  commercial undertakings. I  hope
CAG will take note of the suggestion of
the hon. Member.

SHRI KAILASH PATI MISHRA (Bihar):
Which of the States have taken interest?

SHRI JANARDHAN POOJARI: Coming
to the Constitution point, Constitution does
not prescribe any qualification for the office
of the CAG. Shri Ramanathan has made a
point that the officers belonging to the IAS
cadre or retired persons only have been
appointed as CAGs and he has suggested that
persons belonging to other categories like
Chartered Ac-counlants, some technical
persons should also be appointed. Here I
Would like to bring to the notice of the hon.
Member that men of high integrity and wide
experience are appointed. So far we have
appointed 7 persons as CAGs and out of the
seven four belong to the Audit and Accounts
Service. So, it is not that we have been
appointing only IAS or retired persons, we
have been
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appointing well experienced officers. Still we
will keep in mind the suggestion made by
the hon. Member.

Coming to another point made by Shri
Ramanathan that all records are not available
with CAG, I may inform the hon. Member
that instructions are already there that all the
records from the Ministry should be made
available for proper functioning of the CAG.

Coming to the point made by Shri Ashwani
Kumar about the delays in implementing the
findings of the audit, I may mention that
instructions already exist that the reports
should be acted upon expeditiously. All
Ministries are required to send to the
Committee notes on action taken. A note is
also taken by the Public Accounts
Committee.

Shri Ashwani Kumar also asked why CAG
could not be associated with the Bofors
enquiry. Hon. Members are aware that a Joint
Parliamentary Committee has been appointed
to look into the Bofors deal. The Joint
Parliamentary Committee is free to take the
assistance of the CAG, if it so likes.
Therefore, it is for the Joint Committee to
seek the assistance.

o wfyad guw o, #
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SHRI JANARDHAN POOJARI: I have
already stated that the Joint Parliamentary
Committee is looking into that. I have also
stated that they are free to take assistance from
CAG. It is for them to consider, whether to
seek assistance of CAG or not.

st wfvad) gAT - WAl FEEA,
#or e @z @ fE& s
mifaaiez T ®HET g ® Q4 AW
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SHRI JANARDHAN POOJARI: The hon.
Member has made this point. I do not have
the information whether the Parliamentary
Committee has asked for the assistance of
CAG. I do not have at present that infor-
mation and as I have stated I do not want to
comment on that. I am not in a position to
give further information on that.

o1 wmivl AT SEEATSAE
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SHRI JANARDHAN POOJARI: I have
stated whatever I wanted to state.
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PROF. C. LAKSHMANNA (Andhra
Pradesh): You have to state what is required,
not whatever you want to state:

SHRI JANARDHAN POOJARI: You know
what type of discussion took place in both the
Houses and in pursuance of those discussions
the Joint Parliamentary Committee has been
appointed. Now it is within the jurisdiction of
the Joint Parliamentary Committee whether to
take it or not. Now I cannot interfere with the
affairs of the Joint Parliamentary Committee.
That is what I want to tell. The discussion had
taken place; you are well aware of that.

PROF. C. LAKSHMANNA: The point is.
what happened before.that? What is the
difficulty in your taking up that matter and
telling?

SHRI JANARDHAN POOJARI: Telling
whom?

PROF. C. LAKSHMANNA: Telling the
House.

SHRI JANARDHAN POOJARI: Or
telling the Committee. I could not follow.

PROF. C. LAKSHMANNA: Mr. 1 Ashwini
Kumar has raised a question with regard to
whatever  happened  before  the Joint
Parliamentary Committee was constituted and
there should not be any difficulty for you to
answer that. What has happened subsequent to
the appointment of the Joint Parliamentary
Committee, of course you may be reasonably
within your right not to discuss, although there
too there can be a difference of opinion, but at
least you can take that position. But he has
specifical-ly asked a question in regard to what
happened before the Committee had been
constituted. What is the difficulty in answering
that point?

SHRI ASHWANI KUMAR: I have asked
two specific questions. I will put it in English
for his convenience.
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THE VICE-CHAIRMAN (SHRI H
HANUMANTHAPPA): He has already
translated it.

SHRI ASHWANI KUMAR: My first
question is, if the case was addressed by the
Finance Ministry to the Swedish Audit
Bureau, why was it not addressed to the
C&AG? Secondly, I want to know whether
the C&AG suo motu on its own, has enquired
to find out the details of the Bofors case; if
s0, what is the progress in this regard? These
are the two specific questions on which I
want elucidation from the hon. Minister. And
if he cannot answer that, I will seek your help
for that, Sir.

SHRI JANARDHAN POOJARI: As to what
happened prior to the constitution of the Joint
Parliamentary Committee, my humble sub-
mission is that discsusion was going on. Now
this point the hon. Member has raised for the
first time. Now I am not dealing with this
subject. We have to confine ourselves to the
limitation of the subject. We have to keep in
mind that we are dealing with the salaries and
other amenities perquisites to be given to the
C&AG. I will write to him answering this
question, why it has not been done and other
things. I will reply; I will write to him.

Nok, Sir, I have answered all the points
raised by the hon. Members. I have answered
all the points raised by hon'ble Shri Nirmal
Chatterjee. I once again, at the cost of repeti-
tion ....

SHRI ASHWANI KUMAR: About the
service conditions of the staff and all others of
the C&AG Department, I want clarification on
that issue. will he be kind enough to give that
clarification at least?

SHRI JANARDHAN POOJARI: All the
major points which have been raised, I have
answered. It is a simple Bill. I once again
thank the
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hon. Members and if at all the hon. Member
is not satisfied, I will write to him in detail
regarding the action taken on thi?.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): The question is:

That the Bill further to amend the
Comptroller and Auditor General's (Duties,
Powers and Conditions of Service) Act,
1971, as passed by the Lok sabha, be taken
into consideration."

The motion w

THE VICE-CHAIRMAN: We shall now
take up clause-by-clause consideration of the
Bill.

Clauses 2 to 4 were added to the Bill.

Clause 1, the Enacting Formula ani the
Title were added to the Bill.

SHRI JANARDHAN POOIJARI: Sir, I beg
to move:

"That the Bill be returned."

The question, was put and the motion was
adopted.

THE HIGH COURT JUDGES (CON-
DITIONS OF SERVICE) (AMEND-
MENT) TOLL, 1987

THE MINISTER OF PLANNING THE
MINISTER OF PROGRAMME
IMPLEMENTATION AND THF NISTER
OF LAW AND JUSTICE (SHRI P.
SHIV SHANKER): Vice-Chairman, Sir, I
beg to move:

"That the Bill further to amend the High Court
Judges (Conditions of Service) Act, 1954, as
passed by the Lok Sabha, be taken into
consideration."

As you are aware, durine the last year,
substantial improvements in the service
conditions of the Judges of the High Courts
and the Suprer
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t have been made. The present Bi is also a
result of our concern bringing about
further improve-
ments in the service conditions of the
Jt] ges.

I nis Bill, pased by ihe Lok Sabha, on 1-
87, it is proposed to increase the e Rent
Allowance to the High Court - fram the
present 124 per cent of the &larj per month
to a fixed amount of K 2.500 per month.

This is being to compensate such of
those hon- 01  ble Judges ofthe High
Courts who ! to stay in their own
houses or biu,e to make their own
arrangements,  as tlovernment
accommodation  cn be made available to

them.

may be appreciated that even after the
substantial improvements in the sala-. of the
Judges, which has been increased from Rs.
3,500 to Rs. 8,000 per month, an amount of
12-112 per cent as House Rent Allowance to
the Judges does no: enable them to live in a
decent and proper house befiting their status
and dignity. With the proposed amendment to
section 22(A) of the High Court Judges
(Conditions of Service) Act, 1954, this
situation is expected to be remedied,

hope the Bill will receive the whole-ed
support of the House.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): There is one
amendment by Shri Satya Prakash Malaviya.
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The questions were proposed.

THE VICE-CHAIRMAN (SHRI  H.
HANUMANTHAPPA); Now the motioa and
the amendment are open for discus sion.
Shri Upendra.

SHRI PARVATHANENI UPENDRA:
(Andhra Pradesh): Mr. Vice-Chairman, Sir,
this Bill is a simple Bill, providing for
enhanced house rent allowance for the
Judges. Normally we should not grudge such
small benefits to the judiciary, and I have no
particular comment about the amount which
is now being sanctioned. But 1 would like to
take this opportunity to give a few of my
views on how the judicial system is
functioning, of course, within the ambites of
the Constitution and our own responsibilities
here.

Sir, it is a known fact that the common man
who goes to the court, at various levels, is
being harassed becausa of the abnormal delays
in dispensing justice. Whether it is a High
Court or the Supreme Court, years are
consumed in deciding a case. Even for listing
the cases they are taking several months or
years. Today, the Government's own
admission, nearly one and a half lakh cases are
pending in the Supreme: Court, and ten times
that number in the High Courts. The Judges
complain that all the vacant
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posts et judges in the High Courts and the
Sopreme Coun are not being filled in lime.
From the answer the Minister has given
recently to a question, we find that about a
dozen vacancies are there in the Supreme
Court and about a hundred vacancies are there
in all the High Courts. May he, I am wrong. I
am subject to correction Fifty. That may be.
This itself indicates that there is something
seriously wrong with our judicial systtm and
its management. I do not know why so much
time should be consumed or taken by the
Government in filling up these vacancies.
When recommendations come promptly from
the Otfef Justices, why the Government
should tate so much time at its level to fill up
tljcse vacancies? I hope the Minister will
answer when replying to tha debate. But it is a
very sorry state of affairs that lakhs of cases
are pending in the courts. .Something has to
he done about this immediately.

T am sorry to say that the Judges whom we
kept on a high pedestal always, are becoming
subjects of controversies also. This is an
unfortuna'g development. The sancity, which
was being attached to the judicial system
earlier, is being eroded swadually, and the
confidence also is being eroded. I do not know
whom to blame wherter we should blame the
Judges or ihe mode of appointment of the
Judges or the political masters who are
alleged to he interfering with the judicial
decision? aqd Judicial functioning.

SHRI P. SHIV SHANKER: That of coarse,
is unfair. Nobody is interfering in judicial
decisions.

SHRI PARVATHANENI UPENDRA: You
can deny. That is why I used the world
Heged."

SHRI P. SHIV SHANKER: But 'hat may"
be lurking in your mind.

SHRI PARVATHANENI UPENDRA:
No' no. -Alleged interference”, T said. I did.
not say "positively.". If if is not a fact you
can always deny. There is withing wrong in
that.
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Also, the system of transfer of Judges,
which has been recently introduced some time
ago, is also being used to pressurise,
indirectly threaten, intimidate Judges. There
are Judges who are in constant fear that if a
particular decision goes in a particular way,
the powers that be would be annoyed and
unhappy. and, therefore, they want to play
safe. That is one more allegation winch has
been normally made by the legal circles after
the introduction of this transfer system. I do
not know whether this transfer system has
helped the judicial quality That, the Minister
will tell.

In this connection, I would also point out
certain observations made by the hon.
Minister for Law and Justice in the course of
a lecture which he gave in Hyderabad some
time ago.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Mr. Upendra, he has
already clarified on it on the floor of the
House. Why do you mention that?

SHRI P. SHIV SHANKER: I have no
objection, Sir.

SHRI PARVATHANENI UPEND RA:
What is it? It is relevant.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): He has clarified on
it.

SHRI PARVATHANENI UPENDRA: I
am quoting his own words.

SHRI P. SHIV SHANKER: I am having
no objection. I will have an occasion to meet
it.

SHRI PARVATHANENI UPENDRA:
Personally speaking and strictly speaking, f
woul3"Eave myself agreed to some of the
observations of the Minister. He has touched
upon » number of points which myself have
been holdlne.
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SHRI V. NARAYANASAMY (Pon-
dicherry): The same "NEWSTIME"?

SHRI P. SHIV SHANKER: The same
"NEWSTIME".

SHRI PARVATHANENI UPENDRA;
But, coming as they do from the hon.
Minister, somehow I take them with a pinch
of salt. I do not doubt his sincerity, hut I feel
that there must he something else behind his
comments which he made against the
Supreme Court particularly.

SHRI P. SHIV SHANKER: When have
you become an astrologer?

SHRI PARVATHANENI UPENDRA; The
first point he made is about the elitist
character of the Supreme Court Judges and I
do not know whom he is blaming. It is their
Government which has been in power here for
the last 40 years and if they chose to appoint
such judges whom he thinks are responsible
for the present state of affairs or some un-
popular decisions or anti-people decisions, the
Government itself is to blame. One point on
which I particularly agree with him ...

SHRI P. SHIV SHANKER; Don't agree
with me. You never agree with me.

SHRI PARVATHANENI UPENDRA;
Sometimes I said I do agree.

He says, and I quote;

"Without so saying, the judiciary claims
to be supreme. The power to declare
constitutional amendments, legislative
enactments and administrative action ultra
vires and invalidate them is of such a
comprehensive nature that, if not wisely
exercised, it will put the whole mechanism
of constitutional checks and balances out of
gear. The power to issue writs under
Atrticles 32 and 226 of the Constitution is of
widest amplitude. It is controlled, if if at all
it can be said,
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by the self-imposed restraint; rational
approach, wisdom and national good; all of
which are weak constraints over such
extensive power."

I fully agree with him on this point, but tht
behaviour of some of the courts and their
decisions and their actions are at the instance
of the ruling party which itself has taken
recourse and induced the judges to overstep
their limits. They have to be blamed. I do not
want to go further and create another contro-
versy here. We have been diseussing it for the
last four days and we have discussed about
east Andhraaiu pending petitions in the
Pradesh High Court which are purely political
interest litigations. The Supreme Court has
been taking credit all these years, for the last
few years about the public interest litigation
which it Has started. We are happy at least the
judges have come out of their glass towers
and they are concerned about the common
man. But, unfortunately, this has now
overstepped that limit and even political
interest litigations are being entertained by the
courts as a part of the writ jurisdiction. Here I
would like to quote from one opinion from
Mr. A.G. Noorani. on this fact. I quote;

The public interest litigation, has come
to stay, none denies. But in the High Court
judge's case, Justice Bhagwati uttered this
sound warning; We hope and trust that the
High Courts of the country will also adopt
this proactive, goal-oriented approach. But
we must hasten to make it clear that the
individual who moves the court for judicial
redress in cases of this kind must be acting
bona fidt with a view fo vindicating the
cause of justice and it he is acting for per-
sonal gain or private profit Or oat of
political motivation or other oblique
consideration, the court should not allow
itself to be activised at
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the instance of such person and must reject
his application at the threshold, whether it
be in the form of a letter addressed to the
court or even in the form of a regular writ
petition filed in court."

That is what Mr. A. G. Noorani has said. I
doubt how many judges are observing this
dictum nowadays.

Now, Mr. Shiv Shanker has made many
uncomplimentary references to the Supreme
Court. He also asserted in this House that all
theses remarks applied to the Supreme Court
judges earlier to 1980. If I remember cor-
rectly, he said from 1980 the Supreme Court
has been functioning all right in the interest of
the common man. Before that he said that it
was not so.

SHRI P. SHIV SHANKER: Neither have
understood me properly nor you have
properly read the article.

SHRI PARVATHANENI UPEND-
RA: May be,

SHRI P. SHIV SHANKER; I am prepared
to place a copy on the Table of the House. I
have got a copy. I have no objection. I will
read it out £iyself and you also read it out.

SHRI PARVATHANENI UPENDRA: I
will quote from Mr. Shiv Shanker's speech;

"Madhadhipatis like Keshavanan-da and
Zamindars like Golaknath evoked a
sympathetic chord nowhere in the whole
country except
the Supreme Court of India..............c........

Anti-social elements i.e. the smugglers,
FERA violators, bride burners and a whole
horde of reactionaries have found their
haven in the Supreme Court."

This is his comment. I am really glad that Mr.
Shiv Shanker has developed a liking or
affection for the underdog suddenly and do
not know how to comment upon this be-
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cause in commenting on the courts action in
one of the cases Justice Sabyasachi
Mukherjee said, I quote:

"My conscience protests to me that
when thousands of remedyless wrongs wait
in the queue for this Court's intervention,
the petition at the behest of diamond
exports and dry fruit exporters, where large
sums are involved, should be admitted at
such quick speed."

This was a comment on the hearing of the bail
application of an industrialist L M. Thapar,
and that shows sometimes promptitude is
shown by the Judges at the instance of some
powers that be. Mr. Shiv Shanker particularly
is often accused, may be unjustifiably, of
influencing the Judges, I do not know. But
that is the common charge.

SHRI P. SHIV SHANKER; Nobody has
accused me except you, that too taking
advantage of this House.

SHRI PARVATHANENI UPENDRA:
That is one charge which is made. Wherever
we go they always say that no Judge does
anything without consulting Mr. Shiv
Shanker. Of course, I am subject to
correction, I may be contradicted and it is not
a charge. But most of them consult Mr. Shiv
Shanker in many of the cases whether it is in
the Supreme Court or High Court.

He has also started this theory of committed
Judges. In this article he also said that since
they are not giving proper judgement it is
open for the Government to go into the ante-
cedents of theses people to verify their
commitment and all that. If it is only a
question of verification of their commitment
to the Constitution, the nation's ideals, etc.,
there is no quarrel. But what we understand is
commitment to the Congress party dictates
and Congress party orders.

SHRI V. NARAYANASAMY: That is
your interpretation.
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SHRI PARVATHANENI  UPEND RA:
Yes, My interpretation. Because of such
'‘committed Judges' there is delay in
appointments  also. They are always
apprehensive that if they appoint a correct
man or somebody, he may later become
difficult and  he cannot be managed.
And. therefore, several times the flies are
returned. Even  when the Chief Justice
recommends, even when the Prime  Mi-
nister or Chief Minister recommends again
the files are being recirculated.
Therefore, it is very  necessary to evolve
a proper system for appointment of the
Judges itself. That is very essential. The
present system is full of  loopholes
and gives undue leverage to the
establishment to pack and choose, to
bypass, to ignore, to supersede even qualified
people and appoint their own people.
Therefore, there must be a foolproof system.
In some countries, they are elected, in
some countries, there are committees to
appoint. Therefore, some system has to
be evolved so that the correct people are
appointed to the judiciary. This is very
essential. I do not know and Mr. Shiv
Shanker will definitely clarify because some
of his remarks at least against. the
Supreme Court, are really in the nature
of contempt of the court. If he were an
ordinary citizen he would have been
hauled up by now for contempt of the
court. But I do not know whether he
has deliberately used this occasion to
make  this speech, whether it is his concern
for the common man and the improvement
of the judicial system or he used it as
pressure tactics so  that they will be afraid
because of  his bombardment. hereafter
to be careful and bow to his dictates. I
do not know but it is not a healthy sign to
attack the Supreme  Court, the highest
court in the land, to deride and east
doubts on its integrity.

Whatever it is, I feel, a thorough revtew of
our judicial system is necessary.

Mr. Shiv Shanker has been
Of these legal affairs in the

in aharge
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I Centre, directly or indirectly. fo J whichever
Ministry he had been, has always been involved
in the judicial matters in the Centre for the last 7-
8 years. Therefore. I feel that the time has come
for him to think of radical changes in the judicial
system so that the system wil] improve and the
common man and the people of India will
benefit. Thank you.

THE VICE-CHAIRMAN SHRI H.
HANUMANTHAPPA): 1 requested the
Members to kindly confine themselves to the
Bill. The point is if we have to go by the

Business  Advisory = Committee.
(Interruptions)
SHRI ALADI ARUNA alias V.

ARUNACHALAM (Tamil Nadu):. He has
taken less time.

SHRI SATYA PRAKASH MALA-
VIYA: What was the urgency for this?

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): For everything you
want to rise. What can [ do?

SHRI SHANKARRAO NARAYAN-RAO
DESHDMUKH (Maharashtra): Mr. Vice-
Chairman Sir. I rise to  sup port the Bill.
Though +he Bill is ?ery small in nature, its
reflections are fer and wide. It refers to the very
important section of judiciary and we all know
judiciary is an important organ of the
Constitution of India. It is kept
independent throughou* its working,
recruitment, efc.

Sir, the Bill seeks to provide a lumpsum fo a
Judge who is not given arty official residence
and that flxed sum Rs. 2500. Sir, the economic
coudv”. tions of the judges are not very satis-
factory, as we all know. They have to face so
many problems in their everyday life and their
conditions in everyday life are not very
satisfactory. As we all know if we want to take
a house on rent, first we have to arrange
deposit.  that too
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withou', a reason and then the rent. Such are
the conditions prevailing in thg country
regarding the taking up Of houses on rent.
So it a judge requires a better house ior
his living, be'ter accommodation for his
everyday life, then he  has to
approach somebody and when he comes
through somebody for securing a rented house
and if somebody obliges him, naturally, the
judge remains under his obligation And,
late,- on. he has to return thatin one
way or the other. This is temptation which
creates rupion.  Corruption  starts from
here only. Therefore, while consldi particular
class of Judges of the judiciary throughout the
country as such, we must give them a
secured status in the society. We must see that
they are free from wants, if you take the case
of a Judge who is tansforrcd, he is not only
without a house but there is no arrangement
for the education of his children. Are they
free  from wants? Can we say they are
leading a very satisfactory life? Therefore, in
order to get all these facilities for their
everyday life, they are  required to oblige
somebody in one way or the

ether and this is how the temptation comes in.
Therefore, my suggestion is. give them better
status in life; make them free from wants so
as to enable
them to function properly and apply their mind
to judicial principles. Nowadays, the spheres
of law have enlarged very much. Twenty
years ago, ihe spheres of law, or some call
them the species of law, were very lis Now,
many new systems have come into being.
New technologies have come. And all sorts of
new [is Ia tions, legislations even in respect
of water and air, are coming. A Judge is
expected to consider them, concentrate on
them, to see the provisions of
Whe legislations and enactment deliver the
judgment. For all these  purposes,
concentration of his mind is necessary. When
could he concentrate? If he has better living
conditions. When could he concentrate?
When he
is free from wants. And that is exactly what
is not happening. Our hon. Minister of Law
comes from the same
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walk of ife, law. Therefore, I would request

him, I would call upon him, to give
directions to all the States Governments to
fall in line wit] principles that are laid
down b Central Government. I knew the con-
ditions prevailing in Nasik. Except the
Distric'; Judge, nobody ha any house
accommodation and  ° Judge is under the
obligation of body. There the problem starts.
They are under constant orders of trai They are
under constant difficnl respect of the education
of their children. So, this thing could be boi
mind. Only enhancing of the allov will not do.
You have given them a lump-sum of Rs.
2500. I p.m sun-Only today some of my
friends have come from Bombay. They have
told me just this morning that the land price it
Nasik is Rs. 1000 per sq. metre what is this?
Either you give houses for Judges or give them
reasonable a ances and make them deliver
ments properly. How can a Judge
deliver judgements properly unless his wants
are provided for? Housing is the basic
problem for all Government officials. It is
particularly so for Judges, because from
Judges you expeet 1;:ying down of morals for
a sei society which is expected under Ilhe
Constiution of India. When you pect that a
Judge  should lay down certain morals for
a secured society, to be followed by the
society, should we not expect that the Judge
should be in a good position to live the every-
day life? Thereafter I want to bring to your
notice a very strange thing which is
happening in rural areas. In mofussil areas a
judge is at the the of a sub-inspector of
police. He asks the sub-inspector of police.
"Mr. Sub-transpori? My Sub-Inspector will
you transport? Mr. Sub-Inspector will you
that I get a proper house anywhere through
you?" And immediately the police officer
can do it because police  officer
manages most of 'he things in some wav
or other bettor than the judicial officer.
Such is ‘condition. An ordinary sub-
inspector of police helping a judicial officer—
is it not a strange phenomenon in rur~1
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areas? A very strange phenonmenon. Not only
that. The sub-inspector of police arranges for
the eduaction of the Judge's children, for their
transport for going to pictures, for everything.
I am telling you the particular truth. I bring
this to the notice of this august House for a
particular purpose, to show that the judiciary
is the most neglected. When a panchayat
samithi president or chairman can be ided with
a vehicle, why not a judge who has to do duty
fifteen days at one place and fiften days at
an-

I often travel on buses and what a
horrible condition it is. When you consider
giving house rent allowance to a High Court
judge, should you your eyes in regard to the
district level judicial officers?  Certainly
because, under the Constitution ary
functions as a whole. There- [ request the
honourable Minister to call upon the State
Governments to understand the problems
of the et level judicial officers and give their
basic necessities; otherwise, they will not be
able to lay down for ired society those morals
which are expected of hem under the Cons-
titution.

DR. R. K. PODDAR (West Bengal); Mr.
Vice-Chairman, there is nothing to oppose in
this Bill which deals with a small matter. The
Minister wants to give Rs. 2500 to a High
Court towards his house rent allowance. But I
wonder what the rationale is in trying to
satisfy judges in this ad-hoc and piece-meal
manner. Only a few months ago their salaries
were raised to Rs. 8000. Why did not the
Government remember at that time itself that
the judges would have to live in houses? In
any case, the question is that this Rs. 2500 is
not much. Here in Delhi there are hotels where
you have to spend that much amount just for
one night: So I don't grudge this provision.

Then there are other judges also— district
judges, sub-judges, etc.—some of whom draw
less than what a Class IV employee in LIC
earns.
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I undesrtand that the average pay of a lift
operator in the LIC is about Rs. 2,500/- per
month and some of the Judges earn less than
that. I do not know why the Government is not
thinking about this aspect. The point is that the
Gov-rnment is trying fo solve these problems
in a piecemeal manner. They want to have the
best people as High Court Judges and they
want to compensate them in salaries,
pensions, house rent allowance, etc. But the
whole society is crumbling now. Dou you want
the best people only for the posts of Judges? You
should also want the best people to work as
professors, as scientists. as dotcors and as
engineer. A few months ago. there = was |,
strike for about three months or so in the Delhi
University by the professors. Unless you
solve the social problems, socio-ecnomic
problems, in an equitable manner, this sort of
piecemeal legislations would not lead you
anywhere. You give something to the Judges on
the one hand and, on the other, you also give
the threat of punishment. I will not say
‘punishment’, but some threat you give, some
kind of a threat Just a few months ago, the
Chief Justice of the Calcutta High Court was
transfered to  Bombay and the Chief Justice of
the Punjab and Haryana High Court was
transfered to~1 Calcutta. That Chief Justice was
appointed just for one day in the Punjab High
Court; So, in one way, you try to satisfy them by
offering them high salaries and high perks and,
in another way. you give them the threat of
transfer,- The Government is actually wanting to
engender sycophancy among the Judges so
that they do not go against the  Government
and they are allowed to enjoy their benefits. I
think the Government should give a serious
thought to the judicia system as a whole.

Sir, there are 23 lakhs of cases pending in
the different courts in India and about sixty-
three lakhs of gants are awaiting justice. Just
by giving more salaries to the Judges or by
filling up the vacancies, does the Government
think thatthe whole
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judicial system will be allright? Does the
Government think that the people will get
justice? I heard from one of my Mends,
eminent in the judiciary, something about an
unemployed youth who went to the court for
justice. He was the ninth man in a panel 1 of
nine persons to be appointed by the Indian Oil
Corporation. The Indian Oil Corporation
appointed eight persons from that panel and this
person was excluded. Therefore, he went to the
court. He lost his case. The Indian Oil
Corporation also contested it. The Division
Bench was in favour of this man and ordered
that he should be bsorbed against a future
vacancy. But the powerful and mighty
Corporation went to the Supreme Court just to
debar the unemployed youth from having a
position in the Corporation: Now, the case has
pending in the Supreme Court

eight or nine years and the man, is

unemployed youth, does not have the
money to pay for his second class fare from
Haldia to Delhi. So, you see, the poor man is
being harassed by the mighty and the powerful.
It is because. having more money, they can
appoint very powerful lawyers just fo lrustrate
the expectation of justice by the
underprivileged section. So, ail these issues
have to be tackled hy Government. You have
to see how the judicial system can be
improved. Can you not nationalise the whole
judicial system? Sir, they say that they are for
socialism. But, in the socialist countries, the
judicial system is nationalised. Just as the
health services are nationalised, the judicial
system also can be nationalised. Why cannot
the judicial system be nationalised? If that is
done, the lawyers and the judges will all he
paid from the national exchequer and the
people also “an approach them easily.

The last point that I want to make is with
regard to the allowances and pay of the
Judges. But they have to be paid by the State
Government. And most of the States have
deficit budgets. So I would request the Central
Government to make some extra
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grant to the State Governments on this
account so that they can suitably pay to the
Judges.

With these words, I conclude.

SHRI V. NARAYANASAMY: Mr. Vice-
Chairman, sir, I support the Bill piloted by the
hon. Minister of Law.

Sir. this is a simple Bill which replaces an
old provision. Sir, the entire judicial system in
our country has undergone a radical change.
To be a Judge is a difficult task. It is also quite
complex. The Judges have to go through the
facts in different cases and they have to judge
the mater according to the well settled law and
the Statute. As I already said, the duty of a
Judge is to judge the matter not only from the
point of view of the Statute Book and the
precedent but also from the point of view of
the changing social and economic customs in
the country. The recent development that has
taken place in the matter of rendering justice is
a good example, because to render justice to a
person who has no source of income or who is
not in a position to Pay a huge amount to the
lawyer means actually rendering justice to the
poor. This system was introduced three or four
years back and it brought a radical change in
the thinking of the judge, not only from the
judicial point of view but also from the point
of view of social economic and political
changes that have taken place in the country.

Sir. we find that in the High Courts there are
vacancies to be filled un. The hon. Minister
has replied in the House that as on 10th
October 1987 about 50 Judges have to be
appointed in different High Courts and 10
Judges have to be appointed in the Supreme
Court. It is also a fact that there is a backlog of
cases. Cases have been pending for decisions
for years together. The process adopted by the
Government in getting a recommendation
from the Chief Justice of a particular High
Court, then from the Chief Mi-
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meter of that particular State and then making
their own enquiries and then coming to a
conclusion is a leng-they process. I Egree with
Upendraji who says that there should be a time
frame process in this matter, because we are
already burdened with lakhs and lakhs of cases
which are pending in courts and litigants are
waiting for judgments. By delaying appoint-
ments of Judges we will be further adding
more cases in the pending list. Therefore, I
would like to urge upon the Minister to evolve
a system either by appointing a Comission as
we have of U.P.S.C or by having the Supreme
Court Judges or the High Court Chief Justices
to decide appointment of Judges. That system
may be evolved. Of course, I quite agree with
the hon. Minister that the antecedents of a
particular judge who is to be appointed should
be throughly gone into. The Judges perform a
sacred task. The duty of the Judges is sacred.
He has to decide a case on its merits. There-
fore, the appointment of Judges should be
made in a time-frame process so that the
pending cases can be eliminated.

Sir, in the last session we have increased the
salary of the High Court Judges. The Judges
are also very happy. Now we ere increasing
the House Rent Allowance of the High Court
Judges according to their status so that they
may survive independently without depending
upon any body. I am of the opinion that filling
up of the posts of High Court Judges will not
solve the problem. The posts of officers who
have to help the Judge in deciding the matter
should also be filled. There are so many posts
lying vacant. They are the posts of subordi-
nate judicial officers at the State level. This
point should also be looked into.

Anothe'- point is about the salary tof Judges
at the lower levels, apart from the Supreme
Court and High Court Judges. There is
dispearity in
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the salaries of a District Judges and the City
Civil Court Judge in Delhi and in other Union
Territories. I have got a personal example of
the Judicial Officers working in the Union
Territory of Delhi and the Union Territory of
Pondicherry. Their salaries at various levels,
i.e. Sub-Judge, District Judge and District
Magistrate are not on par with tha Judges 01
the same level in Delhi. I had written as letter
to the hon. Finance Minister. The hon. Finance
Minister did not .give any justification for- this
disparity in the salaries of these Judges. The
hon. Minister is going to reply to the queries
raised by Mr. Upendra. The hon. Member has
said that the High Court has become a place of
bribe earners and so on and so forth.

PROF. C. LAKSHMANNA (Amah ra
Pradesh); The Supreme Court not the High
Court.

SHRI V. NARAYANASAMY: [ im
sorry. It is the ~ Supreme Court. He said that
under the protective of law those persons are
evading punishment and they are getting
place in he society. We will ha to do it in
the right spirit. Those persons get the

protection of law ana are living in the
society. Thos sons should be eliminated
fror society. That is my interpretation.

The hon. Minister would have said that.
(Time hell rings) [Interm The hon.
Minister is gong to answer the ponints which
I have 'raise.i or which Mr. Upendra has
raised. [ am giving my interpretation.

SHRI V. GOPALSAMY Nadu):
We are not objecting" to We want to
know what is your 'Mint. kindly elaborate
it.

THE VICE-CHAIRMAN (SHRI H.
HANUMANTHAPPA): Don't answer the
interruptions.

SHRI V. NARAYANASAMY-. Sir. I will
say that by the procedure fcaey are getting
protection and those persons who are to be
punished by the
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law are not getting punished. Therefore,
there is no mistake, there is nothing -wrong
in the hon. Minister's verreion at the lime of
the conference. I would like to say on this
aspect that bette.: conditions are to be made
available for the High Court Judges so that
they will be able to discharge Judeship in a
fair manner and also protect the interests of
the litigants in the society. Thank you, Sir.

SHRI ALAD 1 ARUNA  ulids V.
ARUNACHALAM: Mr. Vice-Chairman Sir, 1
rise to  extend my support to the Bill moved by
the hon. Minister.

[The Vice-Chairman (Shri Jagesh Desai)
in the Chair.]

Sir, there is no area of difference among
the Palriamentarians ~ regar- ding the
higher emoluments, exemptions, concessions
and facilities to the Judges of High Courts and
the Supreme Court. The Judges who do not
avail the facility of official residence under
this Amendment Bill are entitled to get to the
extent of Rs. 2,500 p.m. in lieu of prevailing
higher rentals. Sir, considering the income and
statte of the doyen of the Bar to maintain the
independence of the ju-

diciary, it is quite essential to protect the
economic security of the Judges.

Sir, our Constitution is very specific
regarding the qualifications, allow-aiaceB,
service conditions, age limit, etc. of the Judges.
In the province of service also our founding
fathers have incorporated necessary Articles so
as to allow them to function without fear or
favour. Articles 121, 126, 127, 141, 142,, 143,
144, 211 and 260 are considered to be the
bulwark for the independence of judiciary.

Sir, supremacy of our judiciary has been
well, established under Article IM. We are
quite aware that there will no constitutional

democracy with-
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between the Judiciary and the Legislature is
not a new one. We are aware of the fact that
the judgement of Justice John Marshall in
1803 ha Barbary Vs Madison case created
controversy in the History of judiciary. In
1937 President Roosevelt raised cri'.icism
against the supremacy of judiciary and he
severely condemned Supreme Court for
saying that he is not able to implement the
New Deal. Sir. what was alleged, what was
criticised what was charged by President
Roosevelt has been repeated by our hon
Minister in a different phraseology against our
Supreme court Sir. .

SHRIV. GOPALSAMY: Are you
justifying it?

SHRI ALADI ARUNA alia V.
ARUNACHALAM: That is a different thing.
Our Minister is alleged to have said that anti-
social elements smugglers FERA violators,
bride-burners and reactionaries ~ have
found their haven in the Supreme Court. Sir,
the speech of our hon. Minister is highly
emotional,  provocative and irritant. But he
has delivered it with a definite design; there is
no difference of opinion about that. I am not
in a position to criticise or justify the allega-

tions. But out of anxiety and thirst for
jurisprudence I would like to ask the hon.
Minister as to how Judges are responsible

for this state Of affairs. While they take oath,
they express allegiance to the Constitution
and not to the Legislature, not to the Executive,
and notto  the party in power. Only they
express their allegiance to the Constitution.
They are accountable to the Constitution.
Our Minister is very particular about the
accountability of the Judges of the judiciary.
They take the oath of allegiance to the
Constitution. They are accountable to the
Constitution. So, when we frame the law, if our
law is defective, our law has loopholes
then an offender would easily escape through
these loopholes or utilising the defects for
which the Judges are not at all responsible.
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Sir. in such circumsances my as
sessment is that either we surrepti
tiously make a law for their escape
or we lack wisdom in making the
law. Sir. we cannot question the con
fidence of the courts in any event.
The courts are considered as temples
of justice. Judges are like sacred
priests. Our Law Ministry is a Board
of Trustees and the Law Minister is
the head of the Trust Board. If the
head of the trust board criticises the
temple, then the entire system will
collapse. (Interruptions).  Sir, even
though the supremacy of the judiciary is
accepted, the controversy regar ding the
implementation of the decisions of the court or
the degree of the court or the finding of the
court is there and these can ba implemented
only with the cooperation of the executive and
the legislature. ~As  Presi-den Jaeson
sarcastically remarked, John Marshal made the
decision let him enforce he said. But the
cooperation of the executive is necessary for
the implementation of the judgement. Even
though in the United States there is
controversy and there was controversy
between the judiciary and the executive
nobody is allowed to create any dangerous
situation in the implementing area. Therefore
operation from our area is lecessary. Co-
operation fram executive and legislature to the
judiciary is quite essen tial. (Time bell
rings).

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Now the last point.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: No Sir. You have to give
me some more time. So far I was speaking
only about the principles. Now I have to come
to the points.  (Interruptions)

Sir, it has been said that if justice is
delayed, it means justice is denied. Sir, if you
go through the number of oases pending in the
Supreme Court up to the end of 1985, they
number 1,56,986. As far as High Courts are
concerned, the number of pending cases up to
31-12-1985 is  13,75,790. If
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you add the current figure, I hope it will
exceed 15 lakhs in various High Courts. Sir,
what is the cause of all this delay? Who is
responsible for this delay? My reply is that it
is the policy of the Government in appoin-
tiing judges. That is an important point,
because now the Government selects the panel
and asks for the panel from the Chief Justices
of the High Courts and one panel from the
State Governments.. .

SHRI P. SHIV SHANKER; No, no, panel
from the.

SHRI ALAD; ARUNA alias V.
ARUNACHALAM: They are recom-
mending tO you.

SHRI P. SHIV SHANKER: It emanates
from the Chief Justice.

SHRI ALADI ARUNA
ARUNACHALAM: Anyway, you are
accepting the list from the State or the
Governor sends the list after getting the panel
from the Chief Justice of the High Court.

SHRI P. SHIV SHANKER: Comments of
the Chief Minister.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: You kindly correct me if
I am wrong. The Chief Justice of the High
Court prepares the panel and then the
Government sends

SHRI P. SHIV SHANKER: No, no.

SHRI ALADI ARUNA dias V.
ARUNACHALAM: That is my under-
standing. Afterwards the Governor sends the
panel to you. Right or wrong, you kindly tell
me because in our State.

SHRI P. SHIV SHANKER: May explain
this so that the hon. Member may not
expatiate further to create confusion?

Sir, there is a memorandum of procedure
that has been settled about the appointment of
judges. That memorandum of procedure is in
terms of
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article 217 of the Constitution so far as the
High Court Judges appointment is concerned.
With regard to the Supreme Court Judges, it is
article 124. Under that, even though the
Constitution itself says that the President shall
appoint in consultation with the Chief Justice
and the State, what often happens is that
because of this memorandum of procedure
that has been evolved, the Chief Justice sends
the names. He addresses to the Chief Justice
of India, with copy to me and copy to the
Chief Minister. That is how it goes. Then the
Chief Minister has to have his comments, his
views on that. Then he refers it to the Go-
vernor. The Chief Minister after making up his
mind and also after having the views of the
Governor, sends it to the Law Minister. In the
Law Ministry, in the Ministry of Justice, after
we process it, we refer it to the Chief Justice
of India. Thereafter I take my view and then
advise the Prime Minister and the President.
This is how it happens. It is possible, because
he has in mind his own State, under this
procedure itself, even the Chief Ministe'r does
not agree with the names recommended by the
Chief Justice. He can then suggest his own
names but he must seek the comments of the
Chief Justice for those names also before he
makes them available to me, along with the
views of the Governor.

SHRI ALADI ARUNA alias V.
ARUNACHALAM,: I am also saying the
same thing and you are repeating it in
different words. What I said has been
repeated by you.

What I want to say is that in the matter of
the Chief Jusetice of the High Court being
appointed from other States, it causes so cany
controversies. They are at the mercy of tha
Centre. They never give due respect to the
State Government. They are creating
controversies and they become champion of
controversies in the non-Congress-I States, the
States which are under the control of a party
other than the party ruling at the Centre.
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For example, there were two cases in our
State. In preparing the panels, a particular
community was recommended in the first
panel also

SHRI P. SHIV SHANKER: It is not fair
that in the absence

SHRI ALADI ARUNA olios V.
ARUNACHALAM; But I am not men
tioning anybody.

SHRI P. SHIV SHANKER; But you
said 'a particular community: obviously it
means something.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: We have to expose;
but I have not mentioned any-name or any
community. You can infer anything. That is a
different  matter but I am not mentioning
about any community. Out of five vacancies,
four lawyers recommended belonged to a
practicular community. It was stronr gly
opposed by our Govem-ment. We are not
against any caste but we will not allow any
casts to dominate other casts. I would appeal
to the Government, to the hon. Minister to
give P the policy of appointing Chief Justices
from other States. How can a judge, who hos
no knowledge about the language, the culture,
the habits and the behaviour pattern of the
people, give proper judgements? How can a
judge who has no knowledge about the lega'
luminaries of the local Bar can form an
opinion about the merit of a can didate
while preparing a panel' Therefore,
appointment  of judge from other States
should be avoided The appointment of judges
from othe States to a particular State is not onl
anti-federal, it is against the interesi of the
State Government.  You wi agree, there are
three wings: Legisl ture. Executive and the
Judiciary. L gislature is under the control cf ti
Chief Minister; Judiciary is under ti control of
the Chief Justice, and ti Executive is under the
control of t! Governor. Governors and Chief
Ji tices are appointed from other Stat Do you
mean that this is what a se government should
be known as?
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it serving any federal principal? That is why I
appeal against appointing judges from other
States and this practice must be given up once
and far all.

Sir, in the U.K., the judges are nominated
by the Lord Chancellor. In the U.S.A., they
are nominated hy the President with the
consent of the Senate. The hon. Minister is
very particular about the accountability of the
judges. That is why I want, that appointment
of the judges of the Supreme Court should be
ratified by Parliament and in respect of the
judges of the High Courts, the appointments
should be ratified by the Assembly concerned.
Unless this is done, there is no chance of
controlling or making the judges accountable
to the Legislature. Thank you.

SHRI M.S. GURUPADASWAMY
(Karnataka): Mr. Vice-Chairman, Sir, I have
no quarrel with this Bill. 1 welcome i\ I
believe, the conditions of service (f the judges
should improve and improve decisively at all
levels because it is one of the prerequisites to
safeguard the independence af the judiciary.
Good emoluments and other facilities are
necessary to msure Their freedom.

Sir, Whenever we discuss the judi- tary, we
should remember that we re working in a
federal set-up under written Constitution.
Those who for- lulated our basic
document had aken care to see that for a
federal et-up like ours, the sepration of pow-
rs should be respected as far as assible.
We have three wings, three mbs of the
Government; executive. idiciary and
legislature. All these ree wings have got to
function with- the four corners of the
Constitution. legal terms, all these
ageneies, ribs, instruments, are accountable to
Cons-itution of India. My friend s also
talked about tha accotmtabi of the judiciary
in his address at s seminar about which there
was
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a reference. We have to remembei that we
function under the Constitution of India. If we
have to make any change in respect of any
limb we have got to change the Constitution of
India. We should not, and cannot, just tamper
with the respective spheres of the three limbs.
They are based on checks and balances. It is a
very old concept which has been evolved and
the Constituion-makers hac! taken inspiration
from various sources of aur thority while
framing the Constitution. The danger in a
modern set-up is not from the judiciary but
from the executive. Let us understand this. The
executive by its very nature, tries to encroach
upon the powers and functions of the
legislature on the one side and the judiciary on
the other. The problem of the present situation
is, how to contain the executive, the
overgrowth of the executive, bow to prevent
executive despotism to safe guard the
democratic set-up in this country? Since the
Constitution was formulated, if you look at the
enttre gamut, you will appreciate there is a
tremendous growth of the executive power in
this country which has been detrimental to the
free functioning of the legislature and the
judiciary. That is the problem. There may be a
natural growth of the executive power but in
our country here has been constant and
deliberate attempt made by the executive to
restrain and restrict the operations of the
legislature and the judiciary. Parliament, as
you know, is the creator, the executive the
creature. Today the executive is the creator
and the Parliament is the creature in acual
practice.

In the judicial field also, with all respect to
my friend Shiv Shankerji— ho is more
knowledgeable than me. 1 straightway,
concede that—-as a student of political history
I say, there is a progressive erosion of judicial
independence in this country. There is very
rapid and undesirable erosion of power of the
judiciary and the leg-ture. We have to guard
against the onslaught of the executive. My
friend
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took pains in his speech in Hyderabad to point
out that the judicial class is not a good-
behaviour class. In his own way he
admonishes them for net following the wishes
of the executive.

SHRL P. SHIV SHANKER: Will you
please quote. ..

SHRI M.S. GURUPADASWAMY: I would
like you to go through the en-Mire speech.
Your entire thrust...

SHRI P. SHIV SHANKER: Please quote
where I have admonished the judiciary for not
obeying the executive because this is what
you have said. Please quote.

SHRI M. S. GURUPADASWAMY; I am lot
going back on my word. The whole thrust of
your speech, pardon me for saying, is that the
judiciary is not lccepting fully. endorsing fully
the policy of the Government which you think
is progressive. You talk of th”elite class; you
talk of the masses. Who created the elite class
in this country? Ts it the judiciary? Is if the
Parliament? Or is it the executive and its
policies? My complaint against Mr. Shiv
Shanker is, you have created the elite class,
the monopoly class. You are more responsible
than the judiciary and the Parliament. And
you blame the judiciary, perhaps in
Parliament also! You create a class structure
and blame others for trying to interpret the
laws which you make here. Judiciary should
not be made a scapegoat. He should be very
careful. Ite was a judge himself, a lawyer and
a judge. I think he was

taking much care when he delivered 'hat
speech. That is all T can say. Hpid'd take
much care, in his
emotions or perhaps in his zeal. He thought the
judiciary ig at fault and has got to he mended.

My friend here quoted Roosevelt. Do now
what Roosevelt did? In the same way you do
it. He said: "Judiciary is reactionary, ig
conservative.. It te not radical enough to
appreciate- the kopes and aspirations of the
people.”" So he packed the judiciary with his
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own men. That is how he did it. With a view
to packing your own men in the judiciary, you
cannot advance this argument. What you ars
doing is, you] want to pack judiciary with
your own men by saying that the present judi-
ciary is very conservative, is not radical
enough. Are you radical? Are you
progressive? I want to ask this. I would like
the judiciary to be recruited on the basis of
merit and talent. And the Constitution is there
to pro tect all of us. If there is something
wrong in the Constitution, let us amend it.
Why blame the judiciary for it?

Sir, it was Montesquieu whom he has
quoted in his speech who said long back: "If
there is a combination of two wings of
government, tyranny is inescapable. And if
there is overdoing by one limb of the
government, that is the beginning of tyranny".
If there is a combination of the executive and
the Legislature, it will be a tyranny: if there is
a combination of the judiciary and the
executive, it will be a tyranny. The third limb
will become helpless. Therefore Montos-quieu
said that there has got to be separation of
powers. This principle has been accepted by
our constitution-makers.

For heaven's sake, to protec" the
independence and freedom of the judl-
ciary, the sanctity of the judicial sys
tem, do not employ appointment, pro
mo' ion and transfer as instruments to
intimidate the judiciary. That you are
doing today. Don't do this as an ins
trument of power to browbeat the
judicial system here. You have done
far more harm to the judiciary now
than at any time. There is a progres
sive erosion of the independence of
the judiciary. You tempt them also:
After Vetirement you appoint them to
various offices. You make them Gov
ernors, you make them Lokayukts, you
appoint them as chairmen of commis
sions of inquiry. They are also humaa
hcings. You corrupt them. That is my
charge. No retired Judge should he
appointed to any commission. You
appoint existing Judges as chairman
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of commissions of inquiry. If you appoint
retired judges of the High Courts or the
Supreme Court, they would be under your
obligation. To that exem your inquiry will be
vitiated; it will not be impartial and fair-
However, that will be a very bad weapon in
your hands to tempt the judiciary. Those
people who are retiring will be expecting
something from you, from the executive. It is
a very dangerous practice to make a Judge,
while he is a Judge or, after he retires, look to
the executive for various facilities, for various
benefits. Tha' ig a wrong practice that you
have teen doing.

May I say, therefore, Sir, while endorsing the
views of other friends that justice should be
cheap and quick, thet you should fill up all the
vacancies? There should be automatic fiiling
up of vacancies. You should plan it. You are
talking so mach about the judiciary. Why don't
you talk about yourself, your own
performance Why are you waiting so long to
fill up the vacancies? For whose benefit? Peo-
ple have not told you not to fill up vacancies.
Why do you do that? You should fill up the
vacancies in the Supreme Court and the High
Courts.

Sir, I entirely agree with my friend here that
no transfer of Judges is necessary. It should be
accepted by the Government. There should be
no transfer of Judges because there is the
problem of language and there may be other
difficulties involved, like local customs. Local
customs they must understand. For some time
more —I am not saying it as a principle but as
a practical necessity—these transfers have got
to be stopped. I think an evaluation is
necessary. You have been transferring these
Jdlges, particularly the Chief Justices. How
they are working and whether the new system
is working better than the previous one. |
think. Parliament hould be told.
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Sir, I do not like to take much of your time.
But, I have no quar, ei with the Bill. T go
along with the Minister so far as this Bill is
concerned. 1 want healthy conditions and
facilities to be created for the Judges so that
they may function more independen'ly, more
freely. Thank you.
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THE VICE-CHAIRMAN (Shri Jagesh
Desai); I don't think he has said it. If he has
said like that then it will be expung-

ed. A
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SHRI DHARAM CHANDER PRASHANT
(Jammu and Kashmir): Mr. Vice-Chairman,
Sir, I rise in support of this Bill which is a
very simple Bill, about enhancement of
emoluments of Judges. There can be no two
opinions about this. But, Sir. I have some
points to raise. There is shortage of High
Court Judges. It has resulted in 14.83 lakh
cases pending in the High Courts and 163 lakh
cases pending in the Supreme Court. It is a
huge number. It is because of shortage of
Judges in the High Court. The case of a man
who goes to the court to demand justice
lingers on for 10 years or more. He spends
thousands and thousands of rupees in
litigation.
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He knocks at the doors cf the courts. But
justice takes so long that he withdraws his
case. The case is filed.

Secondly a High Court Judge has to dispose
of election petition- also. There are cases
when a person files an election petition. His
petition goes on for 5 years. In the meantime,
the Assembly ig dissolved and whether he
wins or loses the case does not matter. The
case remains in the court and he has spent So
much of money , It is because a High Court
Judge disposes of not only election petition,
nut other cases also that election petition
lingers on. I suggest that when a High Court
Judge disposes of an election petition, his duty
should be confined to the election petitions
only. He should not deal with other cas this
way, the disposal of election petitions will be
quick and speedy

There is one legal' directive a Judge. Don't
punish those whe have not committed crimes
though you may have to acquit those who
have committed crimes. But we have seen that
those who have not committed mes have been
punished. That is a lo in the Judicial system
which should be plugged. If you don't plug
this loophole, then people will not get justice.

Sir, in the lower courts also Use situation is
very deplorable. Judges are appointed by the
Chief Justice. But there is interference by the
State Governments with the result that those
who do not have any merit are appointed
Judges. A Judge should be appointed on merit
alone. His performance as a lawyer at least
for 10 years should be perfe: ft man who has
just passed LLB and is immediately
appointed as a fudge will not perform his
duties perfedjjly according to the law. A
lawyer who works efficiently for 10 years as
an advocate should be given a chance to work
as a Judge in the High Courts Or in the lower
courts. Justice should not be delayed. Justice
should be done speedily to the persons who
approach the courts. if they are
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not given justice, then their confidence in
the judicial system will be shaken. Thank
you.
THE VICE-CHAIRMAN (SHRI

JAGESH DESAI): Mr. Gopalsamy. Only 5
minutes.

SHRI V. GOPALSAMY: Mr. Vice-
Chairman, Sir. i know that the tims at my
disposal is very short, I will confine myself
to the Bill. Originally the House Rent
Allowance was 12-1/2 ,per cent of the basic
pay. At that time the basic pay was Rs.
3500/-. Now the basic pay of IThe High Court
Judges including other perquisites is Rs.
8000/- and above. It has been raised from Rs.
3500 to Rs. 8000. On that basis, the House
Rent Allowance comes to about Rs. 1000.

Sir, now the Government have introduced a
new Bill under which the house rent allowance
is raised  to a consolidated sum of Rs. 2,500.
It is understood that this rise to a consolidated
sum of Rs. 2,500 will be paid to the Judges
who are occupying their own premises from
the date On which this condition is notified.
Since the pay has been raised much earlier and
given effect to from Ist April, 1986, it is
requested that the house-rent allowance of Rs.
2,500 also may be given effect, that is
retrospective effect from Ist April, 1986
because when there was an increase in 'Ae pay
of the Central Government employees, that
was given retrospective effect from Ist
January, 1986. When the Central
Government employees have been given
such a facility  of retrospective  effect, I
hope and I would request our hon. Minister
to consider this request to give a retros- pective
effect.  Even at this moment, I hope our hon.
Minister ~ would definitely consider this
request  and give retrospective effect  from
Ist April, 1986, and that would be a
welcome measure.

Sir. the strength of the Judges of the
Madras High Court is 25, ie 21
Permanent Judges and 4 Addi-
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tional Judges. As on date, the strength

of the Madras High Courtis only 18. By
March, 1988 the Chief Justice would be
retiring.  As on date the vacancies are 7 and by
15th of March, 1988, the vacancies will be
8. And I do not want to go into the plight of
the people due to the delayed justice and all
those things. So, I would request the hon.
Minister to fill up the vacancies as early as
possible taking into consideration various
aspects because, recently, a controversy also
has arisen in Tamil Nadu between the Lav/
Miinister and the Chief Justice. I do not want

to go into that. While taking into
consideration the ~ whole background, it is also
necessary to keep in mind the socio-

economic conditions and at the same time the
need to uplift the people coming from the down-
trodden, from the backward sections. That
aspect  also should be taken into
consideration. That is my request.

Sir, the Judges of the High Courts of other
States like Kerala and Andhra Pradesh are
enjoying the full facilities of phone calls
whereas in the case of the Judge of the
Madras High Court, the phone facility is re-
duced to 700 total calls, inclusive of free calls
per month, except in  the case of the hon.
Chief Justice.  Sir, it is ridiculous to note that
earlier to the introduction of this new system,
even the first three senior Judges, otherwise
called the Portfolio Judges, were enjoying 800
free calls, but when the charge payable
for each of the call isincreased, the Judges
are made to pay from their pocket for extra
calls.  Sir, the facility of free callsisa
status symbol. So, when some of the
Judges in the High Courts of some States are
enjoying the facility of free calls, why should
there be a discrimination against the Judges
from some other High Courts? This anomaly
also should be removed.

SHRI P. SHIV SHANKER;
address it to Mr. Aladi Aruna.

SHRIV. GOPALSAMY: We are

You must
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helpless. That is why I am addressing it to
you and because you are friendly with the
Government, you could take it up with the
State Government also. (Interruptions), You
are the mediator now. I would request our
hon. Shri Shiv Shanker to take up the issue
with the State Government though it is a petty
matter.

SHRI M. S. GURUPADASWAMY: He
wants your good offices.

SHRI V. GOPALSAMY: Sir, this
discrimination should go. It ig ridiculous to
expect the High Court Judge to pay for the
calls from his pocket. I hope the hon. Law
Minister will now take up the issue with the
Government.

Sir, there is one more thing which also
concerns the State Government. I would
request the hon. Law Minister to look into
this. In other States, the High Court Judges are
allowed to fly the High Court flag on their
cars. This system of flying a flag on the cars
of the High Court Judges was prevalent for
some time in my State, in Tamil Nadu. But it
was subsequently given up on account of the
policy of the State Government and now the
Judges of the High Court of Madras are pre-
vented from flying the High Court flag on
their cars. When the Judges of the other High
Courts are enjoying such a flag facility, we do
not see any reason as to why the Judges of the
Madras High Court Should be deprived of this
privilege. On this also I would request the
hon. Law Minister, because that Government
is very friendly or toeing the line of the
Central Government, whatever you dictate,
they dance to your tunes, to take up the issue
with the State Government go that the Judges
of the Madras High Court enjoy the facility of
flying the flags on their cars.

With theses words, Sir. I conclude.
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SHRI DARBARA SINGH (Punjab): Mr.
Vice-Chairman, Sir, I want to point out only
one thing. Whatever has been said by the
hon. Member, the Law Minister will take care
of this. But I would like to say that at the time
of selection of candidates, whosoever they
may be, they will be fulfilling the conditions
all right, but it should ascertained that they do
not have any feudalistic bias or communal or
caste bias at all. This must be taken into
account,

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); Malviyaji, five minutes.

SHRI V. GOPALSAMY: Sir, I confined
myself to the time. So bonus should be given
subsequently.
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I am referring to the reply given
to Un-starred Question No. 2049 on
26th November, 1987. The Hon. Law
Miinister replied that the Government
have addressed the Chief Ministers
of the States and the Chief Justice
of High Courts from time to time
requesting them to locate and recom
mend persons from the bar belonging
to the Scheduled Castes and
Tribes and  other backward
classes and minorities and women who are
suitable for appointment as Judges of the
High Court so that they could give them
better representation in the High Courts than
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As per the information furnished by the
Registry of the Allahabad High Court 79.595
cases were pending before the Court for more
than five years as on 30th June, 1986.
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The Law Commission of India observed in its
Seventy-Ninth Report: It is our considered
eopinion that the delay in filling the vacancies
is one of the major contributing factors res-
ponsible for the Piling accumulation of
arrears. In our opinion when a vacancy is
expected to arise out of the retirement of a
Judge, steps for filling Up of the vacancy
should be initiated six months in advance. The
date on Which such a vacancy normally arise
is always known to the Chief Justice and also
to the other concerned. "It should be esured
that necessary formalities for appointment of a
judge, to fill the vacancies, are completed by
the date on wnich the vacancy arises."

qrerET AR WU GIEl I

% fEme 2@ 57 1vm 2 6 wEE

arz Afer 5 wE F a2

7 4 I 2 oS owrw

HIHT #21% &1 g7 A7 A+ f3a-
fam 7 ot s afzart 7o

- as

T S WTEST T AGEN 47
wrefan w7ar wea g fr mabsw

On 3lst

October, 1987, ther existed six vacancies in
Allahabad High Court out of which five are
from 15th October



379 High Coun
Judges

[+ gex w17 wiad.a)

1984. In Andhra Pradesh, from where the
learned Law Minister comes, there are two
vacancies since 26th November, 1982.
Besides, there are 3 vacancies in Andhra
Pradesh since 17th October, 1987.

These are the vacancies as I said, lying
vacant from 15th October 1984 in Allahabad,
and from 17th October in Andhra. Now I take
the case of Gujarat. In the Gujarat High Court,
there are four vacancies, and out of these four
vacancies, two vacancies are from June 1984,
one is from 7th June, 1984, and the other is
from 26th Tune, 1984.
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\Vhere do we stand? Why did the gouble
arise? The basic question asked is that if the
Supreme Court is not accountable to anyone,
should the appointing authority look at the
philosophy of judges before appointing
them?"
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"A meeting of the Democratic
Lawyers Front an” Litigants Forum held
under the presidentship of MX.. S.K. Garg,
Convenor, criticised and. condemned the
government policy regarding appointment of
judges in the High Courts and Supreme
Court. The speakers in the meeting strongly
resented the appointment of Chief
Justices in the various  High Courts for
brief periods, making-mockery of the high
office and further ignoring the approved
names."
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As on July 1 this year (i.e. 1987), there were

1.6 lakh cases pending in the Supreme Court.

Of them, 2422 cases were as old as 15 years
and 66
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SHRI P. SHIV SHANKER: Mr. Vice-Chairman, Sir,
I must thank the hon. Members at the outset. Almost all
members have been pleased to support the Bill. But
while supporting the Bill, various hon. members have
been pleased to make diverse observations in regard to
the judicial system itself. It is these observations, I
think, which call for an answer. In certain respects. I
have also to put the record straight SO that no lurking
suspicion or misunderstanding prevails.

One of the points which has been raised by hon.
Members is about the vacancies not being filled up in
time. I wouid like to bring just one aspect in connection
with this to the notice of the hon. House. The President,
for the purpose of appointment of High Court Judges
or, even for that matter, appointment of Supreme Court
Judges, has to consult several Constitutional
authorities. In the case of High Court Judges, there is
more than one Constitutional authority. They have to
be consulted. Often, it so happens that there is
divergence of opinion. Knowing the judicial system
itself and based on the experience that I have gained as
the Law Minister- first, for two years from 1980 to
1982 and then since July, 1987—I would say that the
Central Government, particularly, the Law Minister,
endeavours to see that as far as possible consensus
emerges in the names. It is a trial which has
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This trial is with an objects be a
particular authority does let down. This
process invol-ot aqite a good time. I have seen
in vefy cases. This process is slightly the
consuming. If the hon. Members think, well,
Constitutional power is in the hands of the
President, therefore you consul, and appoint,
you can override the other authorities; fair,
that can be done, there is no difficulty about
that. Cons' itutionally it is Perfect but then our
society being a very complex society, always
it is better fo take a consensual approach and
in this process delays do take place, I do not
deny this. Some of the hon. Members have
particularly referred to their own cases.
Particularly, the hon. Member from Tamil
Nadu raised that issue. It is not difficult for me
just to override either the Chief Minister or the
Chief Jus'ice and appoint but then would I be
doing a service to the State? That is why we
try to evolve a consensus and in evolving
consensus sometimes the positions are laken
so strongly that it becomes very difficult, but
still in the process it takes time.

SHRI V. GOPALSAMY: That means the
ball is in their court in Tamil Nadu.

SHRI ALADI ARUNA alias V.
ARUNACHALAM; He is dealing in a
general way.

SHRI P. SHIV SHANKER: I will leave it
to Shri Aladi Aruna to deal with it, but I
would like to tell one thing. I would not like
to shirk the responsibility by merely saying
this. It is true, we face lot of difficulties and a
lot of issues have been raised by hon.
Members in this regard. One of the hon.
Members has raised the issue as to why a
particular Chief Justice had been appointed
only for two days. Well, I cannot disclose. I
was not the Minister at that time but as a
Minister now I take the responsibility on
myself and say, I cannot disclose what is there
in the file, how the file has developed.
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SHRI P. SHIV SHANKER: The point is, if
there are charges against those who are not in
this House and who cannot defend themselves,
I am not going to say anything against them.
Therefore, I would like to say that we make
endeavours. I can assure that on my part I will
make as much endeavour as possible. I would
also like to tell hon. Members that I agree that
a person should not be appointed—Ieft to
myself I totally agree— for two or three or
four days or even for a week or one month or
two month or two months. It is perfectly all
right. I quite agree, buy then sometimes things
emerge in a particular fashion. For example, I
take the responsibility for having appointed
recently a Chief Justice in Delhi High-Court
for five days. Yes, I myself that because
before me there was precedent of only one
day.

SHRI M. S. GURUPADASWAMY:
You have done better.

SHRI P. SHIV SHANKER: If I had the
precedent of one day. ..

SHRI ATAL BIHARI VAJPAYEE
(Madhya Pradesh): You have better.

SHRI P. SHIV SHANKER: One has to look
into diverse factors and I would like, where
our difficulties are genuine, hon. Members
and also the nation to appreciate our
difficulties. I have not been a hypocrite. What
I have to say, I will say it frankly, I have
always been saying so right from the
beginning, when I wat the Law Minister and
also a Minister in this Central Government for
last seven to eight years.

Therefore, what 1 want, to bring to the
notice of the hon. Members is that the delay,
in my submission, is inherent in the very
system itself. Untex. ruptions). Well, you
may not agree,
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Mr. Gurupadaswamy, that is a different
thing.

SHRI M. S. GURUPADASWAMY: It is
not inherent. You yourself said that you can
appoint a straight way but you do not.

SHRI P. SHIV SHANKER: Then I also
said that in system itself you have got to be
aware of the complex system of the society.

SHRI M. S. GURUPADASWAMY:

You say that.

SHRI P. SHIV SHANKER: That is exactly the
thing. That is why before coming to this
conclusion I have already laid the foundation for
what I wanted to say. Therefore often times
delays occur. Some of the hon. Members
have raised the question that Vacanlcies are
there from 1982, 1983, 1984 etc. That is not
correct. The vacancies go on geting filled up. But
subsequent vacancies also arise. If you take into
consideration the subsequent vacancies and
take it back to a particular date, that would not
be the correct approach. SoI thought I must
say that because of exigencies, the delays occur.

SHRI NIRMAL CHATTERJEE (West
Bengal); You are creating a problem for us. If
you say that we have to trust and not examine
it, you put us into difficulty as Members of.
Parliament.

SHRI P. SHIV SHANKER: I am sorry that
is a Very easy way of putting the question
which I will not answer. It is not a question of
trust; it is a question of my oah.

SHRI NIRMAL CHATTERIJEE: I agree,
but the point is that you say that there are
such factors also which lead to delays...

SHRI P. SHIV SHANKER: I am saying
this. Precisely that ig what I have said.

[9 DEC. 1987]
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SHRI NIRMAL CHATTERJEE; That is
what y°u are saying. How are we to know that
there are no other factors if the Parliament
cannot scrutinise?

SHRI P. SHIV SHANKER; I am prepared.
That is a matter which could be debated.

SHRI NIRMAL CHATTERIJEE; You have
talked of another meaning. You have talked of
transfer. It could be valid. But how are we to
judge whether the transfers are valid if the
Parliament is barred from assessing?

SHRI P. SHIV SHANKER; I am not
saying that.

SHRI NIRMAL CHATTERIEE: You help
us by saying how we can scrutinise this.

SHRI P. SHIV SHANKER: I follow your
point. It is true that Parliament and hon.
iMembers of Parliament are entitled to the
information, but not beyond a particular stage,
because where it is a matter as I said, if by
putting forth the papers before you, or by
disclosing the whole facts before you, if I am
placing a person in jeopardy who is not in a
position to answer it, I shall not plae those
facts before you. I am sorry you have t° live
with me. Right or wrong, as C rlyle said it, my
husband, whether good or bad, is my husband
You have got to live with that. If you do not
believe me, I leave it there.

SHRI V. GOPALSAMY: There is
provision for divorce also.

SHRI P. SHIV SHANKER: Mr.
Chatterjee, speaking personally for myself, I
am prepared if you evolve a system—I do not
know whether it is possible, but it has got to
be gone into—whereby a few of the Opposi-
tion leaders, on the oath of secrecy, could
look into the papers. Perhaps that could be
one way of dealing with this. I am only trying
to put across this view because speaking for
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myself, I have no objection. I am prepared to
make a clean breast of myself on every file.
But the system works in a particular manner .
But we could perhaps evolve a method. It is a
matter where we could sit and wcik out.
Whether we can go into it is a question which
could be debated in a different way, but this is
not the time or occasion where I could
express myself on those issues.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: The hon.  Minis
ter has reminded us about the vacan
cies in the Madras High Court that
these have remained vacant since
1986. But for the information of the
House, I may state that so far as
Allahabad High Court is concerned,
five vacancies remain there from 1984
and in Andhra Pradesh High Court,
two vacancies remain from the year
1982. These facts must be known to
the House. You cannot create the
impression...........

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); The Minister is replying that point.

SHRI P SHIV SHANKER; I would like to
know if it is your case that after 1982, no
appointments have taken place so that the
vacancies...

SHRI NIRMAL, CHATTERIJEE: That is
what you should answer. He says it is
continuing vacancy. Your case is it is not.
That you should definitely clearify.

SHRI P. SHIV SHANKER: At least in
respect of Andhra Pradesh High Court, I am
aware it is not. There is nothing of that type.
What happens is- this.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: It is given in the reply. It
has been stated by the hon. Minister that two
vacancies remain vacant from 1982.

[RAJYA SABHA]
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SHRI P. SHIV SHANKER: I do not know
in what context it has been said. I would like
to go into it. I can check with you. There
should be no difficulty about it. What I am
trying to say

SHR1I V. GOPALSAMY: Can you
enlighten us about the delay in filling up the
vacancies in Madras High Court?

SHRI ALADI ARUNA alias V.
ARUNACHALAM: That he has already
explained. But the position is worse in other
States.

SHRI V. GOPALSAMY: You should
come to that point.

SHRI P. SHIV SHANKER: In a collusion
of yours and Mr. Aladi Aruna, I will never be
tricked in!

Now, Sir, some of the honourable Members
have raised the i“sue about the letters written
often about the apponitment of Scheduled
Caste Judges, Scheduled Tribe Judges, or of
backward classes, women or minorities, etc.,
etc.
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Sir, I would like to bring to your notice
that if anybody is responsible for this, it is |
who started the letter in August 1980. My
letter of August 1980 was the subject-matter
of the Judges case also. When I did it ginally,
I did it with a very honest intention, and I
continue to have hope in that. After all, ours
is a very complex, intricate society. Different
segments are there in our society— I need
not g, into the details. Every segment must
have a share in the administration, be it the
executive,
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be it the legislature or be it the judiciary. It is
from this angle that I wrote the first letter in
August 1980, and I ani glad that some of my
successors later on took up that cause. It is
true that in spite of this—I concede and I am
ashamed to say this as a member of the
Government—  adequate  number  of
Scheduled Caste, Scheduled Tribe, Backward
class, minority or women Judges are not
there. I am fighting for it. It takes a little time
for me. I have to persuade the other
authorities also. I have my difficulties in that.
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Same of the authorities did respond. I
am not saying that they did r.ot respond.
Some have their own approaches. Now, in

such a situation, it is only a question of
continuous trial. ~ We cannot give up  this
approach. We have got to go on requesting

and we have got to go  on persuading so that
there is a proper representation to each  and
every segment in the society. Trials have
been going on for quite some time. It is not as
though it could be said that trials have never
been made. But it presents quite a complex
situation, i remember, one of the Chief
Justices some time back wrote to me: "Where
isitin article 217 about backward classes,
Scheduled Castes, Scheduled Tribes,
Muslims and so on and so forth? How are you
bringing it in? Only go by the merit." What
does he mean by  merit? He says, "What I
select is merit." 6.00 p.M. Now, what can I do?
I have to persuade him. Long- back one
gentleman wrote to me. I have to
persuade him. I have to request him to see
the reason. I have to request him to see the
complexities in  the society. I can do only
that. Beyond that what can be done?
Sometimes  our difficulties are also there.

One of the hon. Members. I must say. made
a very very uncharitable remark. Since the
remarks  are such that thev have brought.
me in, I think that I should explain the posi-
tion. Itis very easy to ay in general terms. |
would have understood if vou had wanted to
score a point bv merely saying that judicial
decisions are beini influenced by politi cians.
You have Pone to tho exten of saying that
Mr.  Shiv Shankei taking advantage of his
position, has
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influenced Judges and judgments. I am not
angry with him. I pity him. I am really sorry
that he is using a wrong forum for the
purpose of expression of this thing. I would
have very much liked if he had not done it.
Merely because some judgments have gone
against your Chief Minister or something like
that, should you go on ‘'talking anything
against some people?

PROF. C. LAKSHMANNA; Sir,...

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Please sit down.

SHRI P. SHIV SHANKER; Please allow
me to say this. I am not going to yield on
this.

PROF. C. LAKSHMANNA: Just one
second.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): I will not allow you.

SHRI P. SHIV SHANKER: I am
sorry. I will not yield. Having said
something, it is unfair....................

PROF. . C. LAKSHMANNA: You say
anything, about what we have said. I am only
saying that no judgment has gone against the
Chief Minister.

SHRI P. SHIV SHANKER: Whatever it is,
I am not bothered about it.

PROF. C. LAKSHMANNA: That is all

SHIV P. SHIV SHANKER: Or supposing
some judge has decided against me should I
go to the extent of saying this? I would have
very much liked if he had some facts to tell
me, "Look, In such and such a case you have
in.-erferred." Why this type of rumour-
nongering? I am not bothered about he
reflection that he 1s making; agas

[RAJYA SABHA]
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inst me. I am prepared to answer. But, then,
this is a reflection on the institution of Judges
who are not in a position to answer here. |
would have very much wished, and I am
prepared.... AInterruptions)

SHRI V. GOPALSAMY: The Minister is
replying.

SHRI P. SHIV SHANKER: On my part, I
have not shirked my responsibilities. I am
prepared. My conduct could be judged by Mr.
Gurupadaswamy, Mr. Vajpayee or anybody
else. It is no doubt true that I have spoken very
frankly, very strongly on many an occasion, on
many a subject. But I have not come down to
this level to say things of this type. I would
have very much wished, if he really wanted that
this point should go home, he had told me. I
would like to tell the hon. Member that if he
can prove one allegation. I shall not continue to
sit here. I will not only be not a Minister but I
will resign my seat in Rajya Sabha. I am a man
of that type. If I could resign about 18 years of
my secure life as a Judge, I would 'never
continue to be in a position like this and do
nasty things as he has tried to put. I have
always lived on my own principles, whatever
rumour-monger-ing goes on. The greatest
misfortune is that i have come into politics. T
am saying personally because I have known a
lot of people talking. Therefore, I would have
very much wished that he had substantiated,
instead of making a general allegation and
walking out. It is very unfair on the part of the
Member to have said that. Then he says,
"Dignity of the judiciary. From him should I
receive lessons on the dignity of the judiciary? I
have lived in that institution, and I am a '
product of that institution. T have believed in
criticism, and I am going to say what I have to
say about the speech which has been
mentioned. 1 have never shirked my
responsibilities, if I have to say something.
Therefore, to make allegations of this type and
to cast the aspersions, direct or
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indirect, on the judiciary and then to proclaim
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that we are offenders of the same is
something which is astounding.

One of the hon. Members—perhaps the same
hon. Member—said the system of transfer of
the judges is also used to intimidate so that
judges may play safe. This issue, of course,
some of the other hon. Members have also
raised. I would like to very clearly gay that I
started this transfer policy when I was the Law
Minister in 1980. I was in the dock before the
Supreme Court for this. Judges' case by itself is
a decision where I have myself been a
respondent. I had explained at that time in this
House and in the other House as to why this
policy has to be pursued. I had said, it not only
advances the cause of national integration, but
it is more reformative. I would not like to go
into those details Jeeause my speeches are
already prin-, ted and I have spoken on each
and every point in detail. It is not my view
alone. It started in 1957 when Mr. Setalved
used to be the Chairman of the Law
Commission and Mr. Palkhiwala was one of the
Members of the Law Commission at that time.
It is they wha recommended that the Chief
Justice and judges must be from outside. So -
much so I have quoted these things.

Even Mr. S.V. Gupte, who happened to be
Attorney General during the Janata period ss
id, these persons must be from outside. Those
who are in the profession know how tilings
have been going on. I would not be to say
anything more on this exept that it has very
great advantages. It is true I for one
personally feel, since this policy is not
implemented fully difficulties arc coming in.
The difficulties are not because of the fact that
we are implementing it: difficulties are
because of the improper imole-mentatiion of
this policy. Immediately after I took over in
July 1987, I have been working on this and
trying to see that is implemented wholly,
Therefore to say, ifa Chief Justice
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comes from outside difficulties will arise, is
not correct. Of course, there are a minor
points as you might say that he is not aware of
the local laws. This is the argument which is
often repeated. If that is the argument I have
got to accede, then nobody should be
appointed to the Supreme Court because he
has to deal with different State laws also.

SHRI ATAL BIHARI VAJPAYEE:
Language problem is there.

SHRI P. SHIV SHANKER: It is not there.
It will arise, it is going to arise. Vajpayee Ji. I
would like to tell you this. I have told this
earlier and 1 would like to tell you now
because I have got my own experience on
this. I would like to say what has happened in
many cases.

SHRI ALADI ARUNA alias V.
ARUNACHALAM: In Supreme Court it.
rarely happens, but as far as High Courts are
concerned, examination of the evidence
deposed in th lower court is mostly examined
in the High Court. That is why the judge who
is having the knowledge of the local language
is helrjed greatly to give correct judgment.

SHRI P. SHIV SHANKER: If that be so, no
judge sitting in the Supreme Court is
competent to decide the case from Tamil
Nadu, where the local laws of that State are
involved. If your argument has to be accepted,
it leads to this. But I am worried about another
thing which I would like to tell you. In 1980-
81 I visited some of the States and Law
colleges. Law being taught in regional
languages, when I was addressing at two
places—the Rajasthan Law Faculty as also a
college somewhere in the interior of
Maharashtra, Latur the Law College students
said they would be able to understand neither
in Hindi nor in English. They asked me to
sneak in their language. I am not aganst any
regional language and I need not be
misunderstood. This is a matter where
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I would request all the hon. Members to
kindly put their heads together an*d evolve
certain norms in this. If you follow. If a man
goes before the Sup-age and if they become
Judges of the High Court, a lot of
consequences will follow. If a man goes
before the Supreme Court and argues, in what
language he has to argue?. Lot of things are
there. To explain this quite a lot of time will
be taken.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Please be brief.

SHRI NIRIIVrAL CHATTERIJEE:
Therefore, what is required is translation and
this can be done in multilingual States.

SHRI P. SHIV SHANKER; Mr.
Chatterjee, what will happen, I would like to
put it this way. Supposing I come from
Andhra knowing Telugu and I am a Judge of
the Supreme Court and you come from
Bengal knowing only Bengali and myself and
you sit by the side of each other and then the
third Judge from Orissa is there and all the
three are from... (Interruptions). Will you
kindly wait?

SHRI ALADI ARUNA alias V. ARU-
NACHALAM: The present arrangement is a
common language in Supreme Court.

SHRI P. SHIV SHANKER: You
don't want to listen to me.................... (Inter
ruptions).

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Mr. Minister how much time you
would take to finish your reply?

SHRI P. SHIV SHANKER. I will take at
least 40-45 .minutes because I have to
explain.

SHRI NIRMAL CHATTERIJEE: We want
to lisen to you. You speak for an hour
because you are an interest-

[ RAJYA SABHA |
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ing speaker. You can educate us. In that case
we can adjourn now because in any case the
session is being extended.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): I think, I will take the consensus of
the House. Can the Minister reply tomorrow?

SOME HON. MEMBERS; Yes, tomorrow.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Mr Minister you can continue your
reply tomoi-row.

SHRI P. SHIV SHANKER: I have no
problem. I am entirely in your hands.

SHRI NIRMAL CHATTERIJEE: We want
you to satisfy us becaus® we will be asking
you questions.

SHRI P. SHIV SHANKER: I am prepared.
(Interruptions).

SHRI NIRMAL CHATTERIJEE: We will
ask you questions. We want to be satisfied
because we know you can satisfy us

PAPERS LAID ONTHE TABLE—
Contd.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); Now, we will take up Paper to be
laid on the Table. Shri Janardhan Poojari.
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at §.00 PM. Now, it is 6.15 PM,
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THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): I wanted at that time.

Report of Justices Thakkarnatrajan
Commission of Enquiry

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARI): Sir, I lay on the
Table a copy (in English and Hindi) of the
Report of Justices  Thakkar-Natarajan
Commission of Inquiry constituted under the
Commissions of Inquiry Act, 1952, to enquire
into events and circumstances leading to the
arrangements entered into with Fairfax Group
Inc., together with Memorandum of the action
taken thereon so far. [Placed in library. See
No. LT—5249/87]

SHRI M. S. GURUPADASWAMY
(Karnataka): Sir, may I make a submission?

SHRI V. NARAYANASAMY:
(Pondicherry)-. No discussion.

SHRI M. S. GURUPADASWAMY: I do
not know the contents of the report; then,
where is the question of
discussion?  (interruptions)

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Let me understand what he wants to
say.

SHRI M. S. GURUPADASWAMY: My
submission is the report has been laid on the
Table of the House and we have not seen the
report. Therefore tomorrow time may be
allotted for discussion of this report.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); BAC is meeting tomorrow and it
can be taken up there.

SHRI JANARDHAN POOJARI; Copies are
being circulated. {Interruptions)

ThE MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI M. M. JACOB): Don't
announce that there will be a discussion
tomorrow.
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THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); I said that ihe Business Advisory
Committee is meeting tomorrow. That is what I
have said. (Interruptions)

SHRI M. M. JACOB: That is not what he
said. That is why I wanted to -clarify.
Anterruptiom)

SHRI LAL K. ADVANI (Madhya
Pradesh): Mr. Vice-Chairman, Sir,
my colleagues have not seen the re
port nor have I nor any Member of
the House except perhaps the Minis
ter. But 1 have certainly seen the
Agency Report on the summary of
this report laid on the Table in the
other House at 5'0 clock. I had been
particular to find out some salient
facts about the report. I find that our
worst apprehensions have come true
and the opening intro itself of the
UNI report says that this report is an
indictment of Mr. V. P. Singh. At
that point of time, I recall when the
Fairfax =~ Commission = was  being ap
pointed, we felt that instead of..........c...c..c..c...

(Intemiptions)

SHRI V. NARAYANASAMY:
No, this cannot be discussed in the House.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); Mr. Advani, you have not seen the
report.

SHRI LAL K .ADVANI: Sir, I have no reason
to doubt this agency report because after it has
been laid on the Table of the other House.
(Interruptions)

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); How can you say?

SHRI LAL K. ADVANI; May I read out?

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): No, no.

SHRI LAL K. ADVANI: I do not want to
read out. (Interruptions). Let me complete in
one minute. I will complete in one minute.
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SHRI M. M. JACOB; I am on a point of
order. This is being laid out here in pursuance
of our assurance and also the practice and
also a statutory notification, because it is like
that. It is the convention here and also the
precedent that a report when it is laid on the
Table of the House, it is never discussed.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): No, he is not diseussing it.

SHRI LAL K. ADVANIL: I am not
discussing. Mr. Vice-Chairman, Sir according
to the Commissions of Inquiry Act itself,
along with the report, an action taken report
has to be submitted by the Government.
Where is it? Till now very often a
Commission's Report has been held back on
the ground that unless the Government is
ready with the action taken report, the report
cannot be placed and today I find that it is
only the Commission's report that is being
placed and not the action taken report. Has
the Government any explanation of this
violation of the Schedule?

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); No, I will ask whether the
Government is also going to place the action
taken report'? (Interruptions) Let the Minister
clarify. (Intermp tions)

SHRI JANARDHAN POOJARI: Sir, as
per the rules, we have to submit and the time
that is prescribed for submitting this report
along with the action taken report is six
months. So this report was submitted on 30th
November  (Interruptions)

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); Both are being

SHRI JANARDHAN POOJARI; No, we are
oramining this report. (Intemiptions)
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SHRI VIRENDRA VERMA (Uttar
Pradesh): Please read it. It is together with
Memorandum of the action take thereon so
far.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Will you allow me to understand or
not?

SHRI LAL K. ADVANI: They have not
got it on the Table. (Intemiptions)

SHRI A. G. KULKARNI (Maharashtra): 1
am on a point of order Sir. I agree that the
report has been placed but it is said, "together
with the Memorandum of the action taken
thereon so far". It is the duty of the
Government to do it. This is a halfhearted
action. They must place before us....
(Interruptionsy

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); Let me hear the Minister.
(Interruptions)

Yes, Mr. Poojari.
(Interruptions)

SHRI M. S. GURUPADASWAMY Let me
know whether it has been laid on the Table.
Has the memorandum of action been laid on
the Table of the House?

o WIW T WEAW G
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SHRI JANARDHAN POOJARI; I will just
submit. Even though six months' time was
given and now as per this memorandum also
it has been submitted, I will just verify
whether it has reached or not. I am told that it
has been sent to the Secretary. I will verify as
to the memorandum of action also.
(Interruptions)

PROF. C. LAKSHMANNA (Andhr
Pradesh); Mr. Vice-Chairman, I would
like to be categorically informed whe
ther as per the paper (Interrup
tions)

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Today, the business is to lay
the papers (Interrup-
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tions) No, No. You can raise it in another
form. Let us hear what the Minister has to
say. (Interruptions)

PROF. C. LAKSHMANNA; This is
offcial paper. It says that the memorandum of
action so, far has been submitted. I would like
to know whether it has been submitted.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI); I will read this. The ¢ Government
have accepted the fiti-of the Commission. The
various recommendations of the Commission
are under examination and action thereon will
be placed on the Table of the House = within
the prescribed
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period under sec ion 3(4) of the Commissions
of Inquiry Act. 1952." (Interruptions) Now
the House stands ..... (Interruptions)

SHRI LAL K. ADVANI-. No. The must
be assured that this will be discussed
thoroughly, (Interruptions)

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Now the House stands adjourned
and will meet again on 10th December,
1937 at 11 a.m.

The House then adjourned at
twenty-three minutes past six of the
clock till eleven of the clock on
Thursday, the 10th December,
1987.



